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Wednesday, sth December 1956

The Lok Sabha me: at Eleven of
the Clock

[MR. DEPUTY SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Coal

+
. Dr. Rama Rso:

814. {Sln-l Chattopadhayaya:

Will the Minister of Production be
pleased to state the stage at which the
proposals for acquiring unworked  coal
arcas are at present?

The Minister of Production (Shri
XK. C. Reddy): A draft Bill for acquiring
lessees’ rights over unworked coel bearing
lands is in an advanced stage of considers-
tion and it is proposed to introduce a bill
in the Parliament during the current ses-
gion. Negotiations are also being carried
on with some of the principal holders of

mining leases in respect of the areas
proposed to be acquired.

Dr. Rama Rao: May I know whe-
therﬂﬁsl:geclwillbctnkcnupbythe
ational

g:poud Coal Development
rporation ?

Shri K. C. Reddy: This Bill has been
considered at various levels, and, as I
have already indicated, the Bill is coming
up before the House very soon.

Shri T. B. Vittal Rao: May 1 know
when the Government is going to finalise
its conclusions on the ion of
Small Collieries Enquiry Report?

Shri K. C. Reddy: I do not see how
that tion arises out of this. If the hon.
Member gives me separate notice I will be
able to answer.

Accidents in Coal Mines

*815. Shri T. B. Vittal Rao: Will
the Minister of Labour be pleased to
state:
den(l:f wde]a i mhn%‘h”tb ;

e in e paymen
o(momhlyzlluwilnoeof . 10 to the
widows of workers involved in fatal acci-
Jdents in the Coal mines;
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(b) if so, the st
the ;mde stops taken to expedite

(c) the number of widows de-
pendents and the total emount ;:id te
them upto 15t November, 1956 ?

The Deputy Minister of Labour

(Shri Abid Al )1 (a) A few complaints
have been received regarding delay in the
payment of the allowance,
. (b) The Coal Mines Welfare Commis-
sioner has directed the staff concerned
to .expedite disposal of all applications for
such assistance,

(¢) The information is being collected
and will be placed on the Table whea
received.

Shri T. B. Vittal Reo: May I know
which is the agency that will expedite
disposal of these cases?

Shri Abid AN: Inspectors of the
Coal Mines Welfare Fund.

Shri T. B. Vittal Rao: Out of the
330 cases which were involved in fatal
accidents, may I know in how many cases
payment has so far been made?

Shri Abid Ali: I have got the figure
of the amount paid; that is Rs. 10,000.
I have not got the number of persons to
whom payments have been

Shri Velayudhan: May I know for
how long this payment of Rs. 10 to the
widows of the workers involved in fatal
accidents has been pending now?

Shri Abid Ali: I have said that a
few complaints have been received and these
have been sent to the Inspectors for
cxpediting the matter and also to submit
a report. That report has not yet been
received by us.

Shri Velayudhan: For how long has
that been pending?

Shri Abid Ali: The complaints were
received in October.

oft fwfer fawt . w AR 8w
w1 waw Fon 6 G ® to %o
Frrera § 7 #Y oredy & o1y forer a7 ?
wr ks fod wrg aw frdw e
a !
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Raw Silk

*816. Shri Kuhlvnlng:ﬂ Will the
Minister of Production pleased to
state:

(») whether there is m{ mm:
in the production of raw silk in
tl.l;i;sys?f as compared ‘to 1954-55 and

(b) if so, to what extent; and
(c) how it has been assessed?

The Parliame Secretary to
Dubey) og and (b). S (ti o%
1t @& . Starigtics of pro-
duction of raw silk are available on the
basis of calendar years. Hence the
production in 19’3161 will be known some
time in 1957. e production in 1954
was reported as 2,398,498 lbs. and in
1955 &s 2,430,901 lbs.
(c) On the basis of the production
returns from the States.

Shri Keshavalengart May we know
if the Government has evolved any regular
machinery for making these periodical
assessments of achievements in this im-
portant branch of cottage industries?

8hri R. G. 1 As far back as
the year 1953 the Tariff Commission made
an assessment of this factor. Subsequently
the Central Silk Board consulted the various
State Governments, I however tell
the House that in ,'Lt;nemd Central Sikk
met at Bombay, a suggestion
was made that we should have a more
precise and thorough method of calculating
statistics. That matter is being attended
10.

Shri T. S. A. Chettiar: I do not know
whether I have understood the figures
correctly, 1 understood the hon, Parlia-
mentary to say that it was '3
lakhs in one year and 24 lakhs in the next
year.

Shri R. G. Dubey: It was 23 lakhs in
+1954 and 24 lakhs in 195s.

r.he' 'H‘zftl‘ith.in.i that
brought to notice 3 stry
practcally cvery State spends some amount

of
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or other on the production of raw silk, but
since the amounts are not adeguate the
schemes are n ¢ [voperly implemented
and no tangible results are coming out?

Shri R. G. Dubey: Looking to the
figures that are there from the year 1948
up to now it can be seen that the quantum

ts is increasing every .
we m not received any complqu:: from
Eftanam-dGoverments_ about  inadequacy
8.

Pandit D. N. Tiwary: May I know
whether the effect of the recent increase
in duty on imported silk has been assessed
and if so, whether that will have any benefi-
ﬁ ;ﬂ’ect on the production of raw silk

Shri R. G. ¢t 1 think that ques-
tion should be refi to my hon. colleague,
the Minister for Commerce,

The Minister of Trade (Shri
Karmarkar): With your permission, Sir,
] [ bec use that is n{:
important question, ¢ question
occasionally gone into, if necessary, by the
Tariff Commission. The duty that has
been imposed upon the import of silk is
perfectly adequate to give sufficient protec-
tion to the production of raw silk,

Educated Unemployed

*8120. Shri Jhulan Sinha: Will the
Minister of Labour be pleased to state
the measures taken in pursuance the
recommendations of the Study Group
Report on educated unemployed ?

The Deputy Minister of Labour

(Shri Abid Ali): 1. Two major work-

and four small workshops will

be started in Kerala State to provide em-
ployment to educated unemployed.

2. A sum of Rs. 2,93,580 has been
granted to the Government of Kerala to be
utilised for the training of educated un-
employed for their absorption in the said
workshop.

3. It is proposed to organise similar
production centres in other States also in
due course.

4. Starting of pilot projects in respect
of work and orientation centres, and co-
operative transport, in consultation with
State Governments, is under consideration.

Shri Jhulan Sinha: May I enquire,
Sir, the reason why of all the States Kerals
has been seclected as the first one?

Shri Abid All: Because the unemploy-
ment position is more acute there.

Shri Velayudhan: May I know how
many out of the people taken for trainin
will be employed after the training period
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:

Shri Abid Ali: It is hoped that those
who are trained for this particular work
will be employed in the workshops to be

opened.

Shri Achuthan: When can we expect
the workshota to come into full operation
and, may I know how many persons
Kerala will be selected for training?

Shri Abid Ali: 400 traimees will be
selected and ultimately about 700 to 800
Erwns will be employed there. It is

ped that the workshops will start during
the next year.

ot feplt fow : =1 T B
Ty qar § fr Roem A ag W) A
#F ot @ W g A W awEn
ag 7oy & T AT I & ford g
af qma @y ?
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Pandit D. N, Tiwary: May I know
which other State after Kcrala has the
highest number of educared unemploved,
and whether Government is going to do the
samething there as it has done in Kerala ?

Mr. De{uty-sfnnker: Hc has alread
answered that. Y

Shri G. P. Sinha: May I know whe-
ther the different States have been requested
o send their proposals, and how man:
States have already sent their proposals

Shri Abid Ali: Most of the States
have sent their proposals. Those are
under consideration. Every Stare is being
consulted.

Tea Exports

. . Rem_Subbag Singh:
24 (it K. P. Cargy P

Will the Minister of Commerce and
Consumer Industries be pleased to
state:

(n) whether in spite of all the steps
taken by Government and the Tca Board
of India to popularize tes in U.S.A. and
Canada, the export of tea to these countries
has dwindled to a considcrable extent
during the last year; and

(b) if so, the extent 10 which the
cxport of tea to the U.S.A. has decreased
and the reasons therefor ?

5 DECEMBER 1956
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The of Conpsumer In-
dustries (Shri Kanungo): (a) Export of
Indian tea to U.S.A, and Canada in :95;
€6 showed a slight fall compared to that
1954-55. heUSA

b) The fallin export of tea to the U.3.A.
m(tr.? the extent of 4+ 8 million Ibs. There
was a general fall in the total export of Indian
tea during 1955-56 compared with 1954~

s5-

WMo mwﬁ(ﬁﬁ!’f
T g ¥ o @ s W0 w6
WET  FAK W 6T WRed QF
figar mar 8, W e ¢ fe @
Tei ¥ frafe freagrd?

st s :ﬂ'*h“ﬁ_ﬂﬂﬁa
QRS YT A7 ET & 1 8 REUU-UE
F owde & frct Wt awg T X R
36 v W & T N fre W@ 9
W & & 79 T ¥ W & fad
g WY Hegwe fear m@r o
mﬁa‘rﬂmq@tlﬁﬂqﬁm
4

Shri Velayudhan: May I know whe-
ther it is a fact that the decrease in export
came especially after the appointment
officers on the propaganda side sent from
India 10 the USA?

Sbri Kanungo: Certainly not.

Shri 8. C. Deb: May I know whether
the Goveinment is taking any step to
expedite our exports 10 USA and ?

$hri Kanungo: Yes, Sir. Various
steps me being -taken.

ri Debeswar Sarmsh: Do 1
undf:lmnd the hon, Minister aright when
he said that there was restriction in export
to Londen and we also remiqred the export
of tea from India? If that is so, why was
it so? It is not clear to Uus.

Shri Kanunge: 1 mentioned that we
had quantiative restrictions on the etIPOIt
to London and that was in pursuance of the
policy of encouraging auctions in Calcutta,

Shri 8a adhar Dast In view of
the fact nm'ﬂu is a most popular _%ng
in the United States, may I know it t
export of tea from India to USA is ever
going w‘uke the place of coffee?

«Shri Kanungo: | cannothazaud 8
guess sbout the conditions in USA. _But
all I can say is that the tea trade in USA
it very optimistic and so the demand for
tea will increase there.
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Shri Debeswar Sarmah: The ans-
wer given by the hon. Minister was not
intelligible to me at least. In view of the
fact that India is trving to promote the
export of tea to earn dollar exchange, why
was the axport itself restricted and what
is the correlation between the restriction
of export to London and the export from
Calcutta market? 1 should b= thankful
if the Minister will elaborate it.

Shri Xanungo: It will be a lengthy
answer,

Mr. Deputy-Speaker: It can be as
Ill_:'lng as can be allowed in the Question
our.

Shri Kanungo: Th- fact of the matter
was that we wanted ro encourage the export
auction in Calcutta, and to that extent, we

quantitative restrictions for export
to London auction. Thercfore, there was
a slight decrease in Indian tea being made
available in L.ondon auctions.

Shri Debeswar Sarmah: It was
available in Calcutra auction.

Shri Kanungo: Th:y did not choose
to buy in the Calcurta auction.

Shri Debzswar Sarmah: It remains
obscure.

Shri Velayudhan: May I know
whether there is any agency from India
funcrioning in USA and, if so. who are those
people and what is the expenditure on it?

Mr. Deputy-Speaker: Not so many
questions in one.

Shri Velayudhan: T can omit the last
two.

Shri Kanungo: There is no al
!ﬁ:ncy for Indian tea as such in the U.S.A,
he U.S.A. tea trade, in collaboration
with other tea upon;_dn:b?lo;ntri;n, have

t & programme o ty which
ndia, Ceylon and Incm:mia contribute
for the expenses.

Rubber Growers

*826, Shri Punnoose: Will the Mini-
ster of Commerce and Consumer
Industries be pleased to state:

(a) whether Government have re-
ceived a memorandum from the Rubber
Growers of Kerala through the President
of the All India Kisan Sabha and Travan-
core-Cochin State Kisan Sabha.

. (b) if s0, what are the dematds men-
tioned in that memorandum on behalfpof
the rubber growers of Kerala; and

(c) the steps taken by the Government
to meet those demands?

5§ DECEMBER 19856
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The Minister of Consumer Indus-
tries: (Shri Kanungo): () Yes.

(b{nnd (c). A statement is laid on the
Table of the House. [See Appendix
III, annexure No. ¢7].

Shri Punnoose: In the statement it is
said that there is a proposal to bring 50,000
acres of new land under rubber cultivation.
May I know whether an extent of 100,000
acres was not recommended by the Rubber
Board on various occasions and as stated
many times on the floor of this House,
and may I know how 50,000 acres were
dmppe! out of this acreage? I would
like to know the reasons for it.

Shri Kanungo: Even today, there was
an offer of about 100,000 acres out of
which 50,000 acres have been found to
be quite unsuitable on account of their
climatic condition.

Shri Punnoose: May I know whether
an enquiry was undertaken as to the sui-
tability of land consisting of these 50,000
acres and may I know on what basis the hon.
Minister says that thatland is not suitable?

Shri Kanungo: The enquiry is con-
tinuing. $0,000 acres is the target for
the next five years, But suitable land
has not yet - located.

Shri Punnoose: May I know whether
it is the intention of the Government
to make an investigation as to how much
of land is available for new rubber culd-
vation in Kerala and other places?

Shri Kanungo: That is why I mentioned
that the investigation is continuing.

Shri I. Eacharan: Out of these 50,000
acres, may I know what will be the extent
of the area coming under Malabar, for
rubber cultivation ? .

Shri Kanungo: That is only the target.
We do not know as yet how much of sui-
table land is available and where.

Shri Kottukappally: Is the Govem-
ment aware that a sub-committee has been
formed by the Rubber Board to enquire
as to the availability of suitable land
for new cultivation of ' rubber?

Shri Kanungo: Yes, Sir. The Rubber
Board is primarily responsible for put-
ting through this programme.

Shri Mtttlluu: I was told thumghe:z
was a proposal to start a company initiat
by the Kerala Government where the Gov-
ernment will take about 50 per cent of the
shares and the others portion will be met
by the public, for new plantation of rub-
ber. Is there any truth in that?
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Shri Kanungo: We have no information
about it. But we would certainly like
any State Government to undertake plan-
tng on its own account.

Neiveli Lignite Project

1
Dr. Ram Subhag Singh:
Shri S. V. Ramaswamy:
Shri Bibhuti Mishra:
37, I 1
he Sardar qu;l Singh
Sardar

uri:
|Shri T. B. lﬁtu_l Rao:

Will the Minister of Production be

leased to refer to the reply given to

tarred Question No. 1743 on the
12th September, 1956 and state:

(a) whether actual work on the Neiveli
Lignite Project has started; and

(b) if so, the progress made so far?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). The purchase
of conventional earth moving machinery
and specialised mining equrfpment at a
cost of about Rs. 5.5 crores has been san-
ctioned so far. Acquisition of 26,750 acres
of land has been sanctioned and steps
are now being taken to acquire it. A Re-
habilitation Officer has been appointed
to resettle the displaced ns on forest
lands to be made available by the Madras
Government. A town Planner and an
Architect have been appointed to plan the
township and the industrial area.
Construction of houses is in progress.
The power Wing of the Central Water and
Power Commission have set up a Planning
Cell at Madras for drawing up the plans
and specifications for the thermal Power
station of 200MW. Certain fore-
ign firms have been asked to indicate the
terms and conditions of technical assis-
tance in setting up the fertilizer faciory.
A ﬁilot briquetting and carbonising plant
is being acquired under the T.C.M. aid.
The Neiveli Lignite Corporation Ltd.
has been registered under the Companies
Act to take over the management of the pro-

Dr. Ram Subhag §: t May I know
whether there is going to be any proposal
to set up a fertiliser factoryalso in a
nearby locality therc?

Shri K. C. Reddy: The setting up of
a fertilizer factory is part of the integrated
project.

Dr. Rama Reo: May I know whether
the pumps that have been installed are
:nol;‘h to keep the pits completely

ry

Shri K. C. Reddy: Yes, Sir.
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Shri T. B. Vittal Rao: May I know
when the first ton of lignite will be raised
at these mines?

Shri K. C. Reddy: By about the middle
of 1960,

Shrimati Tarkeshwari Sinha: May
I kn ow whether there has been any difi-
erence between the ‘original estimated
cost and the final estimated cost and,
if so, may I kncw the difference?

Shri K. C. Reddy: The final estimared
cost is yet to be assessed and so the question
of difference dces not arise now.

Ot fegfa frw - w1 TR
TH A ¥ e W@ fe 9 S
aqi  fewdw g s weE A
¥ qEET 9E wWfE o I ogr agr
FT@M T4 §, IT F@A F oqrA
9T Iy S A feeww g@ § o
s aR ¥ aff awmr AT

Shri K. C. Reddy: I do not follew the
question,

Mr, Deputy-Speaker: The question
is whether any arrsrgements have been
made to rehabilitate 1ke dirpliced persens
at some place nearby.

Shri K. C. Reddy : I have already
referred to it in the snswer that I have
read out. I said that a Rehabiliteiicn
Officer has been appointed to resettle the
displaced persons on forestlands to be made
available by the Madres Geverrment.

Shri T. B. Vittal Rao: What will be
the estimated annual output of these mines
when they work in full swing?

Shri K. C. Reddy: I have not
t the exact figure available with me;
ut, it is about 3 million tons.

Shrimati Tarkeshwari Sinha: The
hon. Minister said that plant srd mining
material are being imported frem foreign
countries. Is there any likelihced of any
delay in this?

Shri K. C. Reddy: There is no likeli-
hood of delay.

Mr. Deputy-Speaker: Next question
829.

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): The Prime
Minister wanted to reply to this
question.

Mr. Depnty-Speaker: It may be
taken up later.
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Indians in Hong Kong

*830. Shri Kajrolkar: Will the
Primie Minister be pleased to state:

(a) whether Indian nationals were
involved in the recent riots in Hong
Kong;

(b) if so, details of the casualties sufi-
ered by them, and the material loss to
which they were put; and

(c) what steps Government proposc
tzd t?ake to see that they are compensa-
t

The Parliamentary Secretary
to the Minister of Extérnal Affairs
(Shri Sadath Ali Khan) : (a) No.

(b) and (c). Do not arise.

Shri Kajrolkar: Will Government place
on the Table of the House the report sub-
mitted by the ambassador concerned ?

Shri Sadath Ali Khan: The report
submitted by the ambassador to the Prime
Minister is not to placed on the Table
of the House.

Mr. -Speaker: That is not
possible. Deputy-Spe

Shri Velayudhan: M.g I know whe-
ther the Indians were cted by these
riots and whether the Government haye
got any reFon from our Consulate in Hong
Kong or trom the Chinese Government?
Did they enquire about ijt?

Shri Sadath All Kbhan; No, Sir;
we hgve received no such report,

?S‘Ilrlv.hyudhm: Did they enqui-
re

The Dep utxnuM.hhtor of External
Afiairs (Shri K. Chanda): We have
a Commissioner in Hong Kong and he
has sent us detailed reports. No Indians
have been affected by these riots.

Shri Punnoose: May I know the ap-
E:,o:u‘mue number of Indians in Hong
ng and their main employment?

Shri Sadath All Khan; He may table
another question,

Shri Velayudhan: If I remember
aright, there were so many Indian shops
in the riot affected areas. May I know
whether the Government have made any
special en&uiry after getting this question
whether these shops were looted?

Mr, -Speaker: He has alread
answered ttyl:.st:'l’;rmlitm ve been uE!
'iected. This question also is covered by
t.

Shri Velayudimaa: I want to know about

shops.
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Mr, Deputy-Spesker: Indians have
not been aﬁegcd; it means Indians in
usiness as well as Indians in life.

Diesel Oil

*831. Shrimati Tarkeshwarl Sinha :
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) what cfforts are being made to
make the country self-sufficient in the
supply of dijesel oil; and

(b) what will be the expected require-
ment of diesel ojl in the Second Five
Year Plan? .

The Parllamentlﬁy Secretary to the
Minister of Works, Housing Supplg
(Shri P. S. Naskar): (a) 80 9, of Hig
speed Diesel Qil requirements and 60%,
of Light Diesal Oil requirements are at
-present being met by the two Refineries
it Trombay. The third refinery expected
to go into production at Vis patnam
will further reduce the gcnd: Besides there
are plans for a further Refinery with Gover-
nment participation to be set up to ex-
ploit indigerious crude ofl discovered in
Assam, ploration for crude oll in other
parts of the country is proceeding.

(b) About 1200 thousand tons Diesel
Qil and tﬁso thousand tons Light Diesel
Oil by the end of the 2nd Pian period.

Shrimati Tarkeshwari Sinha: May
I know whether the Transport Ministry
had given an estimate of the requirements
to the Works, Housing and Supply

Ministry ?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
That is a question which can more appro-
priately be addressed to the Transport

inistry. So far as the Transport
ﬂiniatry’a requirements are concerned,
there are no separate requirements. This
is the assessment of the total requirements.
of the country as a whole,

Shrimati Tarkeshwarl Sinha: May
I know whether the Government is of the
view that in the next Five Year Plan, there
is any possibility of large-scale diesel-
sation of our transport system in the country
and whether the Government have taken
any decision in that regard?

Sardar Swaran Singh: That does
not arise out of this question. Certainly
dieselisation is a step in the right direct-
ion. Steps have already been taken by
the various Ministries, by the Transport
Ministry and the Railway Ministry in
respect of locomotives and automobiles
and by the Heavy Industries Ministry
in the matter of creating sufficient magu-
facturing capacity for that type of machi-
nery. .
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Shri Bhagwat Jha Azad: May 1 know
by what percentage our total production
fl!.l:?nhort of our requirements at pre-
sen

Sardar Swaran Singh: That has
been given in the main answer. 80 tg:r
cent and 60 per cent are the figures that
have been given in reply to part (a).
They are being met by the two refineries
at Trombay.

Shri G. P. Sinha: In view of the fact

ghlt_thmismiuctenseinthewpplﬁﬁm

indigenous sources, may 1 know why the
are going up? -

. Sardar Swaran Singh: Because of
iyghe:i cost of production and higher taxa-
ion also.

Shri Bhagwat Jha Azad: I would like
to know by what percentage the gap will
be reduced when our refineries go into
operation,

Sardar Swaran Singh: By another
15 to 20 per cent.

Shrimati Tarkeshwari Sinha: May
1 know whether the Government has made
any assessment of their ordjnary day-to-
day requirements and the irements of
the Plan? May I know the difference be-
tween the two?

Sardar Swaran Singh: The Plan does
take into consideration our day-to-day re-
quirements. It is no plan if it does not
take into consideration our day-to-day re-
quirements.

Monazite Sands

*829. Shri Bibhutl Mishra: Will the

e Mi be pleased to refer to

the reply given to Unstarred Question No.
865 on 23rd August 1956 and state:

(n) whether work on commercial basia
has been started to exploit the uranium
‘bearing monazite sands found in the dis-
trict of Ranchi on the banks of river Ara
and Raru; and

(b) what are Government’s expecta=-
tons ing areas and extent of uranium
10 be found there ?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes. On the advice of the
Department of Atomic  Encrgy, active
megnngwwkforndxm’ ive monazite
inds is carried out by the
vis., Messrs, National Cement, Mines
Industries Ltd.,, Ranchi, in the area.

(b) The. total quantity is insignificant
<ompared with other deposits in India.
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Export and l?mm Trade
Thakur Jugal Kishore Sinha
*834 { Shei Astheta: '
| Babu Ramnarayan Singh:

Will the Minister of Commerce and

are giving adequate publicity to matters
affecting exporters and importers by ‘means
of public notices, press notes ctc.

(c) No, Sir.

d) Provisions already exist for issue of
lin‘sn%um pew-comers for g large mume
ber of items.

(e) Does not arise.

st grw fasire fog : fieer fee
et o R fad oy € 7

st wowewT ;T qifet ¥ AR
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Shri C. D. Pande: Has it come to the
notice of the Government that many new-
somers find it difficult to get licences be-
siusc their names were not there in the
shippers’ list for 1946, 1947 or 19487

. Shri Karmarkar: The definition of

new-comer” is that the name should not
be there already. A new-comer is a new-
comer. The very object of making these
import licences available for new-comers
is to encourage people to come into the im-

port line period by period mlargmf the
number items which are admissible for
mew-comers. By new-comers we do not
mean people absolutely new to the trade.
A new-comer is someone who has dealt with
the same commodity in India.

Shri C, D. Pande: Does Government
realise that in cotton trade there are per-
sons who have got their names in the ship-
pers’ list and who alone are given licences
for export ?

Shri Karmarkar: I do not want to
take up the time of the House by reading
the whole Tlist. are certain items
which are admissible for new-comers and
there are certain items not admissible for
new-comers. I am to discuss the
matter at any length of time with the hon.
Member

.

Shri G. P. Sinha: What percentage of
our external trade is being carried on by
new-comers ?

Mr. Deputy-Speaker: I think it was
said to be 10 per cent.

Shri Karmarkar: I shall only give
figures, for_ January-June, 1956.

For established importers the licence

value was Rs. 92 crores. For actual users,

le owning factories, requinng imported

for use in their factories, Rs, 191

crores. For new-comers it was Rs. 13
Crores,

Shrimati Tarkeshwari Sinha: May
}jknowf whether a::d is a fact that inuccmin
lines of import export trade, licensing
is complctef)? banned so far as new-comers
are concerned ?

Shri Karmarkar: Yes. I think in
some of the items they are completely
banned. It will wholly dislocate ings.
It is not an advantage to give licences to
new-comers, What a new-comer does
with his licence, especially if it is small is
for a commission to sell it to the port man.

l%nHm-.n.l\'leml:m-: Most of them are
sold. . .

Mr. Deputy-Speaker : The hon. Min-
ister need not answer questions put by hon.
Members while they are sitting.
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Shri V 1 As in the
press, the vourable trade in res=

pect of imports and aqM:v:m last year was
about Rs. 400 crores. y I know whether
any of the factors mentioned by the hoa.
Minister has contributed to such loss?

Shri Karmarkar: I could not follow
the gist of the question.

Mr. Deputy-Speaker: Nor could I.
He may repeat the question.

Shri Velayudhan : The unfavourable
trade balance is about Rs. 400 crores as
reported in the press the other day. The
hon. Minister mentioned some factors.
Have they contributed to this unfavourable
trade balance ?

Shri Karmarkar: Have you been able
to make out, Sir, the question ?

. Mr. Deputy-Speaker: It is more for
the hon. Mi.n.itZter to answer.

Shri Karmarkar: I fear I have missed.
I will surmise, That question of trade
balances has nothing to do with the subject
matter of this question. If trade balances
are shorter, we shall adjust our import
policy accordingly.

Tarkeshwari Sinha: May
I know whether it is a fact that some new-
comers have purchased the properties of
the established exporters and importers,
and whether the Government have banned
them also ? There are some cases before
the Government. All their] applications
have been banned for export import licences.

Shri Karmarkar: My csteemed  col-
league the Finance Mimster is answering
this question,

The Minister of Finance and Iron
and Steel (Shri T. T. Krishnamuachari):
I know there are certain cases of this ki
For transfer of quotas, there is a procedure
laid down. If that procedure is followed
and the authorities are satisfied that the
transfer asked for is a bona fide transfer and
the quota is neces for carrying on the
business, I am sure the authorities will give
due weight to these considerations.

Shri Bhagwat Jha Azad: Apart from
the jugglery of words of the hon. Com-
merce Minister, may we have a straight
answer to the question in how many cases
the department failed to deal when such
licences are sold in the market to new-
comers or old t ?

Shri Karmarkar: With regard to the
type of transactions just now referred to
my esteemed colleague the Finance
1nister, we go into the transactions and if
there is & mala fide transaction, we do not
allow. In all bona fide transfers,"we do not
want to deprive a new party in the old con-
cern. What matters is the unit importing
or =xrorting and not the person.
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Rehabilitation of - Displaced Persons

*839. Shrimati Renu Chakravartty:
Will the Minister of Rehabilitation be
pleased to refer to the reply given to Star-
red Question No. 2041 on the 12th Septem-
ber, 1956 and state:

(a) whether it is a fact that no portion
of lands acquired in Dhapa-Manpur,
Mouja, District 24 Parganas, West Bengal,
and adjoining areas has been allotted for
refugee rehabilitation;

(b) whether the Union Government
have requested the State Government for
the same; and

(¢) if so, the result thereof ?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): (a) No land in
Dhapa-Manpur Mouja has been _allotted
to displaced persons. 218 acres of land in
villages adjoining Dhapa-Manpur have
been notified for acquisition for the purpose
of settlement of displaced persons.

(b) No specific request has been made by
the Government of India to the Govern-
ment of West Bengal for acquisition of land
in Dhapa-Manpur Mouza for allotment
to displaced persons.

(c) Does not arise.

Shrimati Renu Chakravartty: Are
we to infer that the Government have not
acquired a:gr substantial area in Dhapa-
Manpur a that the land which has al-
ready been acquired across the canal in the
area of Bagjola right up to Rajarhat-Haroa
are going to be utilised for refugee rehabi-
litation ?

Shri Mehr Chand Khanna: Is the
hon. Member referring to Dhapa-Manpur
Mouza or some other area?

Shrimati Renan Chakravartty: In
view of the fact that no substantial area in
Dhapa-Manpur Mouza has been acquired,
are we to infer that- the Government are
going to settle the refugees in the lands that
have been acquired across the canal in Bag-
jola Haroa area.

Shri Mehr Chand Khanna: The ac-
quisition in Calcutta is under a big scheme
which is called the North Salt Lake sche-
me, undertaken by the Government of West
Bengal which is going to be worked through
Dutch Engineers, ¢ idea is that it
should be used for the expansion of Cal-
cutta. In thet area also we are E?.
small bit for displaced persons. I under-
stand that the likeli of this area be-
coming available will not arise till next year
because the leases will continue.

Shrimati Renu Chakravartty: In the
portions that have been acquired, accord-
to the Minister for Rehabilitation, the

r that are already in the Bagjola
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transit camp area will be the people who wilt
get the first priority to be settled in these
areas,

Shri Mehr Chand Khanna: I do not
know about the priority to be given. That
is a matter for the State Government be-
cause the rehabilitation of displaced persons
and locating them in certain areas is their
administrative responsibility. I did. in-
form the hon. Member last time, if I re-
member correctly, that as far as the Bag-
jola area is concerned, our intention is to keep
the people there who are eligible.

Shrimati Renu Chakravartty: Ma
I know what is the reason why the Govemf
ment have not asked the State Government
of West Bengal to give a substantial portion
of the huge area which is being acquired
under their North Salt Lake scheme for
rehabilitation of which is one of
the most pressing]problems of West

. Shri Mehr Chand Khanna: For the
umplei' rebl:pn as [ h_a\::l u.fut stn:ltedgthat this
area is being acquired for the expansion
of the city of Calcutta and i
a small btlyt ouof it, e aTe getting
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The Deputy Minister of External
Affairs (Shri Anil K. Gluadl)m) and
(b). It is a fact that a helicopter nging
to Pakistan landed at Betai within the juris-
diction of Tehatte Police Station in the
Nadia District on 12th November, 1956.
The occupants were two Americans and on
Pakistani national, from his
dress to be an orderly. landing the
discovered that they were on Indian tersi-
tory and they left immediately.
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c) A communication bas been sent to
ihe( )Govemment of P.{Im asking them to

ensure that such incidents do not recuf.

t wfrey fag ¢ &1 TN
qifeea WY @ TR & AT AN
N Ty W) wwdET TR %
facg gedt o qrUglfE w1 AwA
¥ ford #ré ferw ge o R 7

Shri Anil K. Chanda: It seems that
they wanted to land in Meherpur in East
Pakistan and by mistake they landed in
Indian territory. As soon as they realised
that that was Indian territory, they immedi-
atcly left the place.

Shri Kamath: Is the Deputy-Minister
In a position to tell the House whether
and similar incidents of trespass or en-
croachment or raid have been on the in-
crease, particularly recently since the as-
sumption of Prime M.i.n.istenhiﬁo?vf Pakistan
by Mr. Suhrawardy, and if so, can such
instances be viewed in the light of what the
Prime Minister stated yesterday in the
Rajya Sabha that the Pakistan Premier's
pronouncements seem to be a prelude to
some little trouble.

Mr. Deputy-Speaker: Information
that has been asked whether there is an in-

crease may be given.

Shri Anil K. Chanda: I do not think
there is increase of such incidents of late.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): What I said was that a barrage
of propaganda and statemnents has often
taken place in the past as a kind of prelude
to something, and one wonders what
this is a prelude for.

Shri Dhusiya: May 1 know for how
many hours the helicopter was there and
whether the occupants were all along sit-
ting in the helicopter or outside on the
ground ?

Mr. Deputy-Speaker: If that was a
mistake there is very little to know whether
they came out of it or remained there,

Shri Anil K. Chanda: They came out
of it, they enquired and looked at the sign
post and immediately left. All this hap-
pened within the course of five minutes or
80.

Shri Tek Chand: What is the exact
cxplanation emanating fiom the Fakista-
Government?

Shri Jawaharlal Nehru: About what?

Shri Tek Chand: About this aerial tres-
pass? )
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Mr. D =S That has
- eputy-Speaker: already

Shri Jawaharlal Nehru: It is obvious
it was an error. One cannot spot a bound-
ary from the air. By mistake they entered
slightly on Indian territory. As soon as
they knew, they went away. I do not

1k it was a deliberate coming into
Indian territory.

Shri Tek Chand: Is this acrial tres-
pass the first of its kind? Is it a solitary
instance ?

Shri Jawaharlal Nehru: So far as the
helicopter is concerned, as far as I know.
it is the first, but, of course, there have been
many cases of aircraft flying across and
coming over Indian territory. That has
been referred to in this House several times.

Shri Kamath: Is there any truth in
certain press repoar:lsd thathl:akism is build-
ing new air bases per strengthening
her old ones also with rmﬂl aid?

Mr. Deputy-Speaker : This is quite
irrelevant to the helicopter landing hgre.

i Shrl Kamatht It indirectly flows from
t.
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Shri Ve dhan: The answer '
also be llven}.!n-Ensliah. ey

Mr. - ?Ihﬂ The answer msy
also be given nglish as some Members
have not understood.
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Shri Abld AH : (a) A resolution on Shri Abid Al : that will
wage increase passed be the function oft‘.he Wage , to find

the Working Com-
C. recently has

mm% of LN.T.U.
rought to the notice of Government.

o (b) Ghtzmment havef under m'flwfn‘
on t tion o u
Boards for wg::” mdu:m:m P e
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Shri L.N. Mishra: May I know
whether the Government, before it takes
any concrete decision in the matter, would
consult the Finance Ministry also with a
view to ascertain whether any increase
in; wages will lead to inflation or not ?

Shri Abid All 1 Government means
‘Government, all Ministries concerned.

Shri Bhnfvn Jha Azad : May I
know, in the light of the resolution of the
Work}ng Committee of the LN.T.U.C.
what Government propose to do in the
matter excepting those industries where

tlready Wage Boardl have been set up ?

Shri Abid All : Wage Boards have
not been set up so far for the industries
which are under consideration.

Shri T. B. Vittal Rao : May I know
what decision has been arrived at regarding
the demand of theb;NTUC. fc;t;nldn
interim wage increase by 25 per cent -
ing the appointment of Wage Boards and a
final decision on their con ?

Shri Abid All 1 I do not think there
is any demand for interim or immediate
increase. There is a d:mand for wage

in wages and simi 1

for increase in the salaries of poorly

servants of the Central Governmcm. -
tment of

er%::mtlreconm dering the
a Pay llontotakeup matter ?

Shrimati Tarkeshwari
1 know if Government are in a position to
give my information that there is
country cost inflation due to the rise
on of wages ::

uutrowhntextmtwmmuuism
qmdhsuﬁabk

Mr. Deputy-Speaker : Shri Dhusiys.

Shrimati Tarkeshwari Sinha : I
asked a different question.

Mr. Deputy-Speaker : I will pi
her another opportu.mty Ihlﬂﬂm

another Member
ot qfear ;g oY wivw g

w7 A € g A woEd dwdw
(earrax)  wfew w & @ of
ferrar & o1 oY w1 a3 wfww sl
 wwATy?

Mr. Deputy-Speaker : Shrrmt
Sinha.

Shrl Dhusiyn : uestion hes
notbeenmlwg:d. My @

Mr. Deputy-Spuker The question
is whether there has been c*l:cr:m:
in the output also slmu.lnneoua.ly with
the demand for increase in wages.

t wifew wst : ewE wEr
L

Shrimati Tarkeshwari Sinha : The
Hon. Minister said that the Wage Board
will decide about this issue of cost increase
and its relation to wage increase. But the
s L By o e e i

n of wages ng pl
MnﬂmmwwhetberGwmmmtunﬁve
any clarificatio 1 that there has been already
a cost inflation in the country because of
this expansion and increase in wages ?

Mr. Deputy-Speaker 1 The Hon.
Lady Member puts out some proposition
and exposition and then when the Minister
is not able to answer, she complains that
her question has not been lnswered. If

Shrimati Tarkeshwari Sinha : The
position of cost inflation is a very simple
question. .

Mr. uty-Speakar : Not for every-
body. %Hon. Minister, if he is able to

Answer, may Answer.

Shri Abid All : There is some in-
crease in the cost of living no doubt, if that
is the question.

Shri Velayudhan :
dtllymmeappomtmentof Bourd,
muutnwmsbedcu.gd

m;\ecnveeﬂ’oct?
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Shri Abid Al : Theerc is no delay.
The hon. Member's presumption is
wrong.

Shri U. M. Trivedi 1+ What is the
ratio between the efficiency of an ordinary
labourer today and the i when he
was getting only Rs. 18 ten years back ?

Shri Abld AH : The efficiency is
better now.

Shri U. M. Trivedi : What 1s the ratio
of the efficiency ?

Shri Abid All : For that, of course,
* much will have to be said.

Shri Bhagwat Jha Azad : May I
know whether it is not a fact that there !I"ms
not been increase in the wage by the
same percentage as there has been increase
in the production in the country ?

Shri Abid Al : Wages also have
increased.

Shri Bhagwat Jha Azad: Not
by the same proportion.

IwQ ww

*gvy. oft wex tw . w7 W™
st ¢ mdw, fQu% ¥ wamifeq
e HET $23% & 9UT ¥ gEey
& qg 9T #1 FAT FA 6

(%) @ & sad W F
quATR & T Carafes @
® A w3 & fora fore wae o< famme
fear 9T @ 91, W1 A& AR F ™
Tre ufaw fotg &7 formr mar 2
L 1Ed

(@) == a% =afew  foim &
AT FX ST FT AT qHATE 7

ifewd Wt @ @ Efew
(st wYo ATo gorfewr ) @ (F) =R
() wr@ sTw WT F§4g T
gwrd & wfafafesd F s
‘g g (wafor d@m) &
fegfa & ay2 fagial &1 $a=m £ foar
T W hEAl I AW g W R
ok gwie § fe A ST w1 T@e
¥ It 7 uw faofa ooy & wwrfer
w¢ & arel w/ TET Y Ag X @
& g
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Mr. Deputy-Spesker : The English
version may also be given,

Shri J. N. Hazarika : (a) and (b).
The representatives of the Government of
India and the State Governments concern-
ed have finalized the broad principles

wverning the location of the revised inner
ine. Action to implement these decisions
is in progress and it is hoped that a noti
fication embodying the description of the
new line will soon be published and also
laid on the Table of the House.

Y R @9 . T X qg 9
aFar g fF & w17 & wmare € foed
faefaxr & 3@ @1 &1 "Ew fear
a7 wrE Y

Shri J. N. Hazarika : The
broad principles are (1) to include wider area
as directed by the Prime Minister in 1954,
(2) to maintain the continuity of our Inner
Line right across our border as it runs along

natural, clearly defined physical features,
and (3) to facilitate easy supervision.

st wer qiw . w7 TAARE &
W F ag aa wrg & 5 o
grar @A A fF g wTaad &
gfgg @4 w™@m ¢ Wik &R wme
{7 wai o A A famey
fr 2w & frd gfmar & ©9F o9
o &, % i afed T o

:

Shri J. N. Hazarika : I require notice
to reply to that aspect of the question.

Shri C. D. Pande : Is the Govern-
ment aware that the space b the
Inner line and the Outer Line is now dis-
appearing, because the Chinese are en-
croaching adversely on our frontier?

There are a number of cases in Assam,
in Almora and Garhwal where they have
actually crossed even the inner line. Will
Government take some action and ask the
friendly Government of China to desist
from encroaching on our territory ?

The Deputy Minister of External
Affairs (Shrltx:lll K. Chanda) : No.
The information is not correct.

Shri C. D. Pande: It is absolutely
correct.
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Shri U. M. Trivedl : s it a fact,
and has it been 80 brought to the notice of
Government that the inner line of India,
whether in the north or in the west or in
the cast has been encroached upon by all
our bordor friends ?

Shri Anil K. Chanda:
<orrect,

Shri Tek Chand : What'is the exact
manner of demarcation of the boundary
line on the surface and not on the paper ?

Shri Anil K. Chanda The line is
on the paper. -

It is not

territory on the Tibetan border there used
10 be a vast area.

Mr. Depu -Sgulﬂr: The question
should come sga.ig t.

Shri C. D, Pande : That area is being

narrowed down. Have Government taken
any action to stop that ?

Shri Anil K. Chanda : Our inter-
national border on sthe north and the east
is very clearly defined and is well known.

oSt W T O AT qEW W
Y GTaT ATAY G oft gHE A 917
A Aaww og a1 fF aga ¥ fadefr
N FAA e & fod T WA_Y
#, T AT ¥ T Y qog ¥ T
T 9 1 W ¥ gETRl, W9
A ATET X & EqEI, T FwEA
FA Frfaa fraror@r &7

Shri Anil K. Chanda : This matter
tust have been known to the Uttar Pra-
desh Government, and we had received
the recommendations of the Uttar Pradesh
Government on this matter, and they just
‘have been considered.

Shrimati Kamlendu Mati Shah :
May 1 know whether the place called
Gumgum Nala is still in our possession or
it has been taken away by Tibet ?

Mr. Deputy Speaker : That will
be difficult to answer.

Shri Anil K. Chanda : A scparate
question may be put.

Shri Kamath: Have the Government
of China withdrawn from circulation certain
old maps, not very old, circulating in the
country till two or three years ago which
showed ceitain parts of Indian territory
as being included in China ?
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Shri Anil K. Chands: The .
Member refers to a map that wes in cmﬁm-
Iation three years ago, ‘This marter has
been discussed on the floor of the House oa
several occasions.

ShriC.D. P : i
tressed ? ande: Has it been re-

U.S.S.R. Credit for Industrial
Equipment

Shri H. G. Vaishnav:
Shri V. _

*845< Shri Raghunath Singh :
Shri Kajrolkar :
(Shri R. P. Garg:

Will the Minister of Productiom be
pleased to state :

(@) whether U.S.S.R. has offered to
India a credit for the purchase of in-
dustrial equipment ;

(b) if so, the extent of the credit and
the conditions theeof ; and

(¢) in what way the credit is sought
to be utilised ?

The Minister of Production (Shri
K.C. Reddy) : (@) Yes.

(b) A statement is laid on the Table of the
House. ([See Appendix III, annexure
No. ¢8].

gc) The projects which should be financ-
cid rom this source are under considera-
tion.

Shri H. G. Vaishnav : May I know
in how many instalments the equipment is
going to be supplied ?

Shri K. C. Reddy: The statement
that I have laid on the Table of the House
indicates the terms on which the credit
offer has been made., The payment will
be spread over a period of twelve years.

Shri H. G. Vaishnav : Will some
experts also follow along with the equip-
ment to direct their operation properly ?

Shri K. C. Reddy : These are all
matters of detail which I would like to go
into later on,

Shri Velayudhan : What will be the
touti.% amount that will be covered by this
ai -

Shri K. C. Reddy : The statement
I have laid on the Table of the House gives
that information. The amount is up to
500 million roubles equivalent to about
Rs. §5 to 60 crores.

Pandit D.N. Tiwary : May I know
the interest that we shall have to pay on
this credit ?

Shri K. C. Reddy: 2 per cent.
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_Bhel Velayudhan: May I knew whe-
this credit will be spread over a cermin
namber of years or will be raised at &
stretch ?

Shri K. C. Reddx s All these details
have been given in the statement laid on
the Table of the House.

Indisn Cotton

Shri Kamath :
846.{ Sh-' M, 8. Gurupadaswamy:
_ Shri H. N. Mukerjee :

Will the Minister of Commerce and
Consumer Industries bec pleased 1o
refer to the reply given to Starred Ques-
tion No. 2078 on the 12th September,
1946 and state :

(a) the Floor and Ceiling prices fixed
for each standard variety of Indian cotton
separately in 1955 and 1956 ;

_(b) whether the Floor and  Cciling
prices for each variety in any year when
once fixed, are unalterable or are subject
to modification; and

(c) if they are alterable, in what cir-
cumstances and on what grounds ?

The Minister of Consumer Indus-
tries (Shri Kanungo) : (a) A statement
showing the floor and ceiling prices of
Indian Cotton for the Cotton Season 1955-56
and 1956-57 is laid on the Table of the House.
[See Appendix III, Annexure No. 99].

(b) Floor and Ceiling Prices fixed for
different varieties of Indian cotton for a
particular season apply throughout the
season and are not altered during the
course of that season.

(c) Does not arise.

Shri Kamath : Arising out of the
answer to part (b) of the question, may I
know whether it is a fact that last year,
that is in 1955-56, the ceiling price was
altered after the closure of the market for
two weeks from Rs. 840 to Rs. 700 per
kandy ? Is it also a fact that this altera-
tion was referred to by the Minister's
colleague, Dr. P. S. Deshmukh, the Mi-
nister of Agriculture, in the Rajya Sabha,
as not having been in the growers’ interest ?

Shri Kanungo : I have no informa-
tion gt the moment. 1 would require
notice.

Shri th : Is it a fact that the
Minister s no information about the
first part of the question also ? For the
second part, he said he required notice.

Shri Kanungo : For the first part
Shri Kamath : He does not know

for the first part also. It is very strange.
His former senior colleague is not here
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unfortunately; otherwise, he might have

been asked to answer it. Is the Minister

of Commerce also ignorant of

tt}lis matter ? He was in Bombay at that
me.

Mr. Deputy Speaker: If hchad known
he might h.:zc stood up. Does the hon.
Member want to put any other question ?

Shri Kamath: Is it a fact that on
November 29th, only a few days ago.
the Finance Minister said that the price of
cotton in Bombay, that is to say, of the
Vit!ay cotton-which is one of the varietics:
referred toin the 'statement which was.
Rs. 749 per kandy was reasonably good.
whereas last year, he considered the same
price exorbitant and reduced it to
Rs. 700, though the crop expectation last
year was only 43 lakhs of bales while this
year, it is 5§ Ie.Ehs of bales ?

Shri Kanungo: I am not aware of
the statement which the hon. Mcmber

has referred to.

Shri Kemath: The Minister is abso-
lutely ignorant.

Shrimati Tarkeshwari Sinha: Ma

1 know whether in fixing the ceiling &
floor prices of cotton, Government are
guided by the supply position of foreign
cotton, especially Egyptian cotton ? If so.
what is the present position in regard to
the price of cotton, since the supply of
Egyptian cotton has been closed ?

Shri Kanungo: The main question
is adequate price for cotton grown in our
country, and the prevention of diversion
of land from food crops to cotton Crops.
There arc other considerations aiso.

As far as the import position in respect
of long-staple cotton from other countrics,
including Bsyptim cotton, is concerned,
the conditions are very hopeful.

Shri Kamath: Is the House tounder-
stand that once the floor and ceiling prices
are fixed for the season they fre ncver
altered ?

Shri Kanungo: They have not been
altered 3o far.

Shri Kamath: You will get it in the
neck.

Nuclear Test by Soviet Uniom

*847. Shri C. R. Narasimhan: wilr
the Prime Minister be pleased to state:

(a) whether the nuclear test explo-
sion conducted by the Soviet Union on
or about 17th November, was detected
in India by the arrangements made for
the purpose in this country; and
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(b) whether any rough or precise
iden gns oeen formed as tg the range and

magnitude of this test ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharisl
Nehru): (8) The radioactivity of the air
recorded in Bombay showed an incremse
of about 40%, on 20th and 215t November.
It came to the normal level from 23rd
November onwards. The  incremse
in radioactivity is presumably due to a nu-
clear explosion.

(b) On previous occasions, unclear
explosions gave an increasc of 400 to 500%
in atmospheric radioactivity. It is, there-
fore, probable that the magnirude of this
explosion was smaller than that of some
previous explosions,

Shri C. R. Narasimhan: Can it be said
that the radio-active fall-out is on the in-
crease, as apprehended in Japan? May
T also know whether the present increase is
dangerous or not ?

Shri Jawaharlal Nehru: The levels of
radio-aclivity thus far measured are much
below danger level. As for the question of
its bejnr.ﬁ.ion ¢ increase, it is not a con-
tinous thing; it is a question of measurirg
each explosion, and the last one apparently
was on a smaller scale.

I might add that arrangements have been
made to collect samples of rain-water and
dust at Delhi, Nagpur, Calcutta and Ban-

se with the help of the Indian Metecoro-

cal Department and dcspatch the same
to Bombay daily for test. Similar arr:
ments are being made at Srinagar and other
centres.

Shri C. R. Narasimhan: In Jopan, it
is apprehended that the total accumulation
of radio-activity is ever on the increase. 1
would like to know whether comparative
figures are aveilable here or will be made
available here.

'Mr, Speaker: The answer t
hat has Debn paver eiready. °

Shri C. R. Narasimban: What |
would like to know is whether it is mount-
ing up during each period or sometimes it is
decreasing.

Shri Jawaharlal Nehru! I cannot give
sny answer to that, except to say that thus
far it is well below danger level. :

WRITTEN ANSWERS TO QUES-
TIONS .

Oil Refineries

Shri Banasal:
‘813 {m Gidwani:

‘Will the Minister of Production be
Picased to state whether Government have
«xamined the cost structure of Burma Shell
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Refinery, Standard Vacuum Refining Com-
m edu;d Caltex Oil Refining (India)
t

The Minister of Production (Shri
KEC )t . This is being done in res-
of the 2 Shell and the Standard
acuum Oil Refineries. The Caltex Oil
Refinery is still under construction,

Meteorological Observatories in
Afghanistan

*817. Shri B t Jha Azad: Will
the Ministpr of municgtions be
pleased to state:

(a) whether Government of India have
insisted the ~Government of Afghanistan
in setting up meteorological observatories in
Afghanistan;

(b) tI;;ddetnils of assistance so far ren-

\¢) how many such observatories have-
been set up?

The Minister in the Ministry of Com-~
municatitns (Shri Raj Bahadur): (a)
to (c). I lay on the Table of the Lok Sab
a statement g:ivinﬁt.he requisite information,
[See Appendix III, annaxure No. 1ool.

Antarctica

Shri Krishnacharya Joshi:
*819. Shri D.C. Sharma:
. {Sardn bal Singh:
1

Will the Prime Minister be pleased to
state:

(a) whether the Government of India
have submitted a memorandum to United
Nations with regard to Antarctica: and

(b) if so, its nature ?

The Imty Minister of External
Affairs (; Anil K. Chandas): (a) Yes.

(b, C‘;:Fyofthcmenmmdumishidun
the Table of the House. [See Appendix
III, annexure No. 101}

I should like to add for the information
of the Hon’ble Members that we have since

withdrawn our request for inclusion of this
item in the da of the current session of

the General Assembly.
Refugees from East Pakistan
*g21. Shyl Gidwani: Will the Minis-
ter of Rehabilitation be pleased to state:

a) whether it is a fact that a number
of East Pakistan displaced women and child-
ren who were sent to Saurashtra have re-
turned to Calcutta; and

b) if so, whether they have been
vicgeg with lccommod.ltgn in any Horl;r:;
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The Minister of Rehabilitation (Shri
Mehr Chand Khanna): (a) Yes, some
have returned to Calcutta.

(b) They have for the present been ac-
commodated by the Government of West
Bengal in the Accommodation Centre at
Midnapore,

Collieries

*822. Shri S.C. Samanta: Will the
Minister of Production be pleased to
state:

(a) the amount paid to collieries as as-
sistance for stowing for safety and for
conservation during 1955-56; and

(b) whether any colliery was punished
for not observing the Coal Mines (Con-
servation and Safety) Act and Rules?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): (a) Stowing for safet,: Ra. 61,
41,423/15/- Stowing for conservation : Nil.

(b) No.
P.&T. Employees (Hyderabad Circle)

*823. Shri X.S. Rao: Will the Minis-
ter of Communications be pleased to
refer to the reply lfi"n to Starred Ques-
tdon No. 471 on the 3oth July, 1956 and
state :

(a) whether the fixation of inter se seni-
ority of the ex-emplovees of the Hyderabad
State in the Hyderabad Postal Circle vis-
a-vis other Central Government employees
has since been completed; -

&b) when the same is likely to be finalised ;

an
(c) if not, the reasons therefor ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) Not yet.

(b) By February, 19s7. Efforts are,
however. being made to complete it earlier.

(c) Final orders regarding fixation of
seniority of the staff of the ?ormer Indian
States taken over by the Government of
India consequent on Federal Financial
Integration have been issued only recently,
It would take sometime to prepare com-
bined circle gradation lists on the basis of
these orders. The concsrned authorities
have been asked to finalise the case quickly.

Building Works of the Ministry of
Communications

*82s. Shri Bheekha Bhai: Will the
Minister of Communications be pleased
to refer to the reply given to Starr

tion No. 1683 on the 3rd September, 1956,
and state:

(a) whether a Separate Division of C.P.
W.D.solely for the construction programme
of the Communications Ministry has started
functionine; and
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(b) if 8o, the number of buildings whose
construction work has since been started ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) The works of the Ministry of Com-
munications are not being handled by a
single Division but all the Divisions of the
C.P.W.D. handling those works have been
broufht under the control of one Additional
Chief Bngineer as against three prior to the
new arrangement,

(b) 24 works have been started since the
control has been unified under one Addi-
tional Chief Engineer.

Cost of Coal Production

*828. Shri K. C. Sodhia : Will the
Minister of Heavy Industries be pleased
1o state:

(a) the actual cost of production of coal
per ton and the cost agreed to by the Tariff
Commission with regard to the coal pro-
duced by the Tata and Indian Iron Com-
panies from their own private collieries for
the year 1954-55;

(b) whetlter it is the same in case of both

companies ;

(¢) how does the cost per ton of the
above-mentioned coal compare with the
cost per ton of the same kind of coal
produced in the neighbouring collieries?

The Minister of Trade (Shri Kar-
markar): (a) to (c) The Tarff Commis-
sion’s report on the treatment of colliery
block for of determining the re-
tention prices of steel was pla on the
Table of the Sabha on 26th July 195s.
The Government’'s resolution thereon,
which deals inter alia with the cost of coal
produced by steel companies was also
pthl_lmd on the %ble of the Sabha along wig

is report. c cost per ton
:heon-lproduoedbyg:cTauImnmd
Steel Company Ltd. and the Indian Iron
and Sreel y Ltd. was computed by
the Tarif Commission st Rs. 20/4/- and
Rs. 16/8/- respectively as compared to the
cost of Rs. 15/4/- and Rs. 14/4/- per ton for
thleli same y if pu.r:hlleﬂ from market
collieries.

N.E.F.A.

*832. Shri Shivananjappa: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a convoy
carrying some senior officials of NEFA arnd
other staff escorted by military personnel
was ambushed on 2sth QOctoper, 1956 by
Naga gangsters on Angurimokokchung
Road; :

() lfso,hawmmypermwmhllod
bvtgwnnmeﬂ;md
(c) other details of this incident ?



700§  Written Answers

The Parliamentary Secretary to the
Minister of E Affairs (Shri
J. N. Hazarika): (a) to (c). On the z];th
‘October, 1956, Financial Adviser, NEFA,
Superintending ecer, NEFA, Execu-
tive | L and Assistant
Financial Adviser with a stenographer,
‘Were returning from a tour of the Tuensang
Frontier Division of the North Fast Fron-
tier A . They were escorted by As-
sam Rifles. They were shot at by the hos-
tiles on the Mokokchung-Amguri Road in
the Naga Hills District of Assam, As a
‘result one driver of the Assam Rifles and
the Stenographer died through injuries
received. One other rank of Assam
Rifles was also wounded. As a result of
counter-action against the hostiles, one
‘hostile was killed and one rifle and 15§
Tounds of ammunition were captured.

Credit Facilities for Small Industries

*833. Shri Shree Nara Das: Will
‘the idinister of Commerun and Con-
sumer Industries be pleased to state:

(a) the important details of the experi-
ment in the ninc pilot project centres to
draw up a coordinated programme for credit
facilities to small industries through bank-
ing institutions, at present being carried on
by the State Bank of India; and

.(b) for how long the experiment will be
<carried on?

The Minister of Consumer Industries
(Shri Kanungo): (a) and (b). A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix III, annexure No.
102)

Export Credit Guarantee Scheme

*835. Shri Tulsidas: Will the Minis-
ter of Commerce and Consumer In-
dustries be pleased to refer to the reply
given to Starred Question No. 733 on the
6th August 1956, and statg:

(@) whether Government have since
examined the recommendations of the
Export Credit Guarantee Committee;
and

(b) if so, what action is being taken on
the various rccommendations in instituting
an Export Credit Guarantee Scheme?

The Minister of Trade (Shri Kar-
markar): (a) and (b). The recommenda-
tions made by the Export Credit Guarantee
-Committee are atill under examination.
Government have invited the comments of
inportant Associations, Chambers of Com-
merce, Banks and the members of
‘Trade and Industry who had replied to the
Committee’s questionnaire or had tendered
.oral evidence. These comments have not
yet been received from some of the parties
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addressed Government propose to finalise
their views on the recommendations of the
Committee after giving full consideration
to these comments.

Asoka Hotel

e iy Sptlinguna Covd o WUl
nister
Supply be pleased to state:

(a) the total strength of the staff of
Asoka Hotel; and

(b) the estimated annual cost of the staff
of the Hotel ?

The Parlia Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P. S. Naskar): (a) the strength
of the hotel swaff as on 3joth November
1956 stood at 769.

(b) The estimated annual cost of the staff
recruited is Rs. 7.67 lakhs.

Steel Equalisation Fund

*837. Shri K. K. Basur Will the Minis-
ter of Heavy Industries be pleased to
state:

(n} the total amount collected so far on
Steel Equalisation Fund;

(b) how much has been utilised and in
what manner;

(c) whether Tata Iron and Steel Com-

y and Indian Iron and Steel Company

ve got any financial assistance from
Government and if so, their terms and
conditions; and

(d) how far their development works
have progressed ?

The Minister of Trade (Shri Kar-
markar): (*) and (b). The accruals to
the Iron and Steel BEqualisation Fund arise
mainly from the difference between the
statutory selling prices of iron and steel and
the prices payable to the producers. The
gccrual to the fund upto the end of Octo-
ber, 1956 was about Rs. 68.8 crores out of
which fh 37.44 crores was used for equa-
lising the prices of iron and steel and Rs.
15.16 crorcs was given as rcg: able adv-
ances to Tgta Iron and Steel Co. Ltd. and
Indian Iron and Steel Co. Ltd.

(¢) A stasement is laid on the Table
of the House. [Ste Appcndix 111, annex-
ure No. 1o3).

(d) Expansion programmes of the steel
companies are proceeding according to
schedule.
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Lemon Grass Ol

*838. Shri V. P. Nayar: Will the Minis-
ter of Heavy Industries be pleased to
state : .

(a) whether the scope for producing
Vitamin A from Lemon Grass Oil said to
be under examination at Rﬂge 411 of the
Second Five Year Plan, has since been
fully examined; and

(b) if so, whether a factory for the pro-
ductuon of Vitamin A is proposed to be
established ?

The Minister of Trade (Shrl Kar-
markar): (a) and (b). Not yet, Sir. The
matter is still in the consideration stage.

Representation by Indians in
Burma

*840. Shri B. S. Murthy: Will the
Prime Minister be pleased to state:

(a) whether any representation has been
reccived from the Indians in Burma re-
garding the new provision of payment for
registration under the foreigners Regis-
tration Act of Burma; and

(b) the steps taken to remedy this ?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) and
(b). Yes. The All Burma Indian Congress
have sent us as copy of a resolution passed
by them on thc subject. They have re-
quested the Government of the Union of
Burma for a modification of these new rules.
The Ambassador for India in Burma, to
whom also representations were made, has
taken up the matter with the Government
of Burma and further developments are
awaited,

According to these new Registration
Rules all foreigners are expected to renew
their Foreigners Registration Certificates
annually on payment of a fee of Ks, 25/-,
A fee of Ks. 15/- has also been prescribed
for revalidation of Certificates when the
foreigners return after short trips abroad,
The Rules came into force from 1st October
1956 and the period of one month pre-
scribed for registration has been extended
by further one month.

Indians in Ceylon

{ Sardar Igbal Singh:

*844. { Sardar Enrpuri:

Shri D.C. Sharma:

Will the Prime Minister be pleased
to state at what stage at present is the
issue of citizenship of people of Indian
origin in Ceylon ?
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The D;E:lty Minister of External
Affairs ( Anil K. Chanda): There
were brief conversations of a preliminary
and general nature between the Prime:
Ministers of India and Ceylon in London
on this subject at the time of the Com-
monwealth Prime Ministers Conference
carlier this year, It was then decided to
continue these conversations at a conveni-
ent.date later.

Creches in Mines

‘8?9. Shri Deo t Will the Minis-
ter of Labour be pleased to refer to reply
given to Unstarred Question No. 1855 on:
13th September, 1956 and state:

(a) whether as the result of serving.
‘show cause notices’ against the seven
mine-owners in Barbil, Bara-jamda, No-
amundi and Danguaposh mines areas, all:
the mine-owners have now provided
creches for the miners’ children;

(b) whether the creches are well fur-
nished with all the necessaries;

(c) whether trained nurses are appointed
for taking adequate care of children; and

(d) whether the creches are really made
use of by the miners ?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Five mine-owners
have started building creches. One mine
was closed and subsequently reopecned on
the 26th October, 1956, ¢ owner of
the mine has again been asked to provide
a creche, The remaining one mine is.
working under a temporary permit,

(b) to (d). Do not arise.
Indian High Commission in Lopdomx

Dr. Rama Rao:
*850. { Shri Mohana Rao:
(Shri Gidwani:

Will the Prime Minister be plcased
to state:

(a) whether pay increments for Indiam
Clerks of the Indian High Commission,.
London were gazetted in July last year;

(b) whether these increments have been
paid;

(c) if not, why; and

(d) what steps have been taken to meet
the grievances of the staff of the Indian
High Commission in London ?

The Des:aity Minister of - External’
Affairs (S Anil K. Chanda): (a) In
July, 1955, the U.K. Treasury announced.

y suppiements for certain grades of Civil

ervices in the United Kingdom.

{(b) The pay supplements, sanctioned by
the U.K. Treasury for their own civil ser-
vants do not automatically apply to the
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staff of the Indian High Commission in

London. In the past the Government of -

India have granted similar pay supplements
%) their owh? st;g: aﬁe:k due consideration.
ecision has n taken to grant
supplements announced by the Up;'(y
Treasury in July, 1955, to certain of
employees in the Indian High is-
sion, including clerks. In regard to other
grades, the matter is still under considera-
tion.

(c) Does not arise.
(d) Please see (b) above.

UK. Textile Mission

hri Bahadur Singh:

Will the Minister of Commerce and
Consumer Industries be pleased to
state:

(a) whether the U.K. Textile Mission
visited India; and

(1) if so, the nature of discussions held
with the Mission?

The Minister of Consumer Indus-
tries (Shri Kanungo): () No, Sir. It
is reported that they might come in Janu-
ary 1957.

(b) Does not arise,

Workmen's Compensation Act, 1913

*852, Shri T. B, Vittal Rao: Will the
Minister of Labour be pleased to state the
reasons for the delay in bringing forward
the Bill amending the Workmen's Com-
pensation Act, 1923 as assured by the De-

uty Minister of Labour during November/
ecember, 1955 Session ?

The Deputy Minister of Labour
(Shri Abid Al): In -view of the issues
involved and the necessity of consulting
various interests concerned, finalization of
such proposals takea time.

Seismographic Stations

*8¢3. Shri D. C. Sharma: Will 'the
Minister of Communications be pleased
to state:

(a) whether Government are aware of
the fact that there are scventy seismogra-
phic stations in the various parts of the
Soviet Union where atomic and hydrogen
explosions can be registered which occur
in any part of the world; and

(b) if so, whether the Government of
India ;yropose to sct up similar stations in
India
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The Minister in the Ministry of Com-
munications (Shri Raj Bahadur): (a)
No official information is available regard-
ing the number of seism h stations
operating in the Soviet Union and their
instrumental equipment.

(b) A special type of sensitive seismo-
grlph is at present installed at the Central

eismographical Observatory at Shillong
which has been found to be capable of re-
cording the artificial tremors set up by
distant explosions of atomic and hydrogen
bombs. plan for equipping some of the
remaining seismological observatories in
India with this type of seismograph is under
consideration.

Alr Transport Council

Shri Krishnacharya Joshi:
q“‘{l’lnd.lt D, N. Tiwary:

Will the Minister of Communications
be pleased to state:

(a) whether the Air Transport Council
have submitted any report regarding fares,
and freight rates, after énquiring into the
matter; and

(b) if so, what are the main recommen-
dations ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) As the question regarding the pattern
of fares and freight rates is a complex onec
ard involves many important issues requir-
ing detailed examination, the report of the
Air Transport Council has so far not been
submitted.

(b) Does not arise,

Doll-making

“Bs?. Shri Gidwani: Will the Minis-
ter of Rehabilitation be pleased to
state:

(a) whether it is a fact that a Japanese
Doll-making Expert has been invited by
Government to give instructions in Doll-
making to displaced persons in camps:

(b) if so, whether he has started the
training; and
(c) if so, where?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna) : (a) to (c). One
Japanzse Expert 1nd on: Tichnician have
been invited by the Governm nt of India
for impaiting triining in the ma-ufacture
of textile dolls to displaced po; 0.0 o
have been nomninated by  the State
Governments, A trin'ng c:ntre  for
the above purposz his boen  started at
Arab-ki-Sa:ai, New Dclhi, fiom 29th
October, 1956, Th: numbir of trainees
is §8.
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Gulmwooubunu

*856. Shrimati Renu Chakravartty:
gnilu$e Minister of Labour be pleased

(a) whether there is any children’s
school for the workers' chil at Bakal
beltings in the Gua Manganese Ore Mines,
District Singbhum; and

(b) if not, whether any steps are pro-
posed to be taken in the matter ?

Minister of Labour
(Shri Al?l?ﬂ): (a) and (b). Information
is not available

Indians in South Africa

*8¢7. Dr. Ram Sub Singh: Will
the Prime Minister be pleased to state
how many Indians in South Africa have
so far been deprived of their houses and
businesses due to the implementation of

the Group Areas Act there ?
The ty Minister of External
Affairs ( Anil K. Chanda): Group

Areas Act 1950 has been proclaimed in
Johannesburg only. In terms of this
proclamation, gazetted in August 1956,
more than 9,000 Indians have been served
with notices to vacate western arcas of
Johannesburg within two years, Some
have been directed to vacate within one
year; others within two years. Out of
9,000 Indians, 750 arc traders. Accord-
ing to an estimate, ultimately more than
22,000 Indians owning property in Johan-
nesburg worth about £10,000,000 will be
uprooted.
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Soviet Air Service

*859. Shri Bibhuti Mishra: Will the
Minister of Communications be pleased
to state whether it is a fact that Soviet
Government propose to start an Air Ser-
vice between Moscow and Rangoon
vig Delhi ?

The Minister in the Minis of
Communications (Shri Raj Bahadur):
No, Sir. We have no knowledge of any
such proposal,

P. & T. Hospital Society, Patna
{'l'hakur ]usnl Kishore Sinha:
*860.
Babu R-mnaﬂyan Singh:

Will the Minister of Communications
be pleased to state what action has been
taken on the representation of the P. & T.
Hospital Society of Patna for giving them
some financial and other assistance?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
The Society besides asking for financial
assistance has made some other proposals
as well. The request relating to recogni-
tion of the Medical Officer of the Dispen-
sary as the Authorised Medical Attendant
has since been acceded to. Other requests
including that of financial assistance are
still under the consideration of the Govern-
ment.

Goa

*861. Shri Shree Narayan Das: Will
the Prime Minister be pleased to state:

{a) whether the working and effects of
economic sanctions on Goa have been re-
viewed or examined ;

(b) if so, with what results; and
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(c) for how long these sanctions are to
continue ?

The Dcmty Minister of External
Affairs (S Anil K. Chanda): (a) to
(c). Cermain economic measures have been
taken in to Goa. These cannot
be described correctly as eco: omic sanc-
tions. They are examined from time to
time and are kept under a continuous re-
view. It would not be in the public inter-
ests to make known the details of these
measures or the results so far obtained.
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Shutter Manufacturing Factory

*863. Shri T. B, Vittal Rao: Will
the Minister of Heavy Intdustries be
glused to refer to the reply given to

tarred Question No. 345 on 27th July,
1956 and state:

(a) whether the negotiations for taking
over the management of the Shutter

Manufacturing ~ Factory, bhadra
Dam by Government has bel%wd;

%:)ifao,whenitwiﬂbetnkenover;
an

(c) if not, the factors hampering
speedy settlement ?

The Minister of Trade (Shri Kar-
markar): (a) to (c). Not yet, Sir. The views
o th ovmr o e By s e

owner an
are still unmd.%’ i Wm.
:c;mwillbendcmﬂuﬂuthem
y.

¥
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Association of Employees in
Management

Shri D. C. Sharma:

Shri Gidwani:

Will the Minister of Labour be plea-
sed to refer to the reply given to Starred
Question No. 988, on the 10th August,
1956 and state:

(a) whether any further agreements
ve been entered into during the current
year between the employees and the em-
rlayers retghlrdi.ng the association of emp-
s in the management on the lines
of the agreement between the Tata Iron
and Steel Company and the Tata Workers’
Union; and
(b) if so, the names of the Workers’
Unions and Managements ?

The D?uty Minister of Labour
(Shri Abid All): (a) and (b). As far as we
know, an agreement was signed on the 318t
August 1956 between the Indian Aluminium
Co., Ltd,, and the Indian |Aluminium
Belur Works Employees’ Union.

Supply of Cement by Pakistan

Shri Gidwani:
*865.4 Sardar Igbal Singh:
Sardar A‘hrpnrh

Will the Minister of Commerce and
Consumer Industries be pleased to
state:

(a) whether it is a fact that Pakistan
has not delivered cement which she had
contracted to supply to India through the
Pakistan Industrial Development Cor-
poration;

(b) what was the quantity offcement for
which contract was made and when it
was concluded; and

(c) what are the reasons for the de-
lay in the supply of cement to India?

The Minister of Trade (Shri Karmar-
kar): (a) to (c). With reference to one con-
tract for the purchase of Pakistani cement
by an Indian p]pute company for m:ﬁply
to the State Trading tion there
has been some delay because of the with-
drawal, by Pakistan of certain Railway

t sions that had existed
ously. As a8 result, the whole
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Arab Countries

*868. Shri Shree Nara Das: Will
the Prime Minister be pleased to smate
the pames of Arab Countries, whose
interests are being looked after in Britain
by the Government of India?

The Parliamentary Secretary
the Minister of External Aﬂ'uin (Shrl
Sadath Al Khan): 1. Egypt

2. S:ml.

Rubber Tyre Factory

*640. Shri Velayudhan: Will the Mini-
ster of Heavy Industries be pleased
to state:

(a) whether the Government have deci-
ded to start a Rubber Tyre Factory in
the Kerala State; and

(b) if so, whether it will be State-owned
or in the Private Sector?

The Minister of Trade (Shri Karmar-
kar): (a) and (b). No decision to establish
a new Rubber Tyre Factory in
the Kerala State has yet been taken.
Some  private  parties there are,
however, understood to be think-
ing of establishing such a unit in collato=
ration with a foreign

Sulphur Requirements

*653. Shri V. Nayar: Will the
Minister of !lonvy Industries be pleased
to state:

(n) the qulnlity of nugé;‘ur uﬁm;cd tlt:g
necessary di o
Seoond Five Year Plln mdym
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. (b) the steps taken, if any, to increase the
indigenous production of raw sulphur
and the result expected by such steps?

The Minister of Trade (Shri Karmar-
kar):

43) Year Estimated require-
ments of sulphur
(Tons)
1956-57 . . . 78,000
1957-58 . . . 90,000
1958-59 . . . 120,000
1959-60 . . 160,000
I 61 . . . 206,000

(b) At present there is no production of
sulphur in the country. Although elemental
sulphur ig not available in the country,
the question of economic exploitation of ,
.lmeike  of the combined forms of sulphur

iron pyrites, gypsum etc. is engaging
‘the attention of Government,

Dyestuff Industry

Shri Bansal:
""{sm M. Islamudding
Will the Minister of Heavy Industries
be pleased to state :

(a) whether the Government of India
have taken anydecision to participate dire-
<tly in the development of the Dyestuff
Industry; and

(b) if so, what form this participation
will take? pe

The Minister of Trade (Shri Karmar-
kar): Bél) Yes, Sir, the Government have
decided to develop the manufacture of
intermediates requircd by the dyestuff
and other important industries.

(b) The matter is still under consideration.

“The National Industrial Development
Corporation will establish the plant or
plants in this connection.

Paper Industry

£97. Shri Ram Krishan 1 Will the’Mini-
ster «f Heavy Industries be pleased to
state the estimated cost of machines that
will be required for the paper industry in
India during the Second Five Year ?

The Minister of Trade (Shri Karmar-
kar): About Rs. 25 crores. This figure is
exclusive of the cost of capital goods for
the manufacture of newspnint and pulp.
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Calcium Carbide

Shri Ram Krishan: Will the
Minister of Heavy Industries be ples-
sed to state the names of the companics
which have been granted licences to erect
plants for manufacture of Calcium Carbide
during the current year (State-wise)?

The Minister of Trade (Shri Karmar-
kar): A statement is laid on the Table.
[See Appendix III, annexure No. 104]

Indians in European Countries

599. Shri Ram Krishan: Will the
Prime Minister be pleased to state :

(a) the number of Indians in Euro-
‘pean countries, country-wise;

(b) the occupations they follow?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). Up-to-date information
is being collected, and will be laid on the
Table of the House in due course,

Wireless Receivers

600. Shri Ram Krishan: Will th
Minister of ' Information and Broad-
cutln’ be pleased to state the num-
ber of radio set owners during current
year, Circle-wise ?

Broadcasting (Dr. Keskar): Statistics
regarding number of radio set owners are
not maintained separately. However
on 31st October, 1956 the number of radio
licences in force was 11,328,614 distributed
circle-wise as follows:—

1. Andhra . . . 48,860
2. Assam* . . . 15,197
3. Bihar . . . 49,189
4. ggnm&h:!{. . . . 2,63.336
3. . . . 074
6. Delhi . . . 31,535
7. Hyderabad . . . 33,478
8. Madras . . . 1,91,057
9. Orissa . . . 9,483
10, Punjab t . . . 1,00,834
11. Rajasthan . . 47,815
12. Uttar h . . 1,03,909
13. West Bengal . + 1,553,797

TOTAL . 11,28,614

Note:

* Assam Circle is comprised of Assam Manipur, Tripura and NEFA.

** Central Circle is comprised of Madhya Pradesh and Vindhya Pradesh,
1 lej;l:l Circle comprises of Punjab, PEPSU, Bilaspur, Himachal Pradesh and Jammu
] Kllh.tﬂ.l

T.

t Rajasthan comprises of Rajasthan, Madhya Pradesh, Ajmer and Bhopal,
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Radio sets
6ox. Shri Ram Krishan: Will the Min-
ister of Commerce and Consumer
Industries be pleased to state:

(a) the number of radio sets manu-
factured in India, factory-wise,
ing the current year; and

(b) the number of radio sets impor-
ted )c;uring the same period (country-
wise

The Minjster of Consumer Industries
(Shri Kanungo): (a) 135,012 radio sets
wereodma]pufuturgd in h:;‘hl du.‘rsi.ngsr.he

anuary-Septem 1956. Stat-
thlcs of production of indi;idqaf factories
cannot be disclosed in the public interest,

(b) The number of radio sets imported
during the same period was as under:—

United Kingdom . . 1,706
Netherlands . ' 948
Western Germany . . 643
Other Countries . . 1,438

ToOTAL 4,735

Technical Training Centres
(Punjab)

603. Shri Ram Krishan: Will the
Minister of Labour be pleased 1o state
the names of places and number of Tech-
nical Training Centres opened or pro-
posed to be" opened during 1956-57
i the State of Punjab?

The Deputy Minister of Labour (Shri
Abid Ali): No ncw Training Centre has
been opencd in the Punjab during 1956-57
so far, A proposas for opening a
Centre at Yamunanagar during this year
is under consideration.

Export of Leather

603. Shri Ram Krishan: Will the
Minister of Commerce and Consumer
Industries be pleased to state the steps,

if any, taken to promote the export of
leather?

The Minister of Trade (Shri Karmar=-
kar): 1. An Export Promotion Council
for Tanned Leather and Leather Goods
has been formed, to carry out the foliowing
msjor functions:—

(a) Undertaking market studies by
sending out delegations to foreign
coum‘r;es m-f by appointing ccig;
espondents for reporting pr
and market preferences and col-
lecting statistics of imports and pro
duction;

(b) Conducting publicity in foreign
countries;
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(c) Disseminating information useful
to manufacturers and exporters
within India;

(d) Instituting measures for quality
control ;

(e) Assisting in the survey inforeign
countries of leather goods exported’
from India; and

(f) Setting trade disputes between
Indian exporters and foreign
importers by conciliation or ar—
bitration,

2, Leather and leather goods are being
shown in the list of items for export from
India in the trade agreements entered
into with foreign countries.

3. Leather and leather goods samples:
are despatched whenever necessary to
our Commercial Representatives in foreign
countries. Recently representative sam-
ples of different varieties of light leather
shoes, chappals and ladies sandals
were sent to Rome,

4. Leather and leather goods have been
exhibited in foreign countries. The de-
tails are given below:—

I. Raw hides and skins.—at the

International Frankfurt Autumn
Fair, 1956.

II. Hides and skins, tanned or dressed.—
(1) International Frankfurt Aut-
umn Fair, 1956.

(i) Wholly Indian Exhibition,
Prague, 1956.

II1 & IV Roots, shoes and other leather
manufactures.—

(7) International Frankfurt Autumm
Fair, 1956.

() Wholly Indian Exhibition, Pra-
gue, 1956.

(#i7) Zagreb Internation] Trade Fair,
1956.

(iv) MombasaTrade, Agriculture and
Industry Exhibition, 1956.

(v) Accra (Gold’ Coast)’ Wholly
Indian Exhibition, 1956.

Logas (Nigeria)]Wholly®Indi
O L iions tgus, o e

s. The Central Leather Research Ins-
titute has been set up at Madras to under-
take research in respect of this commodity,
one of the objects being to improve the
quality of tanned leather exported.

+ 6. Theexport of raw Cow and Buffallo-
hides has been banned and the export of
raw skins has been restricted in order to
facilitate increased exports of tanned lea-
ther and leather goods.
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7. The State Trading Corporation of
India (Private) Ltd., is trying to develop
new markets. It has accordingly concluded
an agreement to supply shoes to the
US.SR. valued at Rs. 1,18,05,000/-.

Fountain Pens

604. Shri Ram Krishan: Will the
Minister of Commerce and Consumer
Industries be pleased to state the pro-
duction of fountain pens for the last two
years ?

The Minister of Consumer Industries
(Shri Kanungo):

1954 § million approximately
1955 6 million approximately

Development of Heavy Industries

605, Shri N. B. Chowdhury: Will
the Minister of Heavy Industries be
pleased to lay a statement on the Table
of the Sabha showing the amounts of
intrest-free loans and names of firms
to which such loans have been granted
(year-wise) during the last five years
with a view to helping the development
of hesvy industries.

Minister of Trade (Shri
Karmarkar): A statement giving the infor-
mation is laid on the Table of the Lok
Sabha. [See Appendix III, annexure No,
105]

Development of Endi and Muga
Cloth

606, Shri Debendra Nath Sarma:
Will the Minister of Commerce and
Consumer Industries be pleased to
state whether any scheme has been for-
mulated or proposed to be formuleted for
the development of Endi and Muga
Cloth in Assam?

The Minister of Consumer Industries
(Shri Kanungo): A scheme prepared in
this behalf by the Assam Government is
under examination by the All India Hand-
loom Board.

Porcelain and Ceramic Wares

608. Shri V. P. Nayar: Will the
Minister of Commerce and Consumer
Industries be pleased to state whether
the Government of India have consi-
dered the possibility of starting a State-
owned factory at Kundara in Kerala to
meet the growing demands for porcelain
and ceramic wares on account of the plans
for developing electricity ?

The Minister of ! umer Indus-
tries (Shri Kanungo): is no need
mncmm t to oumimdw such a

as gmhﬂﬂd
capacity in the country would be suffi-
cient to meet the demand.

5 DECEMBER 1858 Written Answers 1022

Dungarpur-Banswara Telsphone
Line

609. Shri Bheekha Bhai: Will the
Minister of Communications be pleased
to state:

(a) whether it is a fact that on the
Dungarpur-Banswara telcphone  line as
erected by the former Rsjasthan Govern-
ment, the wire is broken and wooden
poles are uprooted; and

(b) if so, the reasons why Govern-
ment are dismantling them despite re-
peated requests from non-official sour-
Ces?

The Minister in the Minictrdy of
Communications (Shri Raj Bahadur):
The ex-State line is not in a satisfactory.
condition and is therefore, being disman-
tled. More wires are being erected on
the existing departmental line for provi-
ding additional facilities in the area as.
required.

Handloom Production Centres

610, Shri Bheckha Bhal: Willthe
Minister of Commerce and Consumce
Industries be pleased to state:

(a) whether it is a fact that no hand-
loom (production centres have been started
in backward areas of each state;

(b) if so, the reasons therefor; and

(c) whether Government propose to-
start handloom production centres in
in the backward  areas?

The Minister of Consumer Industries:
(Shri Kanungo): (a) to (¢). Schemes for
the handloom industry are executed by
the State Governments, who have been
requested to formulate suitable schemes:
for backward areas also,

Import of Tobacco Products

611, Shri C. R. Chowdary: Will the
Minister of Commerce and
Industries be pleased to state:

(a) whether it is a fact that the Agri-
cultural odities Agreement signed
in New Delhi on the 29th August, 1956
with the United States of America, i.nc.lud!’ea
import of Tobacco products;

(b) if so0, the quantity thereof;

(c) the reasons for importing Tobacco
products when Tobacco is surplus in the
country; and

(d) the effect it would have on the pre-
sent matket rate of *

The Misister of Consu

(Shri Kanungo): (2) and (bl The Agri
1 (B -
cultural Commodities Agreement with
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the United States of America does not
provide for the import of tobacco products.
Provision has, however, been made for
the import of 6 million Ibs, of unmanu-
factured tobacco by 3oth June, 1959.

(¢) and (d). Unmanufacrured Virginia
‘tobacco is imported for blending with indi-
-genous tobacco in the manufacture of high
-quality cigarettes. The Agreement will
-enable us 10 import a part of our require-
ments without straining our foreign
exchange resources. This is not likely
to have any adverse cffect on the present
‘market rate of tobacco.

Khadl and Village Industries
Board

612, Thakur Jugal Kishore Sinha:
Will the Minister of Production be
pleased to state the break up of the
expenditure incurred by the Khadi
and Village Industries Board in 1955-
s6 .on publicity with their details and
ithe names of the publications and the
cpg:ts of the seminars published 3o
ar

The Minister of Production (Shri
‘K. C. Reddy): Three statements ghowing
‘the bereak-up of the expenditure on pub-
dicity incurred by the All India Khadi
and Village Industries Board in 1955-56,
names of publications and reports on semi-
nars, issued by the Board so far, are
laid on the Table of the Lok Sabha.
[Ses Appendix III, annexute No. 106]

Village Small Scale Industries

613, Thakur Jugal Kishore Sinha:
Will the Minister of Commeree and
-Consumer Industries be pleased be
state;

(a) whether any scheme for deve-
lopment of Village Small Scale Indus-
‘tries has been received from the Bihar
Government; and

(b) if so, the details thereof?

The Minister of Consumer Industries
- (Shri Kanungo): (a) and (b). The Govern-
ment of Bihar have submitted serveral
schemes for the development of Small-
Scale Industries during the current finan-
cial year, for the t of financial assis-
.tance from the ntre.

A statement showing brief details of
schemes so far sanctioned during the current
‘financial is laid on the le of the
House, ﬁ:c Appendix III, annexure
“No. 1071 '
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Labour Contract Scheme

614. Shri Biren Dutt: Will the Mini-
ster of Rehabilitation be pleased to
state:

(a) whether any Labour  Contract
Scheme has been proposed by the Reha-
bilitation Directorate of Tripura to provide
employment to the displaced persons in

tipura ; and

(b) if so, when this scheme will be
taken up and how many people are expected
to get employment through this scheme?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna); (a) and (b).
No. But nearly 90% of those employed on
reclamation, development and construction
works in the State are displaced persons.
A proposal to organise this work through
a &mmt Division on the Faridubad pattern
is under examination.

Rubber Board

615. Shri Mathew: Will the Minister
of Commerce and Consumer Industries
be pleased to state:

*

(a) the rule in res[poct of the retire-
ﬁt of employees of the Rubber Board;

(b) the period of retirement notiom,
if any, to be given to such employees ?

¢ The Minhm)of c?'u'r?e“ l.nf%:l:l:ou'_leu
Shri Kanungo) : (a wing
procedure has been lal)cl down for retire-
ment of employees of the Rubber Board,

(1) Officers and employees of the Board
other than class IV servants shall retire
from service of the Board at the age of ss.
If their health and efficiency have not
deteriorated, they may be further retained
in service, in public interset, upto the age
of 60 years by annual extensions on such
conditions as may be laid down by the
Central Government.

(2) Class IV servants of the Board shall
retire at the age of 60 and no extension shall
be granted.

(b) It is not necessary to give retirement
notice to the employees concerned,

Rubber Plantation

616. Shri Punnoose: Will the Minis-
ter of Commerce and Consumer
Industries be pleased to state:

(a) the acreage of rubber plantation
which is vielding rubber at present; and

/b) the acreage of rubber planta
tion) which is o yield rubber
at the end of 1 1?
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The Minister of Consumer Industries
(Shri Kanungo) : (&) 1,66,010 acres
approximately.

(b) 1,64,450 acres approximately.

C.L.C. Stores at Hayuliang,
Mishmi Hills

617. Shri Rishang Keishing: Will the
Prime Minister be pleased to state :

(a) whether Government are awa-c
the sanction of Rs. 1000 in I951-52
for reconstruction of the C.L.C. Stores

at Hngtmmg' , Mishmi Hills as the
C.L.C. Stores was gutted by fire;

(b) if so, the actual amount incurred
for the recomstruction of the C.L.C, Store;

(c) the date of completion of work; and

(b) the nature of payment made to
the contractor ?

The Prime Minister and Minister
of External Affairs (Shri Jawsharlal
Nehru): The required information is being
collected. A statement will be laid on the
“Table of the House as soon as the requisite
information is received. ‘

Boundary Disputes

618. Shri Keshavaiengar: Will the
Prime Minister be pleased to refer to
the reply given to Starrted Question No.
1080 on 2nd April, 1956 and state:

(a) the number of cases of boundary
disputes referred to the Surveyors groups;

(b) the boundaries to_ which' they re-
late; and

(c) the result thereof?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal Nehru):
{a) Demarcation operations on the Punjab-
West Pakistan border were started on the
18t October, 1956. The Survey l:';fruc'ﬁa have
not yet Come across any cases isputed
boundaries. y

L ]

(b) and (c). Do not arise,

Mysore State Housing Schemes

619. Shri N. Rachiah : Will the
Minister of Works, Housing and Sup-
ply bepleased tostate:

_ (a) the extent of financial assistance
given to the Mysore Government under
various Housing Schemes during 1956-57
so far ; and

(b) the progress made under the
schemes ?
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The Minister of Works, Housin
and,Supply (Sardar Swaran Singh):(a
inancial assistance has so far been given
to the Mysore Government under two
housing Schemes, namely, the Subsidised
Industrial Housing Scheme and the
Low-Income Group Housing Scheme.

Under the Subsidised Industrial Hous-
in%Scheme a loan of Rs. 4,22,250 and a
subsidy of Rs. 4,05,000 was sancticred for
the State Government in the period 1-4-56
to 30-11-1956. Actual disbursements
depend on the progress of work and no
payments  have 80 far been
claimed against these sanctions by the
State Government.

Under the Low-Income Group Housing
Scheme, & sum of Rs. 25 lakhs has been
allocated to the State Government for the

ar 1955-56. No payments under this
g::he.me have so far been claimed by them
in the current financial year.

(b) The total number of tenements
constructed in Mysore State under the
two Schemes mentioned above from the
dates of their inception wupto 30-9-1956
is given below :—

No. of tenementscons-

truction of which was
Scheme completed upto
30-9-56
1& Sub-“fi“ﬁ In- .
ustria ousing
Scheme . 2,840
2. Low-Income
Group Housing
Scheme . . 93

Synthetic Rub&r

( ShriT. B. Vitsal Rao:

ShriV.P.Nsyar:
620, i ShriD. C. Sharma:

Shri Punnoose:
Shrimati Tarkeshwari Sinha:

Will the Minister of Heavy Indus-
tries be pleased to state:

(a) whether the team of experts who
toured the country to assess the availa-
billity of raw materials etc. for produc-
tion of synthetic rubber has submirtted its
report;

(b) if 8o, the salient features of the re-
port; and

(c) if not, when the report is expected
to be received ?

The Minister of Trade (Shri Kar-
markar (a) Yes, Sir.

(b) and (c). The report gives a broad
gmme of the economics of the project
r purposes of preliminary planning. It
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envisages manufacture of 20,000 per annum
of synthetic rubber from butadene and
styrene. The total capital cost of the
project with all its units of production of
different chemicals is estimated at about
Rs. 12 crores. Further technical details
are still being worked out.

Comforts Survey Committee

621, Shri S C, Samanta: Will the
Minister of Works, Housing and Sup-
gly be pleased to refer to reply given to

tarred Question No. 224 on the 24th July,
1956 and state:

(a) whether Comforts Survey Com-
mittee has since submitted its report;

(b) if so, what are its main recommenda-
tions; and

. (c) the recommendations that hdve been
implemented ?

N The Minister of Works, Housing and
Supply (Sardar Swaran Singh) : (a)
Not yet, Sir. The report, however, is

ed to be submitted to Government
ore the end of this month.

(b) and (¢). Do not arise.

War Reparations

633. Shri Ram Krishan: Will the
Minister of Commerce and Consumer
Industries be pleased tostate:

(a) the names and nature of things re-
ceived as war reparation from foreign'coun-
tries ; and

(b) if so, the value of each thing and
names of countries thereof ?

The Minister of ConsumerIndustries
(8hri Kanungo): (a) and (b). 10,431
items of machine tools valued at Rs. 2-61
crores were received from Germany as war
reparations. It has not been possible to
ascertain the value of each item separa-

tely.
Manufacture of Projectors

633. Shri Ram Krishan: Will the
Ministerof Heavy Industries be
pleased to state:

(a) whether the scheme for the manufac-
ture of projectors has been finalised; and

(®) if so, the main features of the scheme ?

The Minister of Trade (Shri
Karmarkar: (a) No, Sir. race

() Does not erise.
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Nangal Fertilizer cum Heavy
Water Factory
634, Shri D. C. Sharma: Will the
Minister of Production be pleased to
state how much arable and wasie land
has been taken possession of for the Nangal
Fertilizer cum Heavy Water factory ?

The Minister of Production (Shri

K. C. Reddy): About 908 acres of arable
land and 545 acres of waste land has been

taken over so far.

Mineral Survey in Jammu and
Kashmir

625. ShriR. P, Garg: Will the Minis-
ter of Heavy Industries be pleased to
state:

(13 whether some Czech experts have
conducted mineral survey in Jammu and
Kashmir State ; and

(b) if so, the main recommendations
of the experts ?

The Minister of Trade (Shri Karmar-
kar): (a) and (b). It is understood that
a Czech delegation visited Kashmir re-
cently in connection with the establish-
ment of a cement factory there and that
the delegation made some recommendations
to the Kashmir Government for setting
up a 100-ton per day plant to manufacture
cement. They also recommended certain
sites but have not indicated the final site or

sites.
Indian Films in Foreign Countries

626, Shri Velayudhan: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) how many Indian films are being
shown outside India in the Western European
countries and the Eastern European Re-
publics;

(b) how many Indian films were taken
to the Soviet Union and the People’s Re-

public of China so far; and
(c) how many films from India were
takentothe U.S.A.sofar? .

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
Asthere is no control on the export of films,
it is not possible to give precise figures of
films taken to foreign countries or shown
outside India. However, whatever in-
formation is available will be collected and
placed on the Table of the House.

Pligrims to Pakistan
$7. Shri D, C. Sharmia: Will the
Prime Minister be pleased to state:
(a) the number of Hindu and Sikh
pilgrims who have visited their reli-
gious places in Pakistan from the 108
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of July to the end of November, 1956;
.and

(b) to what_ extent Pskistan Gov-
ernment gave them facilities in their
![movements ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) During the period from 1st
July to 30th November 1956, only one
-pilgrim party visited West Pakistan and that
-was for pilgri to Gurdwara Sri Nankana
Sahib from 16th to 19th November, 1956.
453 persons went for this pilgrimage.

(1) Pakistan authorities made transport
arrangements for the pilgrim party and
placed no restrictions on their movements
1n Nankana Sahib.

Atomic Separation Plants

628. Shri D, C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that India
would within five years build its ow~
separation plants for atomic materials; and

(b) if so, what will be the cost in-

)
volved ?

The Prime Minister and Minister
.of External Affairs (Shri Jawaharlal
Nehru): (a) It is perfectly  possible,
and the matter is under consideration.

(b) The cost will depend on the size
-of the plant. It would be premature to
give the cost.

Wood Work Inatitutes

629. Shri D. C. Sharma: Will the
Minister of Commerce and Consumer
Industries be pleased to state:

(a) whether  Government  propose
to establish Wood Work Institutes in
the country either under Extension
Centre Schemes or under Small Indus-
tries Service Scheme;

(b) if so, how many and where; and

(c) the estimated expenditure there-
-on and their rated capacity ?

The Minister of Consumer Indus-
tries (Shri Kanungo): (a) to (c). The
Central Government  have sanctioned
three Extension Centres which have car-
pentry and wood working sections attached
to them. Two more schemes are under
consideration. A statement about the
schemes  sanctioned and under con-
sideration is attached. [See Appendix
I11, annexure No. 108]. As these are com-
mon facility centres of a service nature,
gheir preduction capacity cannot be assessed.
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Dcnlnmnt of Village and
. di Industries

Will the Minister of Production be
pleased to state:

(a) the amount of loan and subsidy
given to the Government of Punjab
during 1951-52 to 1955-56 for the
development of khadi and village in-
dustries; and

(b) whether the amount given has
been fully utilized or any amount has
lapsed during any of the years refer-
red to above?

The Minister of Production (Shri
K. C. Reddy): (a) A statement is laid
on the Table of the House. [See Appendix
II1, annexure No. 109]

(b) Only a sum of Rs. 3,00,500/- san-
ctioned as grant for the development
of the village leather industry dun;a
1955-56 was drawn and partially utili
by the State Government. e other
sanctioned amounts lapsed with the close
of the financial year but they have since
been revalidated for the current year,

Border Incidents

631, Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the number of incidents officially
reported so far during the period from
the 18t of July, month-wise on the Indo-
Pakistan border of the Punjab, Kashmir
and Rajasthan;

(b) the nature of the incidents;
and

(c) the number of such incidents
that have been amicably settled bet-
ween the two Governments ?

The Prime Minister and Minlster
of External Affairs (Shri Jawsharlal
Nehru): (a) A statement is attached

iving information about the number of
mcidents during the period from 1st July
to 318t Octo~er 1956 on the Indo-Pakistan
borde¢r of the Punjab and Rajasthan and
those during the period from 1st July to
18t August 1956 on the border of
ammu ana Kashmir including the Cease-
Fire line. [See Appendix III, annexure
No. 110]. Information in regard to Jammu
and Kashmir for the month of September
and October 1956 has not become available
as yet.

(b)and (c). Most of the incidence related
to thefts and cattle lifting. The
were a few cases of a serious nature involv-
ing murder and kidnapping of Indian
nationals,
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All minor incidents were taken up by
local Indian authorities with their counter-
parts in Pakistan. As a result, some
stolen cattle and two out of the four Indian
nationals kidnapped have been restored by
the Pakistan authorities, In the cases of
the serious incidents, protests were lodged
with the Government of Pakistan.

Faridabad Township

632. Shri D. C, Sharma: Will the
Minister of Rehabilitation be pleased
to state:

(a) the total amount that has been
spent on the township of Faridabad during
1955-56 and 1956-57 so far;

(b) the different purposes for which
these expenses have been incurred;

(c) the total number of refugees
that have been rchabilitated in Farnda-
bad during the same period;

(d) the names of the private indus-
tries that have been established in this
township during these years; and

(¢) the total number of persons that
have been employed in these factories
so far ?

The Minister of Rehabilitation.
Shri Mechr Chand Khanna) : (2) and (b).
wo statements are laid on the Table of
the Lok Sabha. [See Appendix III,
aanexure No. 111]

(c) No new refugees were settled in
Faridabad during this period.

(d) Statement is laid on the Table
of the Lok Sabha. [See Appendix III,
annexure No. 111].

(e) 1225,
Indian Immigrants for Canada

633. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the annual quota allowed for
Indians every year to go to Canada
a5 immigrants; and

(1) the total number of visas given
to Indian immigrants for Canada dur-
ing the current year?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) In terms of Article () of
the Agreement concluded on January 26,
1951, between the Governments of India
and Canada, 150 Indian citizens may be
admitted into Canada annually for
permanent residence.  Article (i) of the
Agreement further provides that in addi-
tion to the quota stipulaton, the spouse
(husband or wife) and ummarried children
under 21 years of age of any Canadiau
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citizch of Indian origin may be admitted
into Canada for permanent residence if
such persons otherwise comply with the
chmuons of the Canadian Immigration.
ct. - '

(b) From January 1 to September 30
of the current year, 191 immigrant visas
were actually given to Indian citizens, It
is, however, not yet known how many of
these were ‘quota’ visas and how many
were ‘non-quota’ visas.

Uranium

634. Shri D. C, Sharma: Will the
Prime Minister be pleased to state:

ga} _whether the Geological Survey
of India has disclosed the existence of
Uranium ore in any of the States of India:
during 1955-56; and

(b) if so, the places and quality ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) No.

(b) Does not arise,
Press Telegrams

635. Shri D. C. Sharma: Will the
Minister of Communications be pleased
to refer to the reply given to Starred
Question No. 793 onthe 7th of August,
1956 and state the nature of the decisions
arrived at between the Government of
India and the Government of Japan with
regard to the rates of Press T};legrams
in Japan ?

The Minister in the Minis of
Communications (Shri Raj Bahadur):
The reply from the Telecommunication
authorities of Japan is still awaited. They
have been reminded in the matter,

Bicycle Exports

636, Shri D. C. Sharma: Will the
Minister of Commerce and Consumer
Industries be pleased to state the
steps, if any, that have been taken to
promote the export of bicycles ?

The Minister of Consumer Indus-
tries (Shri Kanungo): An Engineerin
Export Promotion Council has been form
One of the panels in the Council exclu-
sively looks after promoting of bicycle
exports. A standing liaison sub-committee
has also been formed in the Development
Council for bicycles for assisting the Export
Promotion Council in matters concerning
the exports of bicycles,

2. In order to encoura~e the Expo-
of en ineerint rood, incluiin* bi ycle
the Engineerinz Export Promotion Coanci
nas «arricd out extensive ma ket sur::
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in Burma, Ceylon, Thailand, Egypt and

East Africa. These reports are being
given wide publicity.

3. The Council has already sent one

. delegation to Burma; one of the members

of the delegation was a cycle manufacturer.

4. Bicycles have been exhibited at the
following' International exhibitions, in
which India has participated :—
1954-55—1) Indian Trade Exhibition

Cairo (Egypt). ’
(2) Lausanne Trade Fair, Lau-
sanne (Switzerland).

1955 56—(1) Lelpmg Spnniﬂnternitionll

Trade Fair, pzig (East
Germany) ’

(2) Phnom-Penh International
Industrial Exhibition,

Phnom-Penh (Cambodia).

(3) Pakistan Internaional Indus-
tries Fair, Kara
(Pakistan).

(4) Third International D’Jakarta
Fair, D’Jakarta (Indonesia).

(s5) Silver Jubilee Fair, Addis
Ababa (Ethiopia).

1956-57--(1) Zagreb International Trade
Fair, Zagreb (Yugoslavia),

(2) Wholly Indian Exhibition,
Prague (Czechoslovakia).

(3) Who].ly Indian Exhibition,
Lagos (Nigeria).

(4) Wholly Indian Exhibition,
Accra (Gold Coast).

5. Bicycles are also displayed in the
following show rooms :—

1. Colombo (Ceylon)
2. Tehran  (Iran)

3. Karachi (Pakistan)
4. Manila  (Phillipines)

6. Provision has been made to enable
fabricators of engineering products to
obtain replacement of iron and steel used
in producing engineering goods for ex-
port.

7. A scheme for the grant of drawback
of import duty paid on imported raw
materials and components wused in the
manufacture of cycles exported has been
finalised.

8. In order to make the prices of bicycles
competitive in the foreign market, Govern-
ment have decided that the tube manu-
facturing industry should be developed in
India at the earliest possible date and ac-
cordingly two additional licences have
been given for the manufacture of tubes in

India.
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Aluminium

637. Shri D, C. Sharma : Will the
Minister of Heavy Industries be pleased
to state :

(a) the total requirement of alumi-
nium in the country at present; and

(b) the quantity produced in the country
nu:ltd retgafe?qumuty imported and the value
e

The Minister of Trade (Shri
Karmarkar) : (a) About 20,000 tons.

(b) A statement showing the production
and imports of Aluminium during the last
three years is laid on the Table of the
House. [See Appendix III, annexure
No. 112).

High Altitude Cosmic Ray Research
Laboratory

*638. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 790 on the 20th August, 1956 and
state whether any decision has been taken
to sct up a.High Altitude Cosmic Ray
Research Laboratory at Gulmarg-Khill-
anmarg area in Kashmir ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : Yes.

Evacuee Property

*63¢ Shri D. C. Sharma: Will the
Minister of Rehabilitation be pleased to
state:

(a) the number of evacuee buildin
thar have been auctioned in Delhi upto the
end of November, 19556; and

(b) the number of such evacuee build
ings the possession of which has since been
given to the purchasers?

The Minister of Rehabllitation (Shri
Mehr Chand Khanna): (a) and (b). The
relevant information for the period ending
November, 1956 is not available. How-
ever, the number of evacuee buildings that
have heen auctioned in Delhi u‘g to the end.
of Qctober, 1956 is 1,722. Out of this
number, possession has been given to the
auction purchasers in 777 cases.

A.LR.

640. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether any estimate has been made
of the students taking advantage of the
School Broadcast by A.LLR., an

(b) if so, what is that number?
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The Minister of Information and
Broadcas iﬂhrl Keskar): ) and
(b). 7,450 schools throughout India take
advantage of the school broadcasts, but no
statistical estimate has been made of the
students who listen to the programmes.

Swimming Pool Reactor

641 [Slu-l D. C. Sharma:
41- | Shri S, V. Ramaswamy:

Will the Prime Minister be pleased to
te:

(a) the progreas made so far in the con-
struction of Swimming Pool Reactor with
the Canadian Aid; and

(b) the amount of money to be spent?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) India’s first reactor of the so-
called ‘Swimming Pool’ type which started
functioning in August 1956 was designed
and built by the personne! of the Indian
Atomic Energy Establishment. No aid
for it was received from Canada.

®) 4\Fpmx. Rs. 26 lakhs excluding the
cost of fuel elements which have been ob-
tained on hire from U.K.

Bicycles

*642 Shri D.C. Sharma:
* | Shri R.P. Garg:

Will the Minister of Commerce and
Consumer Industries be pleased to
state:

(a) the number of units engaged in the
production of bicycles in tae country;

(b) the places where they are situated;

(c) whether these units are sufficient to

megt the requirements of the country;
an

(d) if so, whether any restrictions have
been imposed on the import of bicycles
from foreign countries in order to protect
the home industry ?

The Minister of Consumer Industries
(Shri Kanungo): (a) 63.

(b) A statement is laid on the Table of
the House. [See Appendix III, annexure
No. 113].

(c) and (d) Not yet, Sir. Nevertheless,
the bicycle industry is protected, Im-
ports are allowed on a restricied  basis.
They are also subject to protective duties.

Trade with Russia
643. Shri D.C. Sharma: Will the
Minister of Commere and Consumer
Industries be plea ed to state:

(a) the vaiue und the tonnage of the
<ommercial goods exported to and imported
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frodm U.S.S.R. during the year 1955-56;
an

(b) the steps taken to increase it?

The Minister of Consumer Indus-
tries (Shri Kanungo): () Exports :
Rs. 326 lakhs; Imports: Rs. 621 lakhs,

ib) (1) A Trade Agreement was conc-
uded on the 2nd December, 1953.

(2) In accordance with the Joint Memo-
randum issued on the 13th December, 195
on the occasion of the visit of Marsl
Bulganin to India, the U.S.S.R. has agreed
to increase its purchases from India with a
view to balance the trade between the two
countries, The State Trading Corpora-
tion of India and the U.S.S.R. Trade Re-
presentation in Delhi are working in close
ooﬂ-lop:ration in oider to realise these possi-
bilities.

Development of Wool Industry

644. Shri D. C. Sharma: Will the
Minister of Commerce and Consumer
Industries be pleased to state:

(a) the steps to be taken and the money
to be allotted for improving the Wool In-
dustry during the Second Five Year Plan;
and

(b) whether any survey has been made
about the present conditions of the Indus-~
try?

The Minister of Consumer Industries
%Shri Kanungo):(a)A development Council

93 been set up for the development and
improvement of Woollen Industry. No
monetary allocation has, however, been
made for this purpose during the Second
Five Year Plan,

(b) No, Sir.
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Bicycle Industry

.646. Shri R. P. Garg: Will the
Minister of Commerce Consumer
Industries be pleased to state:

(a) the total value of products manu-
factured including spare parts and com-
ponents of bicycles during the last two
years; and

.(®) the number of employees in the
bmo%e?indusw year-wise cruring the same
peri

The Minister of Consumer Indus-
tries gsnu-i Kanungo): (a) The total
value of products manufactured by units
in the large scale sector during 1954 was
about Rs. 6 crores and in 1955, about Rs.
7.5 crores. Corresponding figures for
units in the small-scale sector are not
available.

(b) The average daily employment in the
large scale sector of the industry was 5@17
persons in 1954, and 6,485 in 1955. -
cise year-wise of employment in the
small-scale units are not available but it is
estimated that about 6,500 persons are em-
ployed in that sector.

Displaced Persons in Tripura

647. Shri Biren Dutt: Will the
Minister of Rehabilitation be pleased to
state:

(a) whether any housing aid after flood
devastation in Tripura, has been given
to the displaced persons; and

(b) if so, the nature thereof ?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): (2) and (b). All
ood relief operations in pura were
entralised and relief was given both in cash
and kind to deserving sufferers, irrespective
of any distinction being made between the
displaced persons and non-displaced per-
sons. The Government of Tripura sup-
plied house building materials in the shape
of bamboos, chattais, etc. free of cost to
all deserving cases.

Weavers' Societies in Andhrs

'3 Shri Gadilingana Gowd: Will
the ﬁniner of Commerce and Con-
sumer Industries be pleased to state:

() whether it is a fact that some weavers’
societies in Andhra State have claimed
and drawn rebate of sales tax on the sales
on false claims under Cess Pund;

8 DECEMBER 1586
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(b) whether any test audit was coh-
ducted in any of the societies in Andhra
State to rectify these things; and

(c) if s0, with what result?

The
tries (Shri
the reference is to reim t
allowed on sales of handloom cloth. If so,
the Andhra Government have reportad
that false claims for reimbursement have

not been admitted.

(b) and (c). The State Governments

make proper check and scruitiny of claims
before payment of rebate to the Societies.

Training Centres

Shri S.C. Samanta 1 Will the
i of Labour be pleased to state:

(a) the number of trai that are
mdemm!ning at the Tnsti-
tutes/! of the Ministry Pl Labour
on the 31st October, 1956, (State-wise);

(b) the number of private factories or
Industrial undertakings State-wise, which
are giving facilities for training of appren-
tices at present; and

(c) how many women trainees are being
trdn)od at prete{:t?

(S;ﬂhm A'ﬁ); () of

Consumer Indus-
)t (a) Presumably
of rebate

No. of trai-

State nees under-

going train-

lng

Assam . . . . F171
Bihar . . . . 394
Bombay . . . . 499
Madhya Pradesh . . 123
Madras . . . . 434
Orissa . . . . 176
Punjab . . . . 642
Uttar Pradesh . . . 1,617
West Bengal . . . 2,757
Mysore . . . . 260
P.EP.S.U. . . . 188
Rajasthan . . . . 55
Travancore-Cochin . . 198
Hyderabad . . 249
Ajmer . . . . 6o
Coorg . . . . 61
Delhi . . . . 651
Himachal Pradesh . 76
TorAL . . . 9,038
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Lecto-clectronic Ear  Phones

651. Shri Mohana Rao: Will the Mini-
ster of Commerce and Consumer In-
dustries be pleased to state:

(a) how many Lecto-electronic ear
phones were imported in 1954, 1955 and
1956 respectively;

(b) the original price including and ex-
cluding import duties;

(c) the prices of the Indian-made ear
phones; and

(d) the difference both in quality and
working time of the foreign and Indian car
phones and batteries ?

The Minister of Consumer Indus-
tries (Shri Kanungo): (a) Statistics of
of actual imports are not available as this
item is not specifically shown in the Sea-
borne Trade unts.

(b) The price of imported ear-phones
varies from Rs. 150/- to Rs. /-. The
standard rate of import duty ble is
10% ad valorem.

(c) Ear-phones are not being manufac-
tured in India at present.

(d) Does not arise.
Solvent Extraction

653. Shri V. P. Nayar: Will the Minis-
ter of Commerce Consumer Indus-
tries be pleased to state:

(a) the position of India at present in
the extracuon of solvents; and

(b) the solvents extracted in the country
and in what quantities ?

The Minister of Consumer Indus-
tries (Shri Kanungo):; (a) and (b). Pre-
sumably, the Hon'ble Member is interested
in knowing the present position regarding
solvent extraction of oil cakes. In the first
Plan period, it was decided to permit the
establishment of solvent extraction plants
capable of treating 400,000 tons oil-cakes
per year. This capacity was intended to
mclude the capacity of Is units operatmin
the country before the Industries (Develop-
ment and Regulation) Act came into force
in May 1952. Nearly two dozen factories
capable of treating oil-cakes have been
licensed so far under that Act. The oil-
cakes subjected to this process may be
edible or non-edible. In the former cate-
gory fall oil-cakes like groundnut, coconut,
mustard and linsced. To the latter cate-
gory belong oil-cakes such as Mowha and
castor oil-cakes. The quantity of oil ex-
tructed from .individual categories of oil
cakes can be varied at the discretion of the
licences according to the market condi-
tions. It is, therefore, not possible to give
precise figures of oils produced from diffe-
rent kinds of oil-cokes.

5 DECEMBER 1956
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Development of Village Industries

654. rBlbu R::f:lnu Singh :
1Shri Deogami yea '

Will the Minister of Production be
pleased to state the amount sanctioned
to the Bihar State in connection with the
development of village industries during
1956-57 ¢

The Mipister of Production (Shri
K. C. Reddy): Grants and loans amount-
ing to Rs. 1,52,000/- and Rs. 88,600/- res-
pectively have been sanctioned direct to
the Government of Bihar during 1956-57.
The All India Khadi and Village Industries
Board have disbursed the following amounts
to the State Statutory Board and registered/
recognised institutions in;the Bihar State:—

Rs.
Grans . . . . 3,03,539
Loans . . . . 735,150

R.M.S. Headquarters, S. E. Railway

6ss. [Shri Sanganna:
s {Slu-l B. C. Das:

Will the Minister of Communicstions
be pleased to refer to the reply given to

Starred Question No. 1447 on the asth
August, 1956 and state:

() whether the decision to transfer the
Headquarters of the R.M.S. on the S.E.
Railway Zone, from Calcutta to Cuttack
has been implemented; and

(b) if the answer to part (a) above be in
the negative, the reasons therefor ?

The Minister in the Ministry of
Communications (Shri Raj Babadur):
(a) Yes, from 1-13-56.

(b) Does not arise,

Rehabilitation of Indisn Nstionals
Shri A. K. Gopalan:
656. {sm C. R. lyyunnh
Will the Prime Minister be pleased to
state;

(a) whether Government have taken
mlfo stepy tl::d rcl&nb!hul.c Indian Nationals
w recent from
Ceylom Bunnu:l;ns ' yean

(b) if so, the details thereof; and

(c) the total among them who belong to
Kemls State? ns

External Affairs (Shri waharial
Nehru): (a) and (b). ’§'h¢ I nationale
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returning from Ceylon usually go back to
their homes or their relations, They are
allowed to bring their personal belongings
free of customs duty, These people have
been resettling themselves in their home
districts and the Government of India have
not so far found it necessary to formulate
any special scheme for their rehabilitation.
So far as Burma is concerned, there has
been no migration of Indian nationals from
that country during recent years.

(c) State-wise statistics of persons re-
turning from Ceylon are not maintained.
However, according to our information
about 3000 persons had returned to Tra-
vk:ualqore—(.‘.odnin from Ceylon via Dhanush-

Indian Plastic Goods Manufacturing
Industries

657. Shri D. C. Sharma: Will the
Minister of Commerce and Consumer
Industries be pleased to state &

() whether it is a fact that the Indian
plastic goods manufacturing industries need
development of overscas markets; and

(b) if so, what steps are b taken to
buildupe:-pom? P cing

The Minister of Consumer Indus-
tries (Shri Kanungo): (a) and (b). Yes
Sir. A statement showing the steps taken
to build up exports is 1313 on the Table of
gle Lok ?lbhl [See Appendix III, annexure

0. 114)].

P.&. T. oﬁu.’ ]\Illl.l.ndur

Sardar Iqbal Singh:
6s8. {Sardar .ﬂill'pll.l‘}:.‘
Will the Minister of Communications
be? pleased to state:

(n) whether it is a fact that some Posts
and Telegraphs Sub-offices are proposed
to be opened in Jullundur Division in
Punjab Circle during 1956; and

(b) if so, how many sites have been
investigated so far for the purpose?

The Minister in the Ministry of
Communications (8]!!'] Ra) Bahadur): -

® Yes.

(b) Fourteen places other than Ad-
ministrative Headquarters were surveyed
in the recent past and provided with tele-
graph facilities in Jullundur Division and
during this year a branch post office at
Kukarpind 1s being converted into a
combined P, & T. Office.
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Telephone Exchange, Giddarbha

Sardar Igbal Singh:
‘”‘{Sardnr rpuri:'h

Will the Minister of Communications
be pleased to state:

(a) whether the aitention of Gov-
ernment has been drawn to the un-sui-
table nature of the Telephone Exchange
buildin]g located at Giddarbha in Feroze-
pore istrict; and

(b) if so, whether Government pro-
pose to improve its condition ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
}a) Government is aware of the unsatis~
actory condition of this building,

(b) Arrangements are in hand to acquire
a site for a new Government building to
house the exchange.

Telegraph Office, Sitoganne

66o. { g::dﬁ: ljbll “iih‘:ghz

Will the Minister of Communications
be plcu?ed to state:

b (a) wi;;ther &Te]egmphin Ol;jcea will
€ open st toganno rozZepo;
District in the near future; n;d -

(b) if so, when?

The Minister in the Minis of
Communications {Shri Raj Bl.ht:zur)t
g;i and (b). There is no such proposal.

c facility may be provided if a formal
proposal is made and on examination it
1s found to involve no loss to the Depart-
ment.

Industrial Estate at Ludhiana

Sardar Igbal Singh:
“I'{Sardar ﬁn-pu.ﬂ:
Will the Minister of Commerce and

Consumer Industries be pleased to
state:

. (a) whether an Industrial Estate is
ing to be set up at Ludhiana in Punjab
during the Second Five Year Plan; and

(b) if so, how much money wonld be
made avnilabhle to the State Govern-
ment of Punjab for the purpose?

The Minister of Consumer Industries
(Shri Kanungo): (a) Yes, Sir.

(b) The scheme is estimated to cost
Rs. 30.85 lakhs, The entire amount will
be given as a long term loan to the
state Government,

A loan of Rs. § lakhs has already been
sanctioned to the State Government for this
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purpase  during the current financial

year,

Chillies

662. Shri M. Islamuddin: Will the
Minister of Commerce and Consumer
Industries be pleased to state:

a) the quantity of chillies produced
in I(nd.in annually; and

(b) the quantity consumed in the
country ?

The Minister of Consumer Indus-
tries (Shri Kanungo): (a) The annual
production of chillies in India is of the
order of 350,000 tons.

(b) No precise information is available,

but barring small quantities that are ex-,

ported, the rest are consumed in the
country.

gt w1 AHw w1 wTowTn

L5}, st §o wo wifwmr : wv
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GATTIRT T59 §&qT Q03¢ & IO &
way § g T A 5O HG fE
/T g dRA ® gfa w9 T9w w7
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N wET FA A gfew oy @7
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Evacuee Houses

664. Dr. Satyawadi: Will the Minis-
t::teOf Rehabilitation be pleased to
state:

(a) the number of evacuee  houses
in  Delhi under unauthorised posses-
sion at present ;

(b) the steps taken so far to get these
houses vacated and the result thereof;

(c) the number of evacuee houses
remaining vacant and not allotted to
any bodv in Delhi and the estimated
rent thereof ?

The Minister of Rehabilitation
(Shri Mehr Chand Khanna): (a) 726.

(b) Eviction  proceedings are taken
:glinst unauthorised occupants. During

e last six months eviction proceedings
were taken against 284  unauthorised
occupants and occupants of 68 tenements
were  actually evicted.

(c) 32 evacuee houses with a monthly
rent of Rs. 734/4/- are lying vacant. In
view of the impending sale under the
Compensation Scheme, fresh allotments
are not being made.

Wages of Labourers

665. Shri A. K. Gopalan: Will the
Minister of Labour be pleased to state:

(a) whether it is a [act that wages
of co-operative handloom workers in
Kerala are less than those employed
in non-co-operative Handloom Facto-
ries; and

(b) if so, whether Government;
pose to remove this disparity? $pre

The iDeputy Minister of Labour
(Shri Abid )t (a) Accurate statistics
relating to wages of handloom workers
are not available and the State Government
are taking steps to collect this inform-
ation.

(b) This can be looked into only after
the necessary wage statistics become
available.

Post Offices, Tel Exchanges etc.
( »b)

666, Dr. Satyawadl: Will the Mini-
ster of Communications be pleased to
lay on the Table of the House a state-
ment showing:

(a) the number of Post Offices, Com-
bined Posts and Telegraphs Offices and
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the Telephone Exchanges, District-wise in
the States of Punjab and PEPSU on the
18t Im::;gy, 1952 and on the 315t October
1956;

(b) the total number of such offices
be opened during 19577

The Minister in the Ministry of
Communications (Shri Rai Bahadur):
(a) The Information is being collected and

will be placed on the Table of the Sabha
as soon as it becomes available.

(b) The information s furnished in the
statement attached.

Statement the toral number of
Poss Oﬁus stc., proposed to be opened
in (vide Unstarred Question
No. 666. Part (b) for 5-12-56)

State Touluoofommpmpoua:"

be opened during 1987

5 DECEMBER 1956

Post C:t:abi-] Public  Tele-
Offices Oﬂ En:h-
anges

Punjab 150 7* §r* 2*
PEPSU 66 5 2* I*
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Trade Unions (Manipur)

667. Shri Rishang Keishing: Wil
the Minister of Labour be pleased to
state:

(a) the number of unions in Manipur
which have a [Fplwd for reglltrmon under
the Trade Act;

(b) the action Government have taken
on the applications?

Depu Minister of Labour
(Sln-l Abid Al): (a) and’(b). The informa-
tion is being col llectadmdmllbeplnced
on the Table of the House in due course.

AP.O. w ma.t Hayuliang,

668. Shri Rishang Keishing: Will
the Prime Minister be pleased to
state:

(a) whether Government are aware
of the sanction of Rs. 10,000 for the cons-
truction of the temporary A.P.0Q. staff
quarters at Hnyulla Mishmi H:I.ls,
:9;:62 on account of the shifting of

He-d quarters from Tezu to Hny-

('b) lf 80, the number and details of
quarters constructed so far?

The Prime Minister and Minister
of External Affalrs (Shri Jawaharlal
Nehru): The required information is being
collected, A ‘statement will be laid on
the Table of the House as soon as it is
received.

[

*Subject to avallability of Btores.



1053

.Q.

No.
814
815
816
820
824
826
827
830
831
829
834
839

841

842
843
845

846
847

s
813
817

819
821

822
823

LFT

838
832
833

835

836
837
838

COLUMNS
ORAL ANSWERS TO QUESTIONS—
973—1001
Subject
Coal . . . . 973
Accidents in Coal Mines 973—175
Raw Silk . . . 975-76
Educated Unemployed .  976-77
Tea Exports . . - 97779
Rubber Growers . 979—8I1
Neiveli Lignite Project 981-82
Indians in Hong Kong 983-84
Diesel Oil 984-85
Monazite Sands . 985
Export and Import Trade . 986—88
Rehsbilitation of Displa-
ced Persons . .. oBg-90
Landing of a Pakistani
Heliwpm . . +  990—02
LN.T.U.C. 992—95%
Northern Border . . 995—g8
U.S.S.R. Credit for Ind-
ustrial Equipment .
Indian Cotton . . 999-1000
Nuclear Test by Sowet
Union . 1000-01
WRITTEN ANSWF.R § TO QUES-
TIONS— 100I-52
Subject
Oil Refineries . 1001-02
Meteorological Obmvnoneu
in Afghanistan . . 1002
Antarctica . . 1072
Refugees from East Pakis-
tan . .. . 1r02-93
Collierics . . 1053
" qerabad Cintiy - 0 073
Bul nistry ommﬁ?m 1003-74
Cost of Coal Production 1-04
N.E.F. A, 13C4-08
Credit Facilities for “mall
ndustries . 100§
Export Credit Gulramu
Scheme . . 1005-06
Asoka Hotel 1006
Steel Equalisation Fund 1~r6
Lemon Grass Oil 1007

DAILY DIGEST
[Wednesday, sth December, 1956]

S.Q.

No.

840

844
849
850

851
852

8s3
854
8ss
856
857

858

8s9

861
862
863

864
865

866
867
868
640
653
662

S.0.
No.

597
598
599

601

603
604

Subject

Mipnmmmm by Indlm
Burma .

Indians in Ceylon .
Creches in Mines .

Indian High Comm!a—
sion in Lon

UK. Textile Mlnion
T
Seismographic Stations .
Air Transport Counci]
Doll-making . . .
Gua Mlngmue Ore
Mines

‘Indians in Sol.lth
Africa
Central Muketlns Omt-

nisa‘ion of the Hand-
loom Industry . .

Soviet Air Service

P. & T. Hospital Soc:ety,
Patna .

Summit Conference

Shutter Mlnuflclurmg
Pactory .

Association of Bmployces
in Management .

Supply of Cement by
 H AT,

Cement Stocks

Tyre and Tube industry
Arab countries

Rubber Tyre Factory
Sulphur Requirements
Dyestuff Industry .

Subject
Paper Industry
Calcium Carbide

Indiaps in Eumpem
Countries .

Wireless Receivers .

Radio Sets .

Technical Trunms Oemm
(Punjab)

Export of Lcsther .
Fountain Pens

1054

COLUMNS

1c07
1007-08
1008

1008-09
1009

1009
1009-10
1010
1010

1011

1011

I0I1I-I2
1012

1012
1012-13
1013

1013
1014

1014
1015
1015-16
1016
1016
1016-17
1017

1017
1018

1018
1018
1019

1019

1019—21

1021



1055 Daily Digest 5 DECEMBER 1956 Daily Digest 1056
U. S Q. COLUMNS U. 8. Q. COLUMNS
No. Subject No. Subject
60s Development of H.-.wy 636 Bicycle exports . 1032-33
' Industries . . 1021 637 . 103
606 Development of Endi und 638 H A.ltitude Cosm:c Ray
Muga Cloth . 1021 arch Laboratory . 1034
608 Porcelain and Ceramic 63p Evacuge Property . . 1034
609 D:;?:pur B‘nmw.araT‘eI:- o o40 & LR . - 1034
ot Line ) 1022 _664: Bwammtnl g Pool Reactor 1038
610 Handloom Productlon 42 Jicycles - - ) 1035
Centres 1022 643 Trade with Russia . . 1035-3°
611 Impon of TObst 6«‘4 De\fclopment of Wool Indus-
Products 1022-23 uy . 1036
612 Khadi and Village Indus- 645 Hospicalin Moti Nagsr . 103637
tries Board . . 1023 646 Bicycle Industry 1037
613 Village Small Scale Indus- 647 Displaced Persons in
tries. . 1023 ipura . . 1037
614 Labour Contract Schemc 1024 648 Weavers’ Societies in
615 Rubber Board 1024 A“‘!h“ - 1037-38
616 Rubber Plantation . 1024-25 649 Training Centres 1038-39
617 C.L.C.StoresatHayu- 650 Bee Keeping Centres .. 1039—44
liang, Mishmi Hills 1025 651 Lecto-electronic Ear Phones 1045
618 Boundary Disputes 1025 653 Solvent Extraction . . 1045
619 Mysore State Housing 654 Development of Village
Schemes . 1025-26 Industries . . 1046
620 Synthetic rubber 1026-27 655 R.M.S.Headquarters, S. E
621 Comforts Survey Com.tmt- Railway . . . 1046
tee . . 1c27 656 Rehabilitation of Indian
622 War Reparations 1027 Nationals . - 1046-47
o 657 Indian Plastic Good
623 Manufacture of Projectors 1027 Manufacturing In dus-
624 Ni}lilall v‘fileruh;er chm tries 1047
cavy Water Tactory . Yo2K 658 P. & T. Offices, Juiluruiur 1047
625 Mineral Survey m]nmmu -
and Kashmir 1028 659 Telephone Exchange,
626 Indian Films in Fnrelgn Giddarbha . 1048
Countries . . , 1028 660 Telegraph Office, Suogan-
627 Pilgrims to Pakistan 28-2 no. . 1048
7 gr o 162829 661 Industrial Estatc at Ludln—
628 Atomic separation plants 1¢29 ana . ., 1048-49
629 Wood Work Institute 1029 662 Chillies 1049
630 Development of Village 663 Sambhar Salt Faclor} 1050
and lEhndi Industries . 1-30 664 Evacuee Houses 1050
631 Border Incidents 1030-31 665 Wages of Labourers 1050
632 Faridabad Township 1031 666 Post Offices, Telephone
633 Indian lmrnlgrnnn for Exchanges etc. (Punjab)  1050-51
Canada . I1031-32 667 Trade Unions (Manipur) 1052
634 Uranium} 1032 668 A. P. O. Staff Quarters at
635 Press Telegrams 1032 . Hayuliang, Mishmi Hills 1052



LOK SAP7L
DEBA'Y

(Part I—Proceedings other than Questions and Answers)
VOLUME X, 1956

(sth to 22nd December, 1956)

FOURTEENTH SESSION, 1956

(Vol. X contains Nos. 16 to 30)
Gazattas &
Pw

LOK SABHA SECRETARIAT
NEW DELHI
540 L.S.D.




CONTENIS

[Part II Debates, Volume X, §th December to 2and December, 1956.] .
‘No. 16—Wednesday, Sth December, 1956 Golumns
@Papers laid on the Table - . . 1919—22
Vacation of seat of a Member . - . 1922—36
Central Sales Tax Bill—

Motion to consider . . . ce . . 1936—60

Clauses2to 16and 1 - © et . . . . 1960—72

Motion to pass as amended - . . 1972—74
Representation of the People (Fom'th Ammdment) Bﬂl—

Motion to consider . - . v’ 1974—84

Clauses 2, 3 and I B . - . - B . . 1982—87

Motion to pass asamended . . . . . 1987
Finance (No. 2) Bill and Finance (No. 3) Bi.ll—-

Motion to consider - - 1987—92
Motion re Repnrr.ofGovernmmt Inspamufl%nﬂwsys onDemlmcnt ofsrg Down

Express . . 1992—2054
Committee on Private anbets’ Bnlh and Ruolutms—

Sixty-fifth Report . . . . . . . . 2054
Message from Rajya Sabha . . . . . . . - - 2054—56
Daily Digest - . . . . . . . . + 2057-58
No. 17—Thursday, 6th December, 1956
Death of Dr. Ambedkar - . . . 2059—68
Daily Digest - ; . . 2069-70
No. 18—Priday, 7th Deumb«, 1956
Papers laid on the Table - f . . 2071—72
Demands for Supplementary Grants - . 2072
Message from Rajya Sabha .. . 2072
Business Advisory Committee—

Forty-fourth Report . . . . . . . 207373
Business of the House - . . 2073—78
Banking Compames (Amendm lnt) Bdl—Imoduced . . 2078-79
Finaoze (No. 2) Bill and Finance (No. 3) Bill—

Motion to consider . . . . 2079—213 2
Committee on Private Members® BL'I.Is und Ruolum—

Sixty-fifth Report « . . . . . B . . 2132—3 §
Beedi and Cigar Labour Blll—-Innodumd . . . . . . . . 2135
Ancient and Historial Mor and Archacological Sites and Remains (Declaration

of National Importance) Amendment Bill—

Motion to consider as passed by Rajya Sabha - . 3135—55
Hindu Marriage (Amendment) Bill—

Motion to consider as passed by R.nm Sabha - . . . . 2157-58

Clauses 1and2 . . . . . . 2158

Motion to passj - . . . . . . . + 2158

(i)

540 LSD



- ( ii )

Women’s and Children’s Institutions Licensing Bill—
Motion to consider as reported by Select Committee .
Clanses 2 to 12 and 1 . . .
Motion to pass as amended -

Motor Transport Labour Bill—

Motion to consider . .

Daily Digest . . . PO

No. 19— Saturday, 8th December, 1956

Motion for adjournment—
Buddha Jayanti Samiti, Sarnath
Business of the House . .
Standards of Weights and Measures BLB—
Motion to consider as reported by Joint Committee .
Clauses 2 to 18 and 1 and Schedules I and IT
Motion to pass as amended
Road Transport Corporations (Amendmem} B:ll—-
Motion to consider .
Clauses 2, 3and 1 .
Motion to pass
Employees’ Provident Fu.nds (Amendmem) Blll—
Motion to consider . .
Clauses 2 to 6 and 1
Motion to pass . . . . .
Daily Digest - B . . . . . -
No. 20—Monday, 10th December, 1956

Papers laid on the Table . .
D ds for Suppl ary Grants—Railways
President’s Assent to Bill . . .
Busi Advisory G ittee—

Forty-fifth Report .

Representation of the People (Mmcdlanoons Pwvmom) Bill-—lntmdumd .

Indian Medical Council Bill— )
Motion to consider as passed by Rajya Sabha
Clauses 2 to 34, clause 1 and the Schedules
Motion to pass as amended .
Electricity Supply (Amendment) Bll]-—-
Motion to consider as reported by Select Committee .
Half-an-hour Discussion re Indian Trade Unions (Ammdment) Ac:, 1947

Daily Digest . . e

No. 21—Tuesday, 11th December, 1956

Papers laid on the Table
Electricity (Supply) Amendment Bﬂl—-
Motion to consider as reported by Select Committee .
Clauses 2 to 29 and 1
Motion to pass as amended . .
Finance (No. 2) Bill and Finance (No. 3) B:]J—
Motion to consider . . .

Columms

215883
2183
2183—88

2189—96
2197-98

2199—2202
2203, 2320—2

2203—64
2264—71
2271

2271—94
2204—95
2295

2295—2319
2319-20

. 2320
.. 232324

232525
2327
2327

2328
2328-29

2329—2419
.+ 2418—57
245965

2466—76
247686
2487—g0
249192
2492—2553
255373
2574

2874—263C



€ i )

-

Columns
Business of the House . ' . . . 2630—32
Half-an-hour Discussion re Central Coilege of A;ﬂ.cu.l.ltum . . 2632—36
Daily Digest - . 2637-38
‘No. 22—Wednesday, 12th December, 1956
Papers laid on the Table . . . 2639—41
Statement re Flood Situation in the try = - . 2641—44
Committee on Private Members® Bills acd Resolutions —

Sixty-sixth Report] . . . . . . 2644
Petition re Sadhus and Sanyam {Regmroxm and Lwenu.ng) Bﬂl 2645
Business Advisory Committee—

Forty-fifth Report 2645-46
Business of the House - - 2647-48
Finance (No. 2) Bill and Finance (No. 3) BI.“-— .

Motions to consider - . . 2648—2746
Finance (No. 2) Bill—

Clauses 2 to 4 and 1, Schedules I and II 2747—55

Motion to pass B . 2756
Finance (No. 3) Bill—

Clauses 2 to 8 and 1 2756—81

Motion to pass as amended . . 2781
Half-an-hour Discussion re Cu]mnl Delewm to UL S S. R and Bast Eurep: 2781—96
Daily Digest . - . . . . . . 2797-98
No. 23—Thursday, 13th December, 1956 '
Papers laid on the Table 2799—2801
Point of Information . - . . . 2802
Motions re Modification of Ll.fe Insuramx Curpmnon Rules . . n 2802—s51,

2B64—67
rindu Adoptions and Maintenance Bill—

Motion to consider as passed by Rajya Sabha . 2B51—64, 28647—29CT:

2908-09, 2909—46
Business of the House - . . . . 2907-08
Business Advisory Committee —

Forty-sixth Report . . . . 2946
Daily Digest . - - - . 2947-48
No. 24 —Friday, 14th December, 1956
Business of the House . . . . . . + 2049-50, 3079-80
Messages from Rajya Sabha . B . . . . . 2950-51
Press Council Bill—

Laid on the Table as passed by Rajya Sabha . . 2951
Petition re Sadhus and S is (Regi jon and Li ing) Bill 2051-52
Estimates Committee—

Thirty-fourth Report . 2952
Kerala State Legislature (Dclegalinm of Powm) Bﬂl—-'fntmdumd 2952
Territorial Councils Bill—Introduced . - 2952-53
Union Duties of Exclse (Distribution) Amndmem Blll—-—-Intmdmd 2953
Hindu Adoptions and Maintenance Bill—

Motion to consider as passed by Rajya Sabha . . . 2953—93

Clauses 2 to 30and I - . . . . . . . . . 2993—3052

Moticn to pass - . . . . . . 3082



(w)

. . Columns
Committee on Private Members® Bill and Resolutions—

Sixty-sixth Report . . . . « 3052

Resolution re Scholarships for Clnlclmn of H:lmul Suﬂerm PN + 3052—79, 3080—
3109, 3109—13
Rules Committee—

Sixth Report . . . - . . . 3109
Resolution re Nationalisation of Tea Industry . f . 3r13—z20
Daily Digest - . . . . 4 . . 3121-22
No. 25—Monday, 17th December, 1956
Papers laid on the Table . . . . 3123—25
President’s assent to Bills B B . . 3126
Messages fram Rajya Sabha 3126-27
Business Advisory Committee—

Forty-sixth Report . . . 3128—30
Central Excises and Salt (Semnd Ameudment)‘n:]l—lamdumd 3131
Demands for Supplementary Grants, 1956-57 - 3132—3253
Discussion re fixation of pay scales and other service oondmom of employees of

Life Insurance Corporation e e e e e . 3253—3322
Daily Digest v . . . . . . . . . . « 332326
No. 26—Tuesday, 18th December, 1956

Statement re formation of a Rnpee Qil Oompmy in Assam . . 3327-30

Papers laid on the Table . c. . 3330—32

Message from Rajya Sabha. . . . . . . - 3332-33

Faridabad Development Corporation B:H—

led on the Table as returned by Rajya Sabha with amendment . . . 3333
C on Ab of Members—

NineteenthReport . . . . . . . . . 3333
Point of information . . B . . . 3334
Demands for Supplementary Gnnts, 1956—57 . 3334—64
Business of the House 3364-65
Appropriation (No. ) Bll.l—Intmdumd . 3384
Demands for Supplementary Grants (Railways), 1956-57 md Demandl for Exccss

. Grants (Railways), 1953-54 . . . - 3384—3458

Appropriation (Railways) No. 6 Bl!]-Immduoed . 3458-59

Appropriation (Railways) No. 7 Bill—Introduced . . 3459

Representation of the People (Misccllxneaua vauiom) BiB—

Motion to consider . . . . . . 3459—82

Clauses 2to sand 1 . . . . . . . 3482—90
Motion to pass . 3490—92
Motion re Representation of ﬂu th: Peoplc (Onnduct of Blu:uom md Electlon
Petitions) Rules . . . . . . . - 3492—3524
Daily Digest . . . & . . . . + 3525—28
No. 27—Wednesday, 19th December, 1956

Statement re allegations ofcnllwmuutAmnlur Train Accident - 3529—33

Papers laid on the Table . . . 3533-34

Messages from Rajya Sabha . 3534-35

Committee on Private Members® Bills md leutiom—

Sixty-Seventh Report . . . 3535
Estimates Committee

Thirty-eighth Report . . . v . . . « 3535



Columns
Leave of Absence . . 3535—38
Statement re broadcasting fncﬂmes fot polmcal parties 3538—42
Appropriation (No. 5) Bill—

Motions to consider and pass . 3543
Appropriation (Railways) No. 6 Bill—

Motions to consider and pass 3543—44
Appropriation (Railways) No. 7 Bill—
Motions to consider and pass ' . 3544—45
Kerala State Legislature (Delegation of Powers) Blll—

Motion to consider . . . 3545—84

Clauses 2,3and 1 . . . . . . . . 3584—86

Motion to pass . . 3586
Union Duties of Excise (D:stnb\mm) Amendment B:lL...

Motion to consider . . 3587—93
Central Excises and Salt (Second Ame:ndment) Blll-—-

Motion to consider . . . . . . 3593—3650

Clauses 2 and 1 . 3650—65

Motion to pass as amendcd . 3665—76
Business Advisory Committee—

Forty-seventh Report . . . . . 3697
Discussion re Floor and Ceiling an uf Inchnn Cotwn . . . . . 3677—3702
Daily Digest . . . N . . . . . . .« 3703—06

No. 28—Thursday, 2oth December, 1956
Papers laid on the Table . . . . . . . . . 3707—08
Messages from Rajya Sabha . . 3708—10
Delhi (Control of Building Operations) (..ontmunnce BllE—Lani on lbe Tab[e as pass-

ed by Rajya Sabha . 3710
Slum Areas (Improvement and Clearance )] Bs]]—l..ud on the Table as passcd by

Rajya Sabha . . 3710
Delhi Tenants (Temporary Pmtecuon) B:ll-—Lmd on thc Table as passod by Rajya

Sabha . . . . . 3710
Committee on Pehtmm—-

Eleventh Repart . . . . . 3710
Procedure re reply to Questlom on oelnlf of Mmlsters . . . . . 3710
Statement r¢ Buddha Jayanti Samiti, Sarnath . . . . 3711—12
Busi Advizory Commi

Forty-seventh Report . . 3713—14
Union Duties of Excise (DlsrnbutimJ a.mendmmx Blll-- W,

Motion to consider . . ﬁn—-;o

Clauses 2 and 1 . . 3730

Motion to Pass . . . . . . . . . 3730
Territorial Councils Bill— »

Motion to consider . - 3730—71

Clauses 2 to 66, Schedule and clmse 1. . 3771—3828

Motion to Pass as amended 3828—34
Banking Companies (Amendment) Bm-—

Motion to consider . 3834—60
Motion re APPointment of H:gh Puwer Onmm:won on Saﬁety in Onal Mmec 3860—82
Daily Digest . . . . . . 3BB3—38g



No, 29—Friday, 215t December, 1956

Coltnms
Motion for Adjournment—

Relief measures in flood-affected areas of Eastern U.P. 3887—00
Papers laid on the Table . . 3890—051
Messages from Rajya Sabha,re Anyalux T‘r-nn Dmsm- . 3.391, 3892—97
Estimates Committee—

Thirty-fifth to Thirty-seventh and Fortieth Reports .+ 3B97
Business of the House . . . 3897—99
Leave of Absence . 3899—3903
Banking Companies (Amendmem) Btll——

Motion to consider . +  3904—54

Clauses 2 to 14, Schedule and Clau.se 1 . «  3954—4003

Motion to Pass as amended . . 4003
Committee on Private Members’ Bills and Resoluuom—-

Sixty-seventh Report . f . . . . . 4004
Old and Infirm Persons’ Homes B;ll—-Inuoduuad . N N . . . 4004
Motor Transport Labour Bill—

Motion to consider . . +  4005—30
Rules Committee—

Seventh Report . . . . . « 4030
Code of Civil Procedure (Amendmeno Biu—— )

Motion to consider . . . . . . . . 4031—66
Daily Digest . . . . . « 406770

No. 30—S5, day, 22nd D ber 1956
Motions for Adjournment . . N . . . . « 4071—78

APPointment of a Second Pay Oomm.lssion . . . . . 4071—74

Closure of cashewnut factories in Kerala . . . . . « 407478
Papers laid on the Table . . . . . . . . . « 4078—79
Messages from Rajya Sabha . . . . . - 408085, 4272—75
President’s assent to Bills . . . . . . . . 408586, 4273
Hsrimates Committee—

Thirty-ninth and Forty-first to Forty-third Reports . 4086
Committee on Subordinate Legislation—

Sixth Report . . . 4086
Calling attention to Matter of Urgem Pubhc Importance—

Fair Price Shops in Kerala . . . . . 408788
Rules Committee—

Seventh Report . N « 4088
Personal Explanation by a Member re Pnper h:d on :he Tnble . . 4oBg—o1
Business of the House . . . . . . 4092
Faridabad Development Carporal:lm Bl“'—

Amendment made by Rajya Sabha agreed to . . . « 4092—4113
Delhi (Control of Building Operations) Continuance Bill— )

Motion to consider as passed by Rajya Sabha . . . . N . 411333

Clauses 2 and 1 P . . . . . N . . . . 4133 N

Motion to pass . . . . . . . -« 4133
Slum Areas (Improvement and C]ea.rlmce ) Bl]l—

Motion to consider as passed by Rajya Sabha . . . . o 4134213



(vu)

Colitmns

Clauses 2 to 40, The Schedule and Clause 1 . ' . . #213—I15

Motion to pass . . . . . 4215
Delhi Tenants (Temporary P:otecuun) Blll—-

Motion to consider as passed by Ra:ya Sabha . . . 4215—69

Clauses 2 to 5and 1 . . . . . . 4269—70

Motion to pass . . . . . . . . 4270
Committee on Assurances .

Third Report . . . . . . . . . 4242
Resignation of a Member . . .. . 4242
Delivery of Books (Public lermu) Amendm:m Bxll—--

Motion to consider and pass . . . . . . . 4270—72
Motion re Report of U.P.S.C. . . . . . . 4273—4308
Daily Digest . . . . . . . 4309—I14
Resume of the 14th Seasion . . . . . . . 4315—I18
Index . . . . . . . . 1—33



LOK SABHA DEBATES ~°

e T R R i

(Part II—Proceedings other than Questions and Anlwm)

1919

LOK SABHA
Wednesday 5th December 1956

The Lok Sabha met at Eleven of the
Clock.

{Mr. DePUTY-SPEAKER in the Chair]
QUESTION AND ANSWERS
(See Part I)

12.01 hours. .
PAPERS LAID ON THE TABLE

THino ANNUAL REPORT OF INDIAN Amm-
LINES CORPORATION

The Minister of Communications
(Shri Jagjivan Ram): I beg to lay
on the Table, under sub-section (2}
of section 37 of the Air Corporations
Act, 1953, a copy of the Third Annual
Report of the Indian Airlines Corpora-
tion 1955-56. [Placed in Library. See
No. 5-514/56].

AMENDMENT TO AIlr CORPORATIONS
RULES

Shri Jagjivan Ram: I beg to lay
on the Table, under sub-section (3)
of section 44 of the Air Corporations
Act, 1953, a copy of the Notification
No. T7-CA(B)/56, dated the 19th
November, 1956, making certain
amendment to the Air Corporations
Rules, 1954. [Placed in Library. See
No. S-515/56.] i

RESOLUTION re AMBAR CHARKHA
ENQUIRY COMMITTEE

The Minister of Preduction (Shri
K C. Beddy): I begto lay on the
Table a copy of the Resolution
Na 12/43/56-AC, dated the 26th
Septemnber, 1956, containing the Gov-
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ernment's views on the recamenda-
tions of the Ambar Charkha Enquiry
Committee. [Placed in library. © See
No. S-517/56.]

STATEMENT Te ACTION ON THE CONVEN-
TION AND RECOMMENDATIONS ADOPTED
BY THE LL.C.

The Depuiy Minister of .abour
(Shri Abid ANM): I beg to lay on the
Table a copy of the Statement
showing action taken or proposed to
be taken by the Government of
India on the Convention and Recom-
mendations adopted by the Interna-
tional Labour Conference at its 38th
Session, ,held at Geneva in June,
1955. [Placed in Library. See No.
S-516/56.]

Shri T. B. Vital Rap (Khammam):
Could we know why there has been
so much delay in making this state-
ment since the International Labour
Conference was held in June 13557
Now we are in December 1956. More
than 18 months have passed. Accord-
ing to the ILO convention, this should
be laid on the Table of the Houses of
Parliament as soon as it is passed.

Shri Abid Ali: As soon ag a deci-
sion is taken, this should be laid on
the Table of the Parliament. That
is the system. The reason for the
delay was that after the Convention
and Recommendations were passed,
we consulted other Ministries and
State Governments also. Thereafter,
as the hon. Member himself knows,
this matter has to be placed befors &
Tripartite Committee in [ndia, and
atfer their decision is communicated,
Government take the final decision
and place it here.

Shri T. B Vilal Eao: The hon.

. Deputy Minister said that the matter
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was placed before the Tripartite Com-
‘mittee. After June 1955, there was
no Indian Labour Conference held at
all. It was held only in May, 1855,
and the International ILabour Confe-
rence was held in June 1955,

Mr, Deputy-Speaker: Other Minis-
tries had to be consulted.

Shri Abid Al: I did not say 'Tri-
partite Conference’; I said ‘Tripartite
- Committee’. A meeting of the Tri-
partite Committee was held and this
matter was considered and their de-
cision communicated to us. On that
basis, Government's decision has been
arrived at and now it is being placed
bere.

Shri Kamath (Hoshangabad): The
Order Paper shows that the Statement
laid on the Table refers to the action
taken or proposed to be taken. So
part of it refers to action proposed
to be taken. May I not request Gov-
ernment to afford an opportunity to
the House to discuss the recommenda-
tions of the International Labour

Conference before they finally msake -

up their mind as to what action
should be taken in these matters.
This is a very important matter.

Bhri Abid Ali: I am entirely in
your hands,

Mr. Deputy-Speaker: I will const-
der it.

Shri Ferome Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt
East): May I know whether the
Motion standing in my name will be
taken up 4t 1500 hours today? I
ﬂthisbmusenisnotunmeo,u,,
Paper today, though it was on the
Order Paper yesterday.

Mr. Deputy-Speaker: 1 ;
Order Paper even md.;_t s on the

Shri U. M. Triveai

a point of y (Ch.ittw)l: On

of a Member

Mr. Deputy-Speaker: Before any-
thing is placed before the House?

Shri U. M. Trivedi: Yes.

Mr. Deputy-Speaker: Unless some-
thing Kas been placed before the
House, a point of order cannot be
raised.

VACATION OF SEAT OF A
MEMBER

Shri Altekar (North Satara): I beg
to move:

“In pursuance of clause 4 of
Article 101 of the Constitytion of
India the seat of Shri Sibnarayan
Singh Mahapatra, Member of Lok
Sabha, who has been absent from
all meetings of the House for a
period of more than 60 days is
hereby declared vacant”.

Mr. Deputy-Speaker: Motion moved:

“In pursuance of,clause 4 of
Article 101 of the Constitution of
India, the seat of Shri Sibn‘l-
rayan Singh Mahapatra, Member
of Lok Sabha, who has been
absent from all meetings of the
House for a peroid of more thar
60 days 1is  hereby declared
vacant”. -

Shri U. M. Trivedi (Chitior): My
point of order is only this. This is
a Motion which ought to come from
the Leader of the House or from the
Minister of Parliamentary Affairs
Shrj Altekar, in his capacity as Chair-
man of the Committee on Absence of
Members, moved the Motion regard-
ing the Report of the Committee
yesterday. With that, his duty was
finished. Today's Motion is g Motion
on behalf of Parliament; it ought to
come ecither from the Minister of
Pagliamentary Affairs or from the

Mr. Deputy-Speakes: Or someons
authorised by the Leader of the

5 DECEMBER 1956 Vacation of Seat 1922
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House. Tne only question is whether
the hon. Member has been so autho-
rised.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
1 may inform you, Sir, and through
you, the House, that the Pgime Mirfs-
ter has delegated his authority to the
hon. Member in this connection, and
the latter has moved the Motion in
that capacity.

Shri Kamath: On another point of
order. This Motion by my hon.
friend, Shri Altekar, is not in order
because we have had no notice of the
Motion as prescribed by the Rules.
Unless that notice has been waived by
you—I believe it cannot be waived
under the Rules—it cannot be taken
up. It is an important matter relating
to the unseating of a Member and
declaring his seat vacant. 1 request
you to see that the Motion is put off
till tomorrow or the day after, as
required by the Rules, so that we may
be in a position to table amendments
to the Motion. .

Shri Altekar: Full discussion over
this matter was held yesterday and
the House ig quite aware of the situa-
tion. Now you can allow this Motion
to be moved even today.

Shri Kamath: This is a substan-
tive Motion. We have to table
amendments.

The Minister of Finance and Iron
and Steel (Bhri T, T. Krishnama-
chari): How could there be any
amendment to this Motion?

Mr. Deputy-Speaker: I cannot con-
ceive of any amendments that can be
moved. When we passed the Motion
yesterday, this would automatically
follow. This is the natural conse-
quence of what we have already done.
I should, first of all;, like to know-
from the hon. Member if he can
suggest to the House or to me what
amendments he desires to make.
grhnps in that case I may consider

em.
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Shri Kamath: I am sure you will
agree with me that you must give
us some time to think over this
mpatter. Before we table ' amend-
ments, .we on this side of the House—
whatever the other side may dc—al-
ways think and then table amend-
ments. We got a packet this morning,
not even last night or yesterday even-
ing. I got my packet at about 9
hours today. Then I saw this. You
certainly do not expect us to make
up our minds before we consider
this and table suitable amendments.
So this may be brought up tomorrow.

Ma. Deputy-Speaker: I have very
great regard for the hon. Member and
very great confidence in his resource-
fulness as well as the extent of know-
ledge that he possesses. We are all
agreed on that.. But if he or any
other Member could conceive of any
amendment that could be made, I
would certainly have given time.
Under the present circumstances. I
am of the opinion that this Motion
has to follow as a matter of course,
consequent upon she Motion that we
have adopted. Therefore, [ do not
think it necessary to postoone it.

Shri Kamath: May 1 urge again
that the amendment is not just an
amendment? It can be a substitute
motion also. That has been our prac-
tice. In all humility, may I submit
that yesterday what we accepled was
a recommendation that a Motion
might be brought forward? But we
can substitute that Motion by another
Motion. That is within the compe-
tence of this House and of hon. Mem-
bers. Therefore, I would eammestly
request you to give us time till to-
morrow so that by this evening we
could table amendments,

Mr. Deputy-Speaker:  Substitute
motion is also an amendment to the
Motion that is before the House. It
is nothing beside amendment. Even
now, I am not convinced that any
substitute motion can be tabled in
this respect. The House has refused
to condone the absence of -the Mem-
ber. If that decision stands, 1 do



1925 Vacation of
L]
[Mr. Deputy Speaker]

think any purpose would be served
by our postponing it.

Shri Kamath: Is not the House
competent to revise its own decision?

Mr. Deputy-Speaker: If the House
wants to revise its decision let the
House do it now.

Shrimati Renu Chakravarity (Basir-
hat): I just wanted to make a sug-
gestion. Could we not pussibly
change the words “all meetings of
the House for a period of more than
60 days”? I read through the Report
of the Committee. It is a very
serious Report. I am sure this House
has been rather indulgent ‘owards
several Members who Thave not
attended the House adequately. After
reading the Report, I find that the
Member has been absent for about
500 days out of 600 days and so on—
I am not sure of the exact number.
But this is a fantastically and ama-
zingly large number of days. So I
would suggest that instead of putting
down 60 days here, we should men-
tion that number of days so that the
world would know that it is only in
very exceptional circumstances that
we have done it. This is a very
flagrant dereliction of duty, and com-
sequently, the seat is now being de-
clared vacant. Therefore, I woula
like the wording to be tightend up,
it it is at all possible.

Mr, Deputy-Speaker: I do not agree
with the hon. Member because the
figures as to the number of days for
which the hon. Member has been
absent have alrady been given yester-
day and the world has known it. It
has been published in the papers and
everybody knows it. Now, under the
Constitution and the Rules we have
only to say that the hon. Member has
been absent for more than 60 days.
In consequence of what we have pass-
ed yesterday this motion has to
follow.

Shri Altekar: Sir, it s my unples-
sant duty to come forward with this
motion but the discussion yesterday
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will clearly show how the House has
been over-indulgent to the hon. Mem-
ber. It has been brought to his
notice that if he remains absent for
more than 60 days, his seat is liable
to be declared vacant. He has been
abserft for more than so many days
and the House has yesterday agreed
to refuse to give him leave and this
motion follows as a corollary. There-
fore, 1 submit that this House should
declare his seat vacant and accept
this motion. No more discussion is
necessary after yesterday's decision.

Shrimati Kenu Chakravarity: After
having read the report I have to say
one thing. The Committee did every-
thing possible to get an adequate re-
ply from the Member concerned.
That was done individually. But I
felt that there was just one gmall
thing that had not been done. I hope

that in  future at least it would

be done. The hon. gentleman belongs

‘to the majority party in the House.

Everything was done to get his reply
individually. Should not the party
machinery be made to persuade the
hon. Member to give the reply? The
party apparatus should also be
brought to bear upon him and get
the answer more quickly fhan was
done here. Actually, the Member
was written to more than 4or 5
times and, finally, it was the execu-
tive authority that was called upon
to help the Committee in order to
get the reply. So, this is a small
suggestion that I have to make.

Mr. Deputy-Speaker: That will be
an internal affair of the party; we are
not concerned with that here.

Shrimati Renu, Chalravarity: We
are concerned with parties also in
this House and as such I suggest
that,

Shri EKamath: Mr. Deputy-Speaker,
while I yield to none in my anxiety
to see that every hon. Member,
every colleague in this House, whe-
ther belonging to the right left or

centre, discharge his or her Tespon-
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sibjlities %o the House and remains
present in the House as far as is pos-
sible for him or her, yet, in this
particular matter, I feel that the
Committee has been guilty of a grave
dereliction of duty.

Mr. Deputy-Speaker: I must point
out to the hon. Member that he should
keep in view the decision that we
have already taken yesterday. Now,
if we go into the regularity of that
report or any defect in that, that
would not be relevant because the
House has already taken a decision
on that report.

Shri Kamath: My submission again,
Sir............

Shri U. M. Trivedi: May I, with,
all respect to my hon. friend, raise
this point of order.

Mr. Deputy-Speaker: No discus-

Shri U. M. Trivedi: This is a point
of order, Sir. This is a Committe
appointed by the hon. Speaker and
not a committee elected by the
House. Any refléction upon the Com-
mittee is a reflection upon the Speaker
himself. 1 therefore submit that
these wordg should not be used by
the hon. Member.

Mr. Deputy-Speaker: There is no
decision of the Cc ittee now. It is
a decision of the House. I may bring
to the notice of the hon, Member
that whatever the Committee might
have done, now it is a decision of
the House and we have to proceed
further in wview of that decision. It
would not be relevant here to discuss
what the Committee did.

Shri Eamath: Now, the House is
seized of the matter. The Com-
mittee goes out and has gone cut. I
again snbmit that, in my humble
judgment, the House iz competent to
revise a decigsion that it took vester-
day or even an hour or two ago if it
so thinks. The House is supreme.
Therefore I ask why the House should
not revise its decision of yesterday.
I shall not take much time.
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Mr. Deputy-Speaker: I am not
objecting to the hon. Member’'s taking
a long time. But I only wanted to
bring to his notice that now that the
motion is before the House, it is for
the House to accept it or reject it.
If yesterday’s decision is to be re-
viewed, that may be done by a ciffe-
rent motion. So far as the present
motion before us is concerned, the
House has to give its opinion whether
it agrees with it or not. If the hon.
Member has any idea of requesting
$he House to revise its decision of
yesterday, then, il should be done in
a different manner by a separate
motion and according to set proce-
dure. Now we have got this motion.
The hon. Member can speak on it
and say that the House might throw
it out and give his reasoms. But, so
far as the revision of yesterday's
decision is concerned, that should be
done in a separate way.

Shri Kamath: You are the custo-
dian of the rights of the House, Sir,
and that is why I requested you to
give us time to table an amendment
but you were good enough not to
give us that opportunity. That is &
separate matter. Now I would urge
the House that the approval which
was given to the Committee’s report
yesterday might be undone today.
Cannot the House, if it thinks so,
reopen the matter and reconsider it?
It can do so if new factors are
brought before it or in the light of
new circumstances. I would only
submit that the Committee which

| d his abs for about 500
days more or less should not spring
this surprise on the hon. Member—
I use that expression because after
having allowed him to be absent for
about 500 days, in this session the
final session, this drastic action is
being taken. The Committee, I think
should be censured by the Houge, for
having sat over the matter for such
a long time. The hon. Member
might have thought that he cculd get
a little more leave. It is humsn
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[Shri Ramnath]
nature to expect that having been
allowed to be absent for 500 days or
so—which has been conaoned—the
. absence of a few more days would
alsc be condoned. )

Mr. Deputy-Speaker: I may again
bring to the notice of the hon. hiem-
ber that this way of discussing the
attitude of the House or the Com-
mittee is not relevant tc this motion.

Rule 321 says:

“A motion must not raise a
question substantially identical
with one on which the House
has given a decision in the same
session.”

So, the hon. Member is not in order
in raising all these questions now in
connection with the present motion.

Shri Kamath: This also raises the
same question.

Mr. Deputy-Speaker: This is a
corollary, a step consequent on the
decision which we have already
taken. Has the hon. Member any-
thing else to say?

Shri Kamath: Sir, can you not, as
the custodian of the rights and privi-
leges of Members, decide that when
this motion is considered by the
House, the Member concerned should
be present here? You remember,
Sir, that even in the case of Shri
Mudgal, in the last Parliament he
was present in the House and he was
given an opportunity to defend him-
self, .Even a condemned man, con-
demned to the gallows, is given a
jast chance. Here we are unseating
a Member and so he must be given
a last chance.

Mr, Deputy-Speaker: I am sure the
hon. Member will differentiate bet-
‘ween the two. The complaint here
s that the Member does not come
and the hon. Member says that he
should come.
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Shri Kamath: He has not been
told about this action being’ taken.

Mr. Deputy-Speaker: That ques-
tion cannot be taken up now. The
House has already made a decision.
Notice was given, reminders were
sent -and in spite of all those he aid
not care to come. Those facts must
be taken as correct and we have
now to proceed further.

Shri Kamath: He was asked to
explain why he was absent and he
was also told that it might attract
the penalty contained in the relevant
article of the Constitution. Not that
it will or must attract, but might
attract—that was the wording. So
®the hon. Member might have been
under the impression that no such
action would be taken against him.

Shri Sinhasan Singh (Gorakhpur
Distt—South): As the hon. Member
is arguing for the other Member,
may I know whether he has sent a
telegram asking him to come?

Shri Kamath: There is no ques-
tion of arguing for or against him.
I won't do it even for the hon.
Member. I am only anxious that
sound traditions should be set up in
this House, in this Parliament.

Therefore, before unseating a
Member, it is imperative on the part
of this House that we must see to it -
that the Member concerned, the guilty
person or the accused, is present here
before he is finally asked to quit the
House. It is but fair that at least
that consideration should be shown
to nim. ~

Mr. Deputy-Speaker: Can the hon.
Member show to us any provision of
the Constitution, any rule. or any
precedent where a notice is required
after such a decision has been taken
by the House, that is, that the
absence is not condoned, and the
subsequent motion follows as a corol-
lary? In between these two, is a
notice required to be served? Can
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the hon. Member show any provision,
any rule or any precedent for this?

Shri Kamath: We do so many
things in the House although there
js no provision in the rules for them.
1 must be guided by you, not you by
me.

Mr. Deputy-Speaker: Certainly I .

must get guidance from every side,
and particularly from the hon. Mem-~
ber.

Shri Kamath: I cannot be so pre-
sumptuous as to give you guidance.

Mr. Dewt}-&peaku: I must be s0
aumble.

Shri " Kamath: Even assuming that,
this thing must have come in the
papers only this morning, and the
Member concerned might have been
able to read ‘it only this morning or
1ast night at the radio—I do not listen
‘every day, 1 seldom listen to the-All
India Radio, it is not worth listening
to. Perhaps the Member concerned
could not have known till this morn-
ing the action taken against him. I
submit that you in your mature wis-

. Mr. Deputy-Speaker: That is rot
the subject under dispute.

Shri Eamath: ......agree with me
and my hon. colleagues will agree
with me that before this final action
is taken, this imprimatur, is put on
it, the Member should be present so
that he may hear what is being done
sbout him.

Shri Heda (Nizamabad): 1 want
cnly to submit.........

Mr. .Deputy-Speaker: I do  not
think there ig anything that is to be
sald just at present on this.

Shri Heda: I want some informa-

tion on this. This motion is unpre-
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cedented, and never was a Meémber

- unsested like this. If there fs a

constitutional possibility that after
having passed s motion we
do not pass this motion, then I think
that possibility can only arise when
that Member is intimated of yester-
day's decision. For that, some time
should be allowed, and then if we do
not hear anything from him, we can
take the decision on today’'s motion.
Therefore, nothing will be lost if to-
day’s motion is deferred, say, for a
is given
the last notice that such and such
motion was passed, and if on that inti-
mation to him he takes action Jthen
thjs House can consider that action
I think that may be done. -

Shri Tek Chand (Ambala-Simla):
1 do feel the impact of logic that
atter having approved of the report,
it is a logical consequence that
follows. The force of that argument
I do appreciate, . but there is omne
matter which requires a certain exs-
mination. No doubt we have bben
told—and that must be so, I accept
that—tha# notices were sent to the
hon. Member and his explanation
was sought. But there isa distine-
tion between sending of a notice and
receipt of a notice. If you are satis-
fled that the notice was sent under a
registered cover and that the notice
was actually received by the Member,
and therefore refusal to reply was in
the nature of perhaps a contempt or
may be indifference, that is under-
standable. But for our future gui-
dance, it would be meet and proper
if the Committee merely should mnot
be satisfled by the issuance of &
notice by the office but should ascer-
tain whether the notice issued by the
office reached its ultimate destination.
A case may. conceivably be that the
Committee was very vigilant, very
careful, very indulgent, in sending
the notice, but it may very -zell be
that the notice wss not exactly re-
ceived—may be he was in a condi-
tion of ill-health ‘that the notice
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eould not get him or he was not in
a position to appreciate the contents
of the notice,

Shri Joachim Alva (Kanara): If I
may interrupt the hon. Member, the
notice was sent for three successive
weeks.

Mr. Deputy-Speaker: I might in-
form the hon. Member that on' behalf
of the Parliament a notice was sent
to the hon. Member concerned
through the State Government. The
State Government has acknowledged
that and sent in a reply that the
notice has been served along with the
acknowledgment of the Member him-
self.

Shri Kamath: Kindly read the con:
tents of the notice.

Mr. Deputy-Speaker: This is his

own acknowledgment:

“With reference to your letter..
addressed to the Chief Secretary,
{ am now to forward herewith
the acknowiedgment from Shri
Mahapatra in token of receipt of
his letter by him......".

Shri Kamath: Contents of the notice
Please,

Mr. Depnty-Speaker: That was read
out yesterday. That is given in the
report itself

The hon. Member, Shri Tek Chand,
may now proceed, but let him be
brief.

Shri Tek Chaad: On the assump-
tion that the notice was served. and
acknowledged by the Member, no
further question really arises. But
since you were pleased to ask whe-
ther there was any provision or pre-
cedent or practice, I think that a last
opportunity ought fo be given to a
Member who is sbout to be disqua-
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lified. May I say only one thing—
audi alteram partem? It is a well
known rule of natural justice to hear
the other side. You have already
done justice, and if you can adjouro
by about a week, I have no doubt that
you will be doing a more effective
justices in the matter.

Mr. Deputy-Speaker: It is for the
House to decide whatever action is
necessary. Personally 1 do not see
any ground for postponement. I do
not know whether there can be any-
thing else between the two steps. 1
have not been able to judge even now
or to visualise any possibility of some
other thing under the circumstances.
We have been - told that if we are
going to take a step against an hon
Member, a notice is necessary. Cer-
tainly it was necessary when the de
cision of yesterday was taken up,
that is, so far as that decision was
concerngd. But now we have to
stick to that decision. The absence
of the hon. Member concerned has
not been condoned Where will the
Member remain now, I fail to follow.
Therefore, I do not see any reason
for adjourning this debate. Let me
put the question now. ....

Shri Kamath: On a point of order.
Sir. At the outset you said that you
were not going to give us the opportu-
nity to table an amendment. May T
at least be permitted to move that
consideration of thizs motion be post-
poned till the 12th December, 1956%
That can be admitted by you.

Mr. Deputy-Speaker: Let it be
moved,

Shri Kamath: I beg to move:
“That the consideration of the
motion be postponed till the 12th

December, 1956.”

Mr. Deputy-Speaker: T will put ft
fo the House,
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The question Is:

‘“That the consideration of the
motion be postponed till the 12th
Decemer, 10568.”

Those in favour will please say

Some Hon. Memers: ‘Aye’.

Mr. Depuly-Speaker: Those against
will please say ‘No’,

Several Hon. Members: ‘No'.

Mr. Deputy-Speaker: I think the

‘Noes' have it. The motion is nega-
tived.

Shri KEamath: The ‘Ayes’ have it.

Mr. Deputy-Speaker: I am ringing
the bell.

There is Shri Altekar’s motion for
the vacation of the seat of Shri
Mahapatra, and there is Shri
Kamath’s motion on it. I shall now
put Shri Kamath's motion first.

The question is:

“That the consideration of the
motion be postponed till the 12th
December, 1956."

Those in favour may Dplease say
Some Hon, Members: “Aye”.

Mr. Deputy-Speaker: Those against
may please say “No".

Several Hon. Members: “No".

Mr. Deputy-Speaker: The “Noes”
have it. The motion is lost

Shri Eamath: The “Ayes” have it.

Mr. Deputy-Speaker: Those in
favour may please rise in their seats.
There are 12. i

Now, those against may please rise
in their seats. I see a large number.
By an overwhelming majority this
motion is lost.

The motion was negatived.

Mr. Deputy-Speaker: I will now

put the main motlon.

Bill ’
The question is:

“In’ pursuance of clause 4 of
Article 101 of the Constitution of
Indig the seat of Shri Sibnarayan.
Singh Mahapatra, Member of Lok
Sabha who has been absent frcm
all meetings of the House for a
period of more than 60 days is
hereby declared vacant.

The motion was adopted.

CENTRAL SALES TAX
BILL—concld.

Mr. Deputy-Speaker : The House
will now resume further consideration
of the motion relating to the Central
Sales Tax Bill.

8hri L. Jogeswar Singh (Inner
Manipur): Mr. Deputy-Speaker, I
was saying in my speech yesterday
that certain essential items such as
foodstuffs, kerosene oil and salt
should be included in the Bill, as they
ate of very great special importance
to the comnmunity. The reason for
including these essential items is
that there are certain States which
generally impose exhorbitant rates
for certain foodstuffs. I consider that
if these items are brought under the
purview of the Central Government,
they should be in a position to en-
sure a uniform policy.

to the notice of the Homse is that
there should be some sort of a Taxa-
tion Board. As a general rule we find
that all taxation will only affect the:
poor peovle and I am aot in favour of
taxing them. 1 am in favour of
taxing the rich people and I am in
favour of taxing the luxury goods. 1
do not, of course, mean that all goods
should be exempt from all taxation.

In order to have a uniform pclicy
all oyer the country, so far as Sales
Tax is coneerned, my suggestion is
that there should be a Sales Tax Coun--
cil and this organization should co-
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{Shri L. Jogeswar Singh]
ordinate the activities of the Sales
Tax organizations existing in diffe-
rent States.

There should also be set up the Sales
“Tax Board for Sales Tax. 1 men-
tioned only yesterday in my speech
that there are many difficulties, many
:anomalies, many discrepancies in the
:matter of Sales Tax in certain States.
.Small dealers do not know even how
t0 keep their accounts. If you set
up Sales Tax Advisory Boards in the
‘States as weH as in the Union terri-
tories, then these would be very
‘helpful in the matter of giving advice
40 the small dealers.

With regard to the exemption of
-goods from Sales Tax, tihe Gov-
<ernment amendment reads as follows:

.“Notwithstanding anything con-
tained in this Section, the Cen- -
tral Government may, if it is
satisfied that it is necessary so to

.do in the ‘public interest, by Noti-

fication in the Official Gazette,

direct that in respect of sueh
goods or classes of goods as may

‘be mentioned in the notification,

no tax under this Act shall be

‘payable by any dealer having his

place of business in any Union
* territory in respect of the sale by

‘him from any such place of busi-

nessg of any such goods in the

course of inter-State trade or
commerce or that the tax on such
sales shall be calculated at such
lower rates than those specified in

‘sub-section (1) or sub-section (2)

as may be mentioned in the noti-
fication.”

This amendment, to my mind, dces
‘not completely give exeinption to all
goods mentioned in the Bill in the
Union territory. According to this
Government amendment it may give
exemption to the goods mentioned in
this Bill. :

Also it may pot give exemption to
the goods mentioned in this Bill. To
mny mind, it appears that it should be
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clearly stated in the Bill that the
specific goods of importance will be
exempt from this takx. I want it to
be clearly stated in' this amendment.

There is one point with regard to
the movement of goods from one
Union territory to another or vice
versa or from one Union territory
to one state or vice versa.. This posi-
tion has not been clarified in the Bill
and I should like to ask the hon.
Minister to mention it clearly.

There is. another point which is not
so much or wholly relevant to this
Bill.

Mr. Deputy-Speaker: Why mention
that point if it is not relevant and the
hon. Member himself feels that way?

Shri L. Jogeswar Singh: Of course
it has got a certain amount of rele-
vancy; it also relates to sales :ax. I
am talking of the general sales tax,
not the Central Sales Tax Bill under
discussion. That is more or less rele-
vant. There are differences betweem
taxable limits in the Union {erritory
and the States. I may cite an exam-
ple. The taxable limit in Assam is
Rs. 7,000 while in Manipur territory
it is Rs. 5,000. The Union territory of
Manipur is commercially and econo-
mically backward and so here too the
limit should be raised from Rs. 5,000
to Rs. 7,000. If that is done, a large
number of small and petty traders
will be benefited and they will not
be in trouble with regard to the pay-
ment of sales tax. This was mention-
ed by me in my speech on the last
Budget and the then hon. Finance
Ministey was kind enough to say that
he would go into this. I have men-
tioned some of the important matters.

Mr. Deputy-Speaker: Not only some
but all must have been covered now.

Shri L, Jogeswar Singh: I have
Uove_'reﬂ all the points, .

Shri Heda (Nizamabad): Mr. Deputy-
Speaker, this Bill has come none
too early. The first Supreme Court’s
decision was on 30th March 1953.
More than three years and eight
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months have passed and this Bill is
before the Parliament today. I wish
that it gets through both the Houses
in this session because I am eager
that the State Governments should no
more be deprived of a very vital
source of revenue—the inter-State
sales tax.

While moving the motion, the Min-
ister gave us some figures about the
evpected income from this source in
the next five years. But I think that
those figures include all the sales tax
—not only the tax coming under the
purview of this Bill but also the tax
which the State Governments are able
to levy. That big figure of about Rs.
190 crores or something like that is
not, 1 hope, the revenue that the
States may get from this inter-State
sales tax alome.

The period that has lapsed in bet-
ween has created certain anomalies.
‘When the States were not able to levy
inter-State sales tax, I think that in
certain commodities of inter-State
trade, there was more encouragement
to trade in those commodities than in
the sales commodities within the State.
For instance, in the former Hyderabad
State, the Marathi-speaking area
grows enough cotton and oilseeds.
‘When the traders wanted to send their
articles to the industrialists or busi-
nessmen of the Bombay State, it was
called an inter-State trade and there-
fore, no tax was levied. But, after
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El -
I do not think that it is under the
purview of this Bill. However, I may
also join my voice to the general pro-
position that the States may be advis-
ed that, as far as possible, they may,
levy sales tax on some uniform basis
throughout the country. If we believe
that'this country is one and if we be-
lieve that trade should be free, diffe-
rent rates of tax in different States
become a hindrance. At times this

hindrance is very big. Many States
exploit the situation. Take for ins-
tance the ground-nut oil-cake that

was exported from the former Hyde-
rabad State to the North India. Be-
cause it was exporting, the State was
levying a very high rate of tax on it.

Thereby the producer was getting a
lower price than he would have other-
wise got. Therefore, if the producers
throughout the country are to be en-
couraged and it is the desire that they
should get better prices ' for their
goods, the sales-taxes in different
States should have some uniformity.
A slight variance may be there but
there should not be any big variance
in the quantum of the tax.

Another point is about the source
where this sales-tax is to be collect-
ed. It is the general experience that
there is evasion of this tax. If we go
to any market, whether it be in New
Delhi or any other town or city, and
make certain purchases, we find that
the merchants make a gesture by not
charging the sales-tax. Thereby the

ust feels happy because he is

reorganisation on the 1st of No b
this area became part of the Bambay
State and therefore, they have to pay
State sales tax., A long period has
lapsed. The traders have started feel-
ing that if the same thing would con-
tinue, they need not pay any tax.
They felt that if would have been
much better if the presént arrange-
ment could continue. That is why
they are raising a hue and cry that
s0 much of hardship would be expe-
rienced by the levy of this tax,
I think it is not so. Before the Sup-
reme Court's decision, there was this
tax and no particular hardship was
experienced. Much has been said
about the uniformity in the sales tax.

[

not made to pay something extra by
way of sales-tax, and ‘the merchants
are also satisfied that the customer
may visit them again. Thus we find
that evasion of sales-tax is taking
place on a very large scale. How to
stop it? It is very difficult because
both the trader as well as the custo-
mer are interested in this evasion.
They are benefited by this evasion.
Therefore, the only effective remedy
would be to charge this sales-tax,
whatever may be the quantum, at the
starting point. If a commodity Is
grown somewhere we must have some
control over the start of the commo-
dity from the place of production &
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the market. In other cases where
commodities are imported or manu-
factured the starting point can be
easily found out. If the sales-tax'is
collected at the place of manufacture
or at the place where a commodity is
imported, then there is no scope for
any evasion of sales-tax. I am quite
sure that even by levying lower sales-
fax, we may be able to collect a
much higher revenue than we do at
present.

If this sales-tax is levied at only
one point it also creates a smooth
dealing in handling that article;
otherwise, if it is a multi-point sales-
tax it again creates certain difficul-
ties. I think it gives more room or
scope for the traders as well as to the
customers to avoid it. Therefore, if we
bring certain measures into our ma-
chinery of collecting sales-tax by
which the collection becomes easier
and the hardship is not felt particu-
larly by the customer or the consu-
mer, the collection may be more
effective and very little evasion may
take place.

One other poi.r;t that I would like
to refer in this regard is about the
stage where the inter-State sales-tax
should be levied. Many times it so
happens—I am not talking of specula-
tive transactions, 1 am talking of
hedge contracts or genuine transae-
tions—that if a commodity is pur-
chased from Hyderabad by a party in
the Bombay market, before the party
in Bombay has actually taken deli-
very of the commodity he sells it
again to a party in Hyderabad In
such cases two transactions have
taken place without the commodity
being transferred from the actual
place. '

Now the question is whether these
are two inter-State transactions, or
there is no inter-State transaction at
all. Then again, many times it so hap-
pens that a party from one State pur-
chases a commodity from another
State and sells that commodity to a-
party in yet another State asking the
party in the second State to deliver
the goods direct to the party in the

third State. Such triangular transac-
tions also may take place. My point
is that the inter-State sales-tax
should be levied only when the com-
medity actually changes the place, the
commodity has been taken delivery
of. I hope this will be borne in mind.
If that is done then the business com-
munity will not feel greater hardship
than otherwise.

I now come to the matter of goods
of special importance. If you go
through the list—as the hon. Minister
himself has stated—you will find
that all shose six categories are raw
materials. It is a very nice thing that
raw materials have been included in
this. The sole purpose of this, as the
hon. Minister himself has admitted, is
to see that the manufacture takes place
smoothly and the cost of the manu-
factured goods does not rise high.
That is a very nice objective. But the
point is, what about the consumer? I
am not talking about only these arti-
cles; there are other articles which
we generally call the ‘essential arti-
cles’. There was also a law in that re-
gard. When we .amended the Consti-
tution at that time, there was a good
deal of talk about this, about food-
grains and other essential commodi-
ties. I do not say that a definite pro-
mise was given, but a very good indi-
cation was given by the then Finance
Minister that ,this House may consider
that proposition when the second Bill,
that is the present Bill, comes up be-
fore it, and may include certain
essential articles. Take the case of
small articles like kerosene or salt.
They are consumed practically in
every part of the country, in every
village, in every house, in every hut.
They are manufactured or obtained
only in certain places, in some parts

" of the country. Therefore, they have

to go from one State to another and
many times they have to pass through
more than two States. With the
communications as they are sometimes,
they have to pass through some border
places. If these articles are to be
charged more than one sales-tax the
result is that they become costlier.
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and thereby the consumer, the poor
villager, is the sufferer. Therefore,
when we are giving consideration to
the manufactured articles and we say
that the raw materials should be
available to all the manufacturing
concerns at the same level and, there-
fore, no sales-tax or inter-State sales-
tax are levied on them, the same
argument may hold good so far as
essential articles are concerned. I do
not think that much would be lost by
this. As I have stated, if thre is a
uniform, or even a higher sales-tax
at the starting place itself, at the
place where salt or kerosene is pro-
duced, and there is no further sales-
tax charged on the commeodity, Gov-
ernment may not be deprived of a
good source of revenue. At the same
time, a man living in a remote vil-
lage may be able to obtain these com-
modities at a better price.

The other question is whether,
when certain articles are already
charged import for excise duties
should they be charged the different
sales-taxes? As I have stated earlier,
why not we combine all those taxes.
If we do not combine the taxes, at
least let us collect the taxes at one
place only. That will avoid certain
hardships to the consumers as well as
the traders.

These are some of my suggestions
and I hope the Government will look
into them. So far as one suggestion
that was given by an hon. Member
here about the inter-State Sales Tax
Commission is concerned, I think, if
we look after the uniformity of sales-
tax, if we take care of that aspect, no
need for this Commission would arise.
"n the same way, if we increase the
list of items 1 cinuss No. 14, what we
call as goods -of special importance,
then again there would be no need
for such a Commission. The argu-
ment given by the Government was
that they consulted the State Govern-
ments and the State Governments
lv;;re not agreeable to expand the

How can we expect the State
Gwmmm to agree to expand the
1ist? It is not possible. It is for this

Parliament, this sovereign House
which directly represents the entire
population of the country to look
after this problem in spite of the
wishes of the State Governments. One
cannot expect the State Govermments
to agree to expand this list and there-
by deprive themselves of the revenue.
This is particularly so in the case of
certain States which are in an advan-
tageous position, States which have
got ports, or big manufacturing or
distributing centres. Take the case of
Delhi, for imstance, which is a big
distributing centre. When it levies a
sales tax on commodities, it is not
charging its own population, but the
population of other States, backward
States which import goods from it
Such States stand to gain more than
they deserve and would not under any
circumstances agre¥ to expand the
list. But we have to remedy this state
of affairs.

13 hrs.

Let us for a moment take the gues-
tion of Bombay wversus Hyderabad.
Bombay is a big distributing centre
for two reasons: it is a port city; at
the same time it is also a manufac-
turing centre. Most of the articles
manufactured in the country, or in
Western India or imported from
abroad are distributed through Bom-
bay. Hyderabad and other parts of the
country get their articles trom or
through Bombay. When the Bombay
Government imposes a sales tax, it is
not only charging the consumer in the
State, but the consumer in some other
States also.

This is definitely an anomaly and
to overcome this thetre should be some
uniformity in sales tax and expansion
of the list under clause 14, particu-
larly certain commeodities which are
essential for the consumption of the
population.

. Shri Raghavachari (Penukonda):
Mr. Deputy-Speaker, Sir, I rise to
support the volume of opinion which
has been expressed in favour of in-
cluding under clause 14 some of the

.
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[Shri Raghavachari]
food-stuffs. I know the delicate posi-
tion in which Government are; they
have to carry the States with them
and can do something only after
consultation with them. Nevertheless
I rise to express my opinion in that
regard for this reason and with this’
belief that the volume of opinion in
favour of this must increase im this
country and the Central Govern-
ment must be compelled to respect
the volume of opinion and restrict
the powers of the States. It is pure-
ly with that idea that I rise to
speak. Otherwise all these argu-
ments will remain on paper and the
Bill will become law in a few hours.

Nevertheless I take it that when
the old Essential Articles Act was on
the anvil as well as during the dis-
cussion on fthe Constitution (Amend-
ment) Bill there was a sympathetic
attitude towards this aspect; that
possibly in the list of Essential Com-
modities some of the foodstuffs
might alsoc be included. The langu-
age of the Constitution certainly
permits of such a thing; there is no
legal obstacle in the way. The lan-
guage is
ance in inter-State trade or com-
‘merce.” There is no doubi about the
fact that food-stuffs are important
items of inter-State trade and com-
merce. Government have included se-
veral items in the list on the ground
that they are of importance for com-
merce and ultimately the consumer
will be affected. The same argument
is applicable to food-stuffs also. I
am, therefore, unable to appreciate
this preference to commercial goods
and lack of sympathy for food-stuffs,
beyond the argument that the States’
revenues must be augmented. We do
net want to put restrictions in their
way; they are to be free to impose
any amount of taxation on food-
stuffs.

I do not wish to elaborate the argu-
ment already made by several hon.
Members that this is a matter to be
decided by this Parliament composing
of representatives from all States. It
is our duty to stress the importance

“goods of special import-

of this matter and to see that each
individual State in its anxiety to aug-
ment its finances should not go about
taxing to any extent materials which
are essential for the life of the com-
munity. Therefore, in spite of the de-
licate situation of the Centre to carry

-the States with them, it is our duty

to stress the importance and the need
to have uniformity. Therefore we
want to include some of the articles,
particularly food-stuffs wunder clause
14,

I wish to say a few words about
the new amendment which was eir-
culated yesterday. There was some
objection raised against that To my
mind it looks that the new amend-
ment which is proposed is simply to
clothe the Centre with powers to ex-
empt certain goods from taxation in
the Union Territories. That is a power
which is now enjoyed and exercisea
by the States. I do not, therefore, see
any ulterior purpose in it: it is a sim-
ple matter of providing for a right
which is being exercised in the States.
But apart from that I would once
again seriously urge upon the Gov-
ernment to appreciate the volume of
opinion in favour of uniform taxation
so. far as important food-stuffs are
concerned, though it might individu-
ally affect the income potential of
particular States. Andhra Pradesh
for instance produces a lot of rice:
the 'other parts of India must neces—
sarily take large quantities of it from.
there. It thus becomes an item of
inter-State trade. Food-stuffs is not
one in respect of which no restraint
is permissible. Of course, each indi-
vidual State can exercise its powers
of taxation only with the consent and
the approval of their representatives
in their Legislatures. They are cer-—
tainly responsible; not that 1 say they
will go on exercising this right merci-
lessly. Nevertheless, in their anxiety
to E t their rev from par-
ticular items of food-stuffs they may
go on taxing them. Therefore it is
essential that the food-stuffs should
be included in the list of -declared
goods under clause 14
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The Minister of Finance and Iron
and Steel (Shri T. T. Krishnama-
chari): Mr. Deputy-Speaker, Sir, 1
am afraid a very thin House hardly
enthuses anybody, but I do not think
any hon. Member who spoke on this
particular Bill was even enthusiastic
about the suggestions that he made.

The main point of attack was that
there should be a Select Committee
for the purpose of expanding the list
contained in clause 14. My friend
Pandit Thakur Das Bhargava,- who
opened the attack, took the House
through all those years when we dis-
cussed this question in the Constituent
Assembly and later, during several
stages, in this House and in the pre-
decessor of this Fouse. 1 quite agree
that this is a matter which has been
debated at length in the Constituent
Assembly, and my hon. friend Pandit
“Thakur Das Bhargava was a person
-who did not like to give a large mea-
sure of autonomy in regard to taxa-
tion to the State Governments. He
made his position very clear then,
and that position still obtains so far
as he is concerned. He thinks that
the State Governments do not exer-
cise that responsibility properly and
that therefore the Centre should take
up that responsibility. Unfortunately
in the set-up in which we are now
functioning, I am not in a position to
accept that as a basic ideal which
this Government should adopt, be-
cause we are functioning under a
Constitution which is a federal Cons-
ritution where certain spheres have
been allotted to the States and certain
spheres to the Centre. Undoubtedly,
for the purpose of planning and for
better economic management, Central
control gives a certain amount of
power which perhaps will ultimately
accrue to the benefit of the common
-man, but that power goes right against
#he principle of the Constitution under
-which we are functioning.

1950

So far as 1 am concerned, 1 do not
propose to go back to the days when
we discussed this subject in the Con-
stituent Assembly or thereafter. So
far as this particular motion is con-
cerned, the Bill has been generated
because of certain specific recom-
mendations made by the Taxation
Enquiry Commission, and that is
where 1 have to begin. So far as I
am concerned, my Bible happens to
be the Taxation Enquiry Commission's
report. The Commission has dealt
with the gquestion of essentiality at
page 51, paragraph 11, of Volume III
of its report. In categorising certain
commodities as being essential and
restricting the number which has been
done in clause 14, we have merely
accepted the recommendations of the
Taxation Enquiry Commission. Gov-
ernment have no objective in this
matter, either to benefit the agricul-
turists or to take away the benefits,
they now enjoy or to benefit the
industrial class or to take' away any
benefit which it now enjoys.

The way in which the Taxation
Enquiry Commission has discussed
this question of essentiality, in the
context of internal trade of the State,
is worth-while being read again. I
do not want to take up the time of
the House by reading much of it, but
I might quote the following:

*  “On the other hand, the restric-
tions rest upon a concept of ‘es-
sentiality’ which makes no distine-
tion bptween the ‘cornmunity’ as
represented by the people of the
particular State and the com-
.munity as represented by the
nation as a whole. In regard to
the impact of the sales tax of a
particular State on the people of
that State, it seems to us unnces-
sary that the Central Government
should exercise, through Parlia-
mentary legislation, a jurisdiction
which, in terms of the State's own
powers, is at once concurrent and
over-riding. There are good rea-
sons why the State legislature and
the State Government may be left
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to decide for themselves the intra-
State aspects of their sales tax
law and regulation”.

The essentiality comes in regard
to these goods in the determination
of the tax on which the ultimate

# consumer has no voice at all. These
are, basically, raw materials as my
friend Shri Raghavachari suggested.
The raw materials go into the indus-
try;, the industry produces finished
goods, and ultimately they are sold
to the consumer far away from the
area where they are produced. Any
question of adding up taxation on
these raw materials from stage to
stage ultimately makes for the deter-
mination of prices of .those articles
which might become costly, but for
which the manufacturing unit or the
trader who is in control may not be
responsible. Some of these articles
are in the basic industries class. Some
of them are being progressively owned
by the State. For instance, the raw
materials needed for the steel indus-
try are primarily and progressively
being owned by the State, So, the
assentiality rests on the limited num-
ber of goods affecting basically all
industries. There is no intention of
benefiting the industrialists at all by
this measure.

So far as the industrialist is con-
cerned, he works on the basis of a
costing system. If the cost goes up,
it is charged to the consumer, where
the consumer has really no say  in
regard to the determination of the
cost which is increased by taxation.
The presumption of the Taxation En-
quiry Commission is further expand-
ed in paragraph 14 at page 55 of the
report. It reads as follows: :

“Subject to the above con-
siderations, each State should be
free (so far as Central control is
concerned) to evolve the system
of sales tax best suited to its con-
ditions. Where the State is in
effect taxing its own consumer, it
should not be open to Parliament
to exercise concurrent power in.
Tegard to the declaration of cer-
;L:i:“ articles as exempt from sales

512 LsD—2.

. ment. Because

The real thing is the question ot
bringing up the responsibility of the
State to the consumers in the area.

That is where the Commission has
recommended that we should not in-
clude foodgrains in the scope of its
exclusion which is contemplated by
clause 14.

The point made by Shri Raghava-
chari is that even in regard to food-
grains, there is an inter-State ele-
Andhra produces
more foodgrains then it requires it is
a surplus area and the surplus has to
go to the deficit area. That is where
the control over inter-State taxation
comes in; that i limited to 1 per
cent. It is also true that U. P. is a
surplus province and it does export
We are limiting it again to 1 per cent.
and that is what Government itself
considers fair for the consumer of
that State to pay. If the Government
of a State determines that the con-
sumer of that State should pay 4
per cent. and they take the responsi-
bility for it, we are not asking them
to absolve the consumer in every
State of bearing this burden, bt any
extra burden thereto should be limit-
ed to 1 per cent. It should be left to
the particular State consuming the
surplus produce and -the producing
State to determine what is going to
be the further tax burden to be im-
proved.

The issue is very plain. I under-
stand the point mentioned by my hon.
friends. As the Finance Minister in
charge of the economic affairs of the
country, I might even say I see a
great deal of validity in what they
say; but, we are bound by the cir-
cumstances in which we are placed.
This is a federal Government and
here is a very responsible body like
the T.E.C. which has said that so far
as the State is concerned, the Centre
shall not by any way detract from
the primary responsibility of the
State towards the consumer. If they
tax foodgrains, they take the chance
They go to the ballot boxes and are
thrown out I do not want them to
say, “the Centre has determined this
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and that and therefore the responsi-
bility is. not ours.” I think a lawyer
of the eminence of Shri Raghava-
chari does appreciate the fact that I
should not make the Central Govern-
ment act as a smoke-screen, so far
as the responsibility is concerned.
That position is very clear. We have
a federal constitution and even here
the Finance Minister of the union is
the person who controls the economic
destiny of the country, the Plan and
various other things. We are going
to discuss the Finance Bills and I am
sure hon. Members will ask about the
price policy of the wvarious States. I
recognise the difficulty in exercising
control, but unfortunately, I cannot
cut right through the basic principle
of the Constitution of separation of
powers and autonomy of each region.
I would not like to disregard the ad-
vice of a very responsible body pre-
sided over by a very eminent prede-
cessor of mine; I would not like to
say, “No” to what that body has said.
After all, all laws are made by Par-
liament. Powers are not taken away
from it by this legislation and any-
thing that the Parliament might pass
today does not act as an estoppel so
far as any revisely legislation is con-
cerned. If conditions become bad and
if there 1is enough justification, I
think there might be a need in future
for agumenting the list.

I would also like to say that we
have not ignored the commitment of
my predecessor who gave the assur-
ance to the House that he would con-
sult the States before setting the
machinery in motion. We have con-
sulted “the States and one and all.
They resist any idea of expansion of
the category of goods covered by
clause 14, particularly in the region
of foodgrains. There is a State like
Saurashtra which has now been merg-
ed with Bombay, which does not
charge sales tax on foodgrains; but
nevertheless, would not like the im-
position of Central control even when
they do not charge this tax. That
seems to show a sense of responsibi-
lity and at the same time a desire to

reserve their own power. So, if that
is the main reason, as Pandit Thakur
Das Bhargava has put forward, for
referring this matter to the Select
Committee, I am afraid the Select
Committee cannot alter the facts to
sum up for one thing I am bound by
the report submitted by a responsible
body like the Taxation Enquiry Com-
mission. The second thing is, the
consultation which was undertaken by
Government as a result of the assur-
ance given by my distinguished pre-
decessor to the House hds resulted in
the States digging their toes in and
saying “No change”. So, 1 must plead
that I am not competent to revise or
expand clause 14 of this particular
measure. If that is disposed of, 1
think the question of convincing the
Government across the table in a
Select Committee, I think, loses much
of its force.

So far as the other provisions of the
Bill are concerned, I must explain the
two amendments that I have given.
In regard to one amendment, I could
not have got better support than the
support which Shri Raghavachari
gave. It is essentially a lacuna.
Where this Act is going to operate
in a State under the aegis of the
State’s administrative control and
where the benefit is going to the
State, we will have to leave it to the
States to do what they want. But
where it is the primary responsibility
of the Centre, in a Union territory,
as my hon. friend has pointed out,
there is a lacuna. @We do have to
take the power to exempt or vary the
rate of taxation according to the need.
For instance, in a city like Delhi which
hon. Members have referred, it is a
matter to be gone into. I cannot at
the moment say I am going to exempt
everything that is being sold in Delhi.
The question as to what types of
commodities go into inter-State trade,
which are the commodities for which
Delhi is the distributing centre etc.
has got to be gone into. I am per-
fectly sure the Home Ministry which
controls the affairs of Delhi would ask
the local authorities to go into the
matter and give me proper advice.
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It is a matter in which I have to be
adviced by the Home Ministry. So,
all that I have done is I have taken
the power to vary the taxation or to
exempt, so far as the Centrally ad-
ministered areas are concerned,
where the primary responsibility for
the collection of tax is that of the
Centre and where the benefits of the
tax go to the Union administration.

The other amendment is a wverbal
amendment in regard to the question
of processed goods relating to iron
and steel. So long as we have not
defined “processed goods”, I am afraid
we will have to omit these words and
I leave it very largely to administra-
tive discretion to determine the
changes that would occur in the con-
tent of iron and steel articles, before
they embark on taxation. As far as
these amendments are concerned. I
am happy to say that I have the
support of a large section of the
House.

So far as the other points raised
are concerned, they are beside the
issue. My hon. friend from Agra has
suggested excise duties to replace
Sales Tax. There are certain types of
commodities where perhaps, if the
State concerned recognises that single-
point taxation is  better, excise
duties will be a better way of collect-
ing the money due to the State. We
have put forward a proposal in re-
gard to certain commodities, but the
States are again chary with regard to
their powers, even though it may lead
to augmentation of income. I am
perfectly certain in my mind that if
an increase in the excise duty on,
say, cloth is asked for and collected
by the Centre and the sales tax is
done away with-by the State, all that
I have collected will be only a frac-
tion of what the State would have
collected. I have no doubt in my
mind my taxation will be half and
that even if I am more liberal I give
whatever I got to the States, the
States are chary and they say, “the
present position has to be safegaurd-
ed; future must be safeguarded” and
80 on. This argument is really going
on and I do hope that sometime be-

- k)
fore long the States also willethinl
of the economy of the country as :
whole and the need for more resour-
ces and allowing less loopholes, an¢
the suggestions that have been mads
by hon. Members will be accepted.

There are also questions about defi-
nition of sales and turnover. So far
turnover is concerned, I am afraid
it is now an accepted term in sales
tax Acts. In fact, I recall, not with
great pleasure, that in 1939 I had a
lot to do with finding a proper defi-
nition for “turnover” in respect of the
first Sales Tax Act that we started in
Madras and I think the definition is
satisfactory.

I would like to tell the House that,
though I have no claim for infallibi-
lity, in this matter I have some special
knowledge and this can be reason-
ably accepted.

A point was raised whether this
particular measure will not give room
for litigation. Nobody can say. The
Constitution being a written Consti-
tution and individuals being what
they are, and lots of them have
money, who would perhaps test dis-

_putes in a court of law, nobody can

say whether this particular legisla-
tion of ours or amendment of ours te
article 286 will not again be chal-
lenged. 1 would like to recall, any
way, the amount of difficulty that we
had in framing article 286 at the time
when we were making the Consti-
tution. I had no doubt in my mind
in the manner in which we framed it
we had to provide for certain inter-
ests in certain States and the expla-
nation would be a bone of contention.
It was, it gives one little satisfaction,
All we can say is that to the extent
that we have been advised, we have
tried to make this measure before the
House as foolproof as possible. Con-
sidering that there is an element of
folly in every human being, I and my
advisers are no exceptions to this
general rule. These provisions might
be challenged.

The gquestions of uniformity, of
Bales Taxes, Sales Tax Commission
and co-ordination were mentioned.
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All are ‘very good suggestions. I
would not say that these suggestions
should not be accepted. Again, the
question is, how can we co-ordinate
except by consent of all the States.
In a Constitution which is a written
Constitution, where the States have
definite powers, if they are agreeable,
we can certainly do something. In
fact, I do not mind telling the House
that we have now a forum in which
we can sit down and discuss such
-matters. We tried before to get a
meeting of Finance Ministers—I think
my predecessor tried it—and I think
one experiment was good enough for
him. He never ftried it again. It
became so difficult. Every State
Finance Minister started attacking the
Centre. We thought it not wise to
repeat the experiment. The Planning
Commission, for the purpose of dis-
cussing the Plan and the economic
-implications of it, has devised the idea
of a National Development Council in
which all State Chief Ministers are
members and in many cases, the
Finance Ministers also come with
them. We have an opportunity to dis-
cuss these matters. It is my hope
that I should place before the Chief
Ministers and the Finance Ministers
such as they come, to the next meet-
img, the entire question of the resour-
ces of the cpuntry. The question of
raising the other resources in the
country where necessary, and streng-
thening of collection machinery where:
necessary will all be discussed. I see
no objection to make this question of
Sales Tax a specific question for dis-
cussion in one of these meetings. I
think some discussion will probably
take place even as it is today. I think
we will have to wait for some time
and see how this consultative machi-
nery that we have evolved in the way
of National Development Council
could be ut'klised or augmented for
the purpose of some kind of inter-
state or Union persus State consulta-
tion in regard to taxation matters.
The Taxation Council that has been
prescribed by the Taxation Inquiry
Commission is also a kind of inter-

state Commission that has been con~
templated in the Constitution, with
which idea both my hon. friend Pand#
Thakur Das Bhargava and myself had
something to do. It seems at the
present moment not strictly necessary.
It may be necessary in future. Gov-
ernment have no intention of stand-
ing in the way of the formation of
such a body if it becomes necessary.

So far as co-ordination is concern-
ed, attempt will be made to draw the
attention of the various State Gov-
ernments when their taxes are high
and tell them that, as far as possible,
there must be some. uniformity. That
is all that could be done. We cannot
and we do not have the necessary
amount of power to see that the
States fall in line. If we should use
that power against their wishes, in the
case of a responsible government, we
are detracting from the federal aspect
of the Constitution and they are
likely to rebel against it and they do
rebel.

That brings me to the closé of my
remarks in respect of the various
suggestions made by hon. Members.
So far as the administration of the
tax is concerned, we can advise the
State Governments. I think we cer-
tainly have the right to advise them
because this is Central legislation. We
shall bear in mind all the points
mentioned by hon. Members. Whether
in actual practice, it will come into
being, is a different matter altogether.
I will repeat this once again. I my
hon. friends feel that we have gone
back on our word that was given by
my predecessor to expand the scope
of clause 14, I will say that it is not
a matter of our will. So far as I am
concermned, I see the logic of the argu-
ment of my hon. friends. We have
a planned economy. Buat, there are
certain basic factors which cannot be
ignored in a federal set-up. That is
primarily my excuse for seeming, at
the moment, not to accept a ' very
wvaluable suggestion made by hon
Members in this House.
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Bhri Achuthan (Crangannur): May
I ask one question? The hon. Minis-
#er said that all State Governments
do not agree with regard to the in-
elusion of foodgrains, cereals, etc., in
clause 14, May I know in which
State at present is there a sales tax
imposed by the State Government om
food articles? May I also kmow, when
vonsulted, how manpy States accepted
the suggestion that the Centre must
interfere and how many States op-
posed the suggestion? Are the sur-
plus States opposing and the deflcit
States supporting?

Shri T. T. Krishnamachari: My
hon. friend does not expect me to
divulge that this State supported and
that State opposed the proposal. By
and large. they have resisted the idea.
If I am going to give individual
mames, I am exposing particular Gov-
ernments to attack within the State.
My hon. {riend must forgive me if I
am not able to give the detailed in-
formation *hat he asks.

Shri Achuthan: Is there any sales
tax 1n any State on foodgrains?

Shri T. T. Krishnamachari: The
Taxation Inquiry Commission has
dealt with this question and it has
practically gone into all the sales tax
regulations in India.

Mr. Deputy-Speaker: The questiom
i8:

“That the Bill be referred to a
Select Committee consisting of
Shri Shree Narayan Das, Shri
Fulsinhji B. Dabli, Shri Jhulan
Sinha, Shri U. M. Trivedi, Shri
N. B. Chowdhury, Shri C. P. Gid-
wani, Shri N. P. Damodaran, Raj-
mata Kamalendu Mati Shah, Shri-
mati Uma Nehru, Shri Saranga-
dhar Das, Shri Resham Lal
Jangde, Shri N. C. Chatteriee,
Shri Krishnacharya Joshi, Shri P.
T. Punnoose, Shri B. P. Jhun-
jhunwala, Shri Mohanlal Sak-
sena, Shri K. S. Raghavachari,
Shri G. L. Bansal, Shri S. S.
More, Shri T. T. Krishnamachari
and the Mover with instructions
to report by the 12th December,
1956."

The motion was negadived.

.

Mr. Deputy-Speaker: The gquestion
is:

“That the Bill to formulate
principles for determining when
-a sale or purchase of goods takes
place in the course of inter-State
trade or commerce or outside a
State or in thé course of import
into or export from India, to pro-
vide for the levy, collection and
distribution of taxes on sales of
goods in the course of inter-State °
trade or commerce and to declare
certain goods to be of special im-
portance in inter-State trade or
eommerce and specify the restric-
.Hions and conditions to which
State laws imposing taxes on the
“sale or purchase of such goods
of special importance shall be
subject, be taken into considera-
tion.”

The motion was dadopted.
Clauses 2 to 7

Mr. Deputy-Speaker: There are
two amendments 6 and 7 to clause 5. I
find the hon. Member absent. So,
there are no amendments to clauses
2 to 7. Is any hon. Member desirous
to move any amendments to clauses
2 to 7? None. I expect hon. Members
to exercise their right of voting so
that I may proceed. The .question,is:

“That clauses 2 to 7 stand part of
the Bill”

The motion was adopted.
Clauses 2 to T were added to the Bill
Clause 8

(Rates of tar on sales in the course
of the Inter-State trade or commerce)

Mr. Deputy-Speaker: There is a
Government amendment,

‘fheMinis’berochvm‘;m(.‘lvﬂ

Expenditure (Shri M. C. Shah): I beg
o move:

Page 5, after a line 39......

Shri T. T. Krishnamachari: I am
serry to interrupt my hon. friend.
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[Shri T. T. Krishnamachari]

I want to make a very small addi-
tion. I beg to move:
Page 5 after line 39, add:

“(5) Notwithstanding anything
contained in this Section, tne
Central Government may, if it is
satisfied that it is necessary so to
do in the public interest, by Noti-
fication in the Official Gazette,
direct that in respect of such
goods or class of goods as may be
mentioned in the notification....”

Then 1 would like these words to
be added:

“and subject to such conditions
as it may think fit to impose”,
after the word “notification”.

“.. no tax under this Act shall
be payable by any dealer having
his place of business in any
Union territory in respect of the
sale by him from any such place
of business of any such goods in
the course of inter-State trade or
commerce or that the tax on such
sales shall be calculated as such
lower rates than those specified in
sub-section (1) or sub-section
(2) as may be mentioned in th
notification.” .

I only wanted that small amend-
ment to be made.

‘Mr. Deputy-Speaker: Amendment

moved:
Page 5—
after line 39, add:

“{5) Notwithstanding anything
contained in this Section, the
Central Government may, if it is
satisfied that it is necessary so to
do in the public interest, by Noti-
fication in the Official Gazette,
direet that in respect of such
goods or classes of goods as may
be mentioned in the notification,
and subject to such conditions as
it may think fit to impose, no tax
under this Act shall be payable
by any dealer having his place of
business in any Union territory
in respect of the sale by him from
any such place of business of any

such goods in the course of inter-
State trade or commerce or that
the tax on such sales shall be cal-.
culated at such lower rates than
those specified in sub-section (1)
or sub-section (2) as may be
mentioned in the notification.”

Shri Radha Raman (Delhi City):
The hon. Minister has placed before
this House this amendment. Yester-
day in my speech also I said that this
provision has certainly met partly
the objection that we had raised,
more particularly because it affected
very greatly the traders of Delhi I
now see that as the amendment
stands, the Central Government wants
to keep the power of levying the
inter-State sales tax on goods sold

"and purchased to themselves. I some-

how feel that it does not actually
satisfy the requirements of Delhi.

As we all know, Delhi is primarily
a distributing centre, and some of the
businesses carried on in Delhi are
totally dependant on export. After
the goods are .imported here, 80 to 90
ver cent of the goods are exported to
neighbouring States. My idea was
that if the hon. Minister was agree-
able to have this amendment modi-
fied in the manner I shall point out,
it will meet the wishes of the traders
in Delhi and also remove a lot of
hardship. The object of the Govern-
ment is to avoid evasion of payment
of taxes, and at the same Llime to
allow the traders to carry on their
business in the same manner as they
were doing previously. [ feel that if
the registered dealer is allowed to be
exempted from the effect of the
clause 8, it will gertainly mean a lot
of relief to the traders of Delhi. Here
in the amendment proposed it is said
“in respect of such goods or classes
of goods as may be mentioned in the
notification”. This makes it discrimi-
natory. That is, the Central Govern-
ment may decide in the case of some
goods to levy sales tax, while on
others they may decide not to levy
the tax. This will be a sort of discri-
mination between one class of goods
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and another which diserimination, I
think, is not intended by the Gowvern-
ment.

Then again, in this amendment the
Government says that it may decide
that no tax under this Act shali be
payable by any dealer. If you put in
the words “any dealer”, you exempt
all the dealers. What we think is
proper and would be helpful is that
those who are registered dealers
should be exempted, because if there
is a registered dealer, he keeps proper
records, and the tax is levied at the
place where the goods are sold to the
consumer. That is, the tax is realised
from one point, and not from dealer
to dealer, or from exporter to ex-
porter or from wholesale dealer to
retail dealer. ’

Then again, I feel if you say that
such conditions as it thinks fit may
be imposed, that also will make the
amendment less effective. So, I think
that the amendment should be so
modified as to enable the Government
to recover from such dealers who are
registered dealers the sales tax thHat
is intended. Such a modification also
takes into account the special posi-
tion of Delhi, which has a long his-
tory, and the centuries old trade it is
carrying on. I therefore appeal to
the hon. Minister to change the
amendment in such a manner as
would satisfy the first demands of
the local traders who are mostly dis-
tributors. Such a gesture on the post
of the Government will create more
confidence among the traders of Delhi
who feel that the present provision
of Inter Sales Tax in the present Bill
will be a great hardship on them.

it faro wo FwtE () TSI
wEeT & o Fawr A wRvEw @ smdAT
v § i 97 1@ § qifede (deea)
F AT I FET T HT F o s
=fen fr feeslt # oY foeed ded
(vofrarg =mTdr) & IR A dw (F)
R EEAR AT AT R I EFA R
forg AT g st o 7w i e i 0=
et wd Foriaw & S @ & W
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< [H fre wo dmiz]

faer & 33 WX & [ a F aw
WO EW GAT | wee freet
§ A g, T TH AT A v g
2 s faw F o= of ot arar &, Foma
FaT AT 9 & 7Y, afe Froawat
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ST 957 AT § + s et #,
S ard gfear (Tu< wrT) #1999
HIX fast 0F TgT &9 9 oF 2
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FOT @ F AY agd wAw
QF T § 1 gmfeg & fex & smir
w& i ag oy dae &, T @A
* g9 W) frar W foed oW
et A F gax Pt frax &
T I AT HT §, @ 9 9 faegw
. &% 7 fozmar s @ wmw A od
T T AN gar &, & swwr
G @ E | :

. Shri C. K. Nair (Outer Delhi);: I
support the proposal made by Shri
Radha Raman. I think the amendment
itself is really a sort of concession
extended to the Centrally administer-
ed areas. That means that it has been
eonceded by the Finance Minister
that some special consideration
should be shown to these areas. There
is no doubt that excepting perhaps,
Delhi, all the other Centrally admini-
stered areas are backward, as Shri
L. Jogeswar Singh pointed out Yyester-
day. Since most of the consumer
goods-are very costly in these places
already, it is very essential that they
should not be taxed further. That
point has to be cenceded.

As for Delhi, which is at the othér
extreme, and where things are so
much consumed, it must be given
special consideration, because the
standard of living of the people in
Delhi is perhaps the highest in India.
Of course, there is no question of any
benefit accruing or not accruing to

the traders. The trade may suffer, and
naturally, the traders also may be
affected. But ultimately it is the con-
sumer who has to pay from his
pocket. And Delhi being one of the
places with a very high standard of
living, the common man will be hit
much more. So, in order that special
consideration may be shown, the
amendment may be made in such a
way as to exclude all the Centrally
administered areas from the opera-
tion of such taxes.

Shri T. T. Krishnamachari: I am
afraid the suggestions that have been
made arise out of a slight misconcep-
tion regarding the scope of this legis—
lation. My hon. friend from Agra, who
spoke earlier, also claimed that Agra
was a distributing centre. Bombay is
also a distributing centre; there are
very many parts of the country which
happen to be distributing centres. We
can do nothing at all in the matter,
because this is a matter in which the
States are going to get the benefit and
they have to make such adjustments
as they like. But they cannot inter-
fere with the Central administration.

So far as this is concerned, the
matter was raised that there might
be some commodities and there might
be certain types of dealers that might
come into what we might call the
distributive trade. But there might be
some commodities which will go inte
eonsumption in Delhi. On that point,
apparently, Shri C. K. Nair thinks
that all goods in Delhi must be
exempt. That is a matter in regard to
which I must pay heed to the advice
of the Delhi administration. All that
we have done now is to see that in
the case of Delhi—because we can do
it in this case, and we cannot do it in
any other case; I am not in a position
to exempt the distributive trade in
Agra or in Bombay or in Madras or
In Punjab—we take this power to do

_it. As regards how it must be done,

in what manner thiz exemption
should be given, whether any varia-
tion in tax should be made, the com-
modities in which the exemption
should be given, whether registered
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dealers should get it or other dealers
sheuld get it, and so on, full power is
there for the administration to exer-
cise. As I have said while winding
up the debate on the consideration
motion, I shall certainly be guided in
this matter by the advice that I get
from the Delhi administration and
my sister-Ministry, the Home Minis-
try.

.What my hon. friend should do is
to see them and tell them in. what
manner they think the variation
should be made, and # is for them to
examine these suggestions and re-
commend the incorporation of these
variations in the notification. It does
not mean that because I say I cannot
accept his amendment—because this
amendment has to be in the nature of
an exemption, and we cannot go into
the refinements of it—therefore, I am
against what he says. But, at the same
time, if my hon. friend Shri Radha
Raman wants an assurance from me
that all that he has in mind should be
accepted, I am not in a position ta
give that assurance now. I have got- to
be guided in this particular matter by
the people who are directly responsi-
ble, namely the Home Ministry and
the Chief Commissioner of Delhi. 1
would suggest to my hon. friends that
they should speak to them and con-
vince them of what ought to be done.
If any recommendations come from
them, the financial consideration that

"I have in regard to the income from
Delhi comes—which brings down a
portion of the liability that I have to
undertake, because there is a lot of
deficit which I have to fill up—we
would not ordinarily stand in the
way. Hon. Members will note that 1
am using the words advisedly. That
means that I shall give every consi-
deration to every recommendation
that is passed on to me through the
administration of Delhi; and probably
what they want can be done; more
can be done; less can be done: but
there is absolutely no limit up to
which this exemption can be exer-
cised by the administration. So, I am
not tying up my hands, but at the
Same time, my hon. friends would
forgive me if I refuse to tie up my

hands in the manner which my hon.
friends are now suggesting.

Mr. Deputy-Speaker: The question

pi

Page 5—
after line 39, add:

“(5) Notwithstanding anything
contained in this Section, the
Central Government may, if it is
satisfied that it is necessary 3o to
do in the public interest, by Noti-
fication in the Official Gazette,
direct that in respect of such
Eoods or classes of goods as may
be mentioned in the Notification,
and subject to such conditions as
1t may think fit to impose, no tax
under this Act shall be payable
by any dealer having his place of
business in any Union territory
in respect of the sale by him
from any such place of business
of any such goods in the course
of inter-State trade or commerce
or that the tax on such sales shall
be calculated at such lower rates
than those specified in sub-section
(1) or sub-section (2) as may be
mentioned in the notification.”

The motion was adopted.
Mr. Deputy-Speaker: The question
jH

“That clause 8, as amended,
stand part of the Bill."”

The motion was adopted.
Clause 8, as amended, was added to
the Bill,

, Clauses 9 to 18
Mr, Deputy-Speaker: As the hon.
Members who have tabled amend-
ments to clauses 9 to 13 are not pre-

sent, I shall put these clauseg to-
gether to vote,

The question is:

“That clauseg 9 to 13 stand part
of the Bill”.

The motion was adopted,

Clauses 9 to 13 were added to the
Bill
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[Mr. Deputy-Speaker]
Clause 14—(Certain goods to be of
special . improtance in inter-State
4rade or commerce)

Shri M. C. Shah: I beg to move:
() Page 8, lines 23 and 24—

omit “without further process-
ing or fabrication”.

(ii) Page 8, lines 30 and 31—
omit “without further process-
ing- or fabrication”.

These amendments are necessary to
reduce the area of controversy in re-
gard to the import of the term ‘iron
and steel’ with respect to it use as

raw materials. Some processing and -

fabrication take place in the rolling
mills which produce this iron and steel
as raw material. So, we have been
advised that these words should be
omitted. Otherwise, there might be
some controversy whether these are
raw materials or not, because in the
rolling mills, this process is there.

Mr. Depuiy-Speaker: The gquestion
is:

Page 8, lines 23 and 24—
omit “without further process-
ing or fabrication.”
The motion was adopted.

Mr. Deputy-Speaker: The question
is:
Page 8. lines 30 and 31—
L]
omit “without further process-
ing or fabrication.”

The motion was adopted

Mr. Deputy-Speaker: 1 shall now

put clause 14, as amended, to Vote.

Shri U. M, Trivedi (Chittor): I want
to speak on this clause. This is the'
most important clause of this whole
Bill. It was in respect of this clause
‘that many speakers had pointed out

during the consideration stage, that
some provision ought to be made
for...

Mr. Deputy-Speaker: The misfor-
tune is that not one of those who
spoke remained inside to hear the
reply.

Shri U. M. Trivedi: I thought this
discussion would take the allotted
seven hours and there would be fur-
ther three hours tomorrow. That
was why we practically absented our-
selves during the lunch hour. The
same thing must have happened to
other friends also; they must have
been taken in by this position,

14 hrs.

It is quite true that coal has been
included and cotton has been included
as of special importance in inter-
State trade or commerce, Every-
thing necessary is being put down,
but I find that when controls were on
and when essential commodities were
declared under the Defence of India
Rules or under the Essential Commo-
dities Act, foodgrains were always in-
cluded in the list of such articles
which would be considered as of
special importance in inter-State trade
or commerce. The present Essential
Commodities Act also includes in its
list foodgrains. It would have been
quite fit and proper in the circum-
stances in which this Bill is being
passed if foodgrains had been includ-
ed in the list as of special importance
in inter-State trade or commerce,

The greatest amount of movement,
if T am not wrong, takes place in
foodgrains in India. There.are many
States where large amounts of food-
grains are grown and large amounts
are always sent out. In some cases,
tax is levied; in some cases, it is not
levied. It would have been fit and
proper if the amendment which had
been suggested just now, and which
we have adopted, granting exemption
to certain goods or classes of goods so
far as Union Territories are concern-
ed, could be extended to cover all
foodgrains. This is because it is a
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wvery essential feature of our economy
at present that we have always to
depend upon the proper supply of
foodgrains. The working of the
sales tax hag not been uniform all
along so far as foodgrains are con-
cerned. So it would have been quite
in the fitness of things if this had
been included and a provision was
also made that there should not be
any sales tax on foodgrains; not only
foodgrains but all things prepared for
purposes of supply which we may
call eatables. Things which are sup-
plied as meals ought not to be taxed
in any manner whatsoever. When
oil seeds, that is to say, seeds yield-
ing non-volatile oils used for human
consumption, or in industry, or in the
manufacture of varnishes, soaps and
the like, or in lubrication, and volatile
oils used chiefly in medicines, pre-
fumes, cosmetics and the like could
be included as of special importance,
whether they are included as of spe-
cial importance, or not, the whole
position would have been better still
if the exemption which is now being
granted to Union Territories by virtue
of this provision, which has now been
made—this itself is a discriminatory
provision; I do not know whether it
will hold water if challenged in a
court of law—was also granted all
along to foodgrains all over India.
Then there would be no question of
diserimination whatsoever and it
-would have been of very great help
to the country large, for which people
are damouring.

Shri T. T. Krishnamachari: I have
dealt with this question before.

Mr, Deputy-Speaker: Yes, a reply
has already been given to this ques-
tion,

Shri M. B Gurupadaswamy
(Mysore): In anticipation!

Shri U. M. Trivedi: I would like to

hear something about it, if you per-
mit.

Mr. Deputy-Speaker: That would be
difficult for me, if a Member remains
absent and then comes and asks that

Central Sales Tax Bill 1972

the same thing should be said again
because he was not present at the time
it was originally answered.

Shri Chattopadhyaya (Vijayavada):
We may use the tape record.

Mr. Deputy-Speaker: The gquestion
is:

“That clause 14, as amended,
stand part of the Bill"”

The motion was adopted.

Clause 14, as amended, was added
to the Bill.

Mr. Deputy-Speaker: There are no
amendments being moved to clauses
15 and 16.

The question is:

“That clauses 15, 16, and 1, the
Enacting Formula and the Title
stand part of the Bill”.

The motion was adopted.

Clauses 15, 16 and 1, the Enacting
Formula and the Title were added
to the Bill

Shri M, C. Shah: I beg to move:.

“That the Bill, as amended, be
passed.”

Mr. Depui:y-Speaker: Motion'moved:

That the Bill, as amended be
passed.”

Shri Achunthan: The hon. Minister,
while replying during the ' considera-
tion stage, explained the ‘actual pogi-
tion why he found it difficult to in-
troduce under clause 14 other import-
ani items like foodstuffs. But those
Members who come from deficit States
have a duty to express their feelings;
otherwise, people may think that
wher, such measureg are brought be-
fore Parliament, the voice of States
like Kerala, which is a deficit State .
and requires tr import more than 50
per cent. of its requirements of food
materials from other States, is not be-
ing raised. This would have amount-
ed to a failuré of duty on our part.
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.

[Shri Achustan]

So far as my State is concerned, we
have, as I said, to import a lot of
food materials. Everybody knows
that food is one of the essentialg of
existence. Then there is cldth. We
see that with regard to cloth, the
raw material—raw cotton—kas been
included. I appreciate the point
made by the hon. Minister when he
says that the States have got repre-
sentative governments, they are res-
ponsible people and they will con-
sider all these aspects. But the
point is that there are surplus States
They may think that because those
commodities would be essential com-
modities, they should raise saleg tax
on those commodities because a por-
tion of those commodities goes to
other States. Even though the pro-
vision regarding inter-State trade is
there—that will be the only limita-
tion here—still there may be other
devices adopted by -State Govern-
ments which are not deficit States
but surplus States. They can so
manage things that a tax is levied on
those goods which go to other States.
This will hit the people of the eon-
suming States.

It would have been better for the
Finance Minister to have called all
the Finance Ministerg or Chief Minis-
ters of the States concerned and
worked out a formula. Since cotton
has been included in the list, food-
grains also should have found a place.
Even now we have not lost hope.
The Finance Minister hag stated that
the National Development Council
e meeting and he will watch the
repercussions; also Parliament will be
sitting and we can raise our voice
here and the matter can be decided.

But this is an important matter. I
am not finding fault with the recom-
mendations of the Taxation Inquiry
Commission. They are quite right.
But since the situation in India with
regard to foodstuffs is not almost on
the same level—though some States
are excessively surplus and others are
deplorably deficit—the Finance Minis-
ter must adopt an. appeasing or
softening attitude and omure the

People (Fourth Amendment)
Bill

people of the deficit States that the
Centre will not shut its eyes when
sales tax i levied on such materials
which find a market in the defici¢
States.

Shri T. T. Krishnamachari: The
point raised by my hon, friend is &
point which I dealt with before. In
so far as surplus areas are concerned,
foodgraing or such other essential
commodities will bear the same rate
of taxation which the Government of
that area imposes on its people. If
some other State is getting the goods,
they can certainly see that' the people
do not pay any additional tax which
edds to this burden. It iz for the
consuming State to make a provision
to that effect. But so far as the tax-
ing State is concerned, it cannot tax
the goods that go out at a rate higher
than that levied on the sama goods
“eonsumed in that Se. So again the
question of responsibility to the con-
sumer in the State is the factor un-
less it be that the State is, producing
something which is not consumed im
that State but is only taken out and
that cannot be so, particularly in the
matter of foodgrains. The question
of the responsibility of the State to
the consumer in the State is an effec-
tive guarantee against any arbitrary
increase in the sales tax unless # be
that something i produced which is
consumed only far away from the
State of production. So far as sur-
plug States are concerned, the provi-
sion is already there and beyond that
I cannot say anything.

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed”

The motion was adopted.

REPRESENTATION OF THE PEOPLE
(FOURTH AMENDMENT) BILL

The Minister of Legal Affairg (Shri
Pataskar): Sir, I beg to move:

‘“That the Bill further %o amend
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the Representation: of the People
Act, 1950, be taken into considera-
tion.”

14-11 hrs,

[SeriMaTI SusAama SEN  in the
Chair]

As we all know, trecently, only a
few months back we passed a Bill
amending the Representation of the
People Act in order to enable: dis-
placed personsg being .registereq as
voters. That was necessary because
we had passed recently a Citizenship
Act and those people had become en-
titled to be voters. But it was very
diffieult to get their names on the
voters' list. It was to remove . that
difficulty that we passed a Bill which
was up to the 1st of November.
Actual experience has shown that
there are still a large number of dis-
placed persons who have failed to
register themselves as citizens. 1t
wag with a view to enable them to
get themselves registered as citizens
that the time was extended from lst
November to 1lst December by an
ordinance and this Bill has been
brought forward only to replace that
Ordinance. So, 1 think, there would
be hardly any discussion on this Bill
because this Bill has been brought
forward to enable the displaced per-
sons who had not been able to get
themselves registered as citizens to
get themselves registered. I need not
add anything more.

Mr. Chairmam: Motion moved.

“That the Bill further to
amend the Representation of the

People Act, 1950, be taken into

consideration.”

Shri M. S. Gurupadaswamy
(Mysore): Just a clarification. May
I know where there is any difficulty
in extending this time: up to 1st
January, 1957—any practical diffi-
culty?

Shri Pataskar: The practical diffi-
culty is not, of course, with regard
%o any particular date. But the
voters' lists have to be finalised before
the elections, and in proper time. I
think some date has to be fixed. So
far as the Election Commissioner is
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concerned, he thinks that we eould
not probably, extend it. I have tried
to see that it is extended and we can
probably extend it up to the 16th
December. I see there is an amend-
ment to that effect But I do not
know whether it will be pressed. I
shall be prepared to extend the time
up to the 16th December, if so desir-
ed. Beyond that, I am told, it may
not be possible to extend the time.

Shri M, 5. Gurupadaswamy: So,
you are accepting that amendment?

Shri Pataskar: Yes; provided some-
body moves it

Shri U. M. Trivedi (Chittor): It can
be moved even now.

Shri B. K. Das (Contai): The hon.
Minister can move it.

Shd M. S, Gurupadaswamy: Yes,
with the permission of the Chair.

Mr. Chairman: It can be moved.

Bhri U, M. Trivedi: This is a very
small Bill no doubt and the object of
the Bill is laudable. We should not
leave out any of our countryman
from the list of voters and deprive
them of the right to vote in the
elections that are forthcoming. It is
only an unfortunate event in the his-
tory of our country that these
countrymen of ours found themselves
not the citizens of India. They were
citizens of India in 1947 and force of
circumstances made them aliens.
These unfortunate persons are really
the sufferers on account of our
independence, the independence that
we are enjoying today. They must
at least be allowed the privilege or
the right at our elections. It is gquite
in the fitness of things that the
Government has brought forward
this Bill. But, I do not understand
why it is stated in clause 1 (2) that it
shall be deemed to have come into
force on the 8th day: of November,
1956. No explanation is given about
that.

Shri Pataskar: I shall give it.

Shri U. M, Trivedi: I am trying to
find out an explanation from this
Bill. It is mentioned in the State-
ment of Objects and Reasons that
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the Representation of the People
(Third Amendment) Act, 1956, was
enacted to effect the prompt enrol-
ment ag electors of those displaced
persons who register themselves as
citizeng of India under section 5(1)(a)
of the Citizenship Act, 1955, before
the 1st November, 1956. It was then
thought that the bulk of eligible dis-
placed persons would have been re-
gistered as citizens of India before
the 1st November, 1956.

Now, between 1st November and
8th November, there is a gap of 7
days. I have not understood the sig-
nificance of this gap of 7 days. As
I said, the purpose of this Bill is laud-
able and the hon, Minister hag agreed
to extend the period from the Ist
December to the 16th December, 1956,
I do not know whether the purpose
can be served and people will be able
to take advantage of this Act by the
15th December, 1856, unless it is given
very wide publicity all over the
ecountry by the radio and the news-
papers and all the newspapers are
made to co-operate with the Govern-
ment in this respect. Unless it is
done, it will be difficult for the dis-
placed persons who are scattered in
various places, far into the interior
in many places in Rajasthan and
Madhya Bharat to know of this piece
of legislation. Already it is the 5th
of December. If it were kept as 1st
December, it would© be only mock
legislation. If it is extended as agre-
ed to by the hon. Minister it may be
of some use. Even then, I do not

. know whether people will be able to
take advantage of it and whether it
will be passed before that date, be-
cause this has to go to the other
House and be passed there. I do not
know whether by the time it becomes
law those people would be able to
come to know of it. Under these
circumstances, it will be very very
helpful if the hon. Minister would
szee his way lo have this period ex-
tended up to the 31st December,
1956. He need not change this ‘Decem-
ber, or even the ‘lst’; ‘he need only
put one ‘3" before the ‘1. I hope the
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hon. Minister would concede this and
extend the time.

I see the desire on the part of
Government to be helpful, But as
things stand, the help would be merely
.a mirage. It will not be a very tan-
gible thing that he is offering. We
should not forget—and we should re-
member it always and anon—that it
was on the shoulders of these people
and the blood of these people that we
have secured our independence. We
are thinking that we have got this in-
dependence for India without blood-
shed. I say that it was the greatest
bloodshed in the history of the world
when this independence was secured.
We should never forget that these
people saved us and saved our skins
but shed their blood. It is for these
people that this Bill is brought for-
ward. Therefotre, I request the hon.
Minister to accede to my request for
extending the time.

Shri B. K. Das: Madam, when the
Citizenship Bill was discussed in this
House, I expressed my doubt whether
the provision for registration would
be of much benefit to the displaced
person. As you know, the provision
for registration and giving franchise
concerns more the displaced persons
from East Pakistan because they are
the persons who have got to be regis-
tered in very large numbers, and most
of them have not been in our elec-
toral rolls. For this purpose the Bill
seeks to extend the time so that a large
number of persons may be placed in
the electoral rolls. We have not got
the figures from the hon. Minister as
to how many have by this time been
registered and how many are already
on the rolls. We have no idea about
it, but I should think that only a very
small number of them have been
registered by this time. I do not know
what machinery hag been set up,
what procedure has been adopted.
The assurance was given by the hon.
Home Minister when replying to the
debate that there would be an elab-
orate machinery, and the procedure
also would be simple, so that many
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people might get themselves regis-
tered very easily and be able to
exercise their franchise. ¥ that has
not been fulfilled, I have still my
doubts whether the purpose will be
achieved even by extending the time

up to the end of December as sought

by an amendment that has been tabled
but not yet moved. The hon. Minister
has expressed already his willingness
to extend the time up to the 15th
December, instead of the 31st Decem-
ber, because he thinks that there will
be no difficulty about the election
procedure being gone into if the time
is extended up to that time, that is,
15th December, 1956. Under the
circumstances, we have no alternative
but to choose a date which can be con-
veniently done. Otherwise there may
be difficulty in having our electoral
register completed before the ensu-
ing election.

I think all these matters, which
concern us deeply, arise out of the

discussion of this Bill, and in future ,

also the same difficulty will remain.
If there is no good machinery, no pro-
per publicity, no simple procedure
so that all eligible persons can be
registered within a reasonable
length of time and put in the
electoral © rolls, then they will
remain disenfranchised probably for
no fault of their own. So, I think
we should be satisfied that everything
has been done for the registration of
those people and everything will be
done for their registration so that
they can come in our register in pro-
per time.

With these words I support the Bill
and I hope that the hon. Minister
will go to the utmost length about
fixing this particular date.

Shri Pataskar: With respect to the
point raised by my hon. friend as to
why the date, 8th November, is there,
the explanation is very simple. What
happened wag that the original Act
had extended the period wup to the
1st November.

It was brought to the notice of
Government that thig process of regis-
tering of citizens should continue
because people would register them-
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selves as citizens only if they were
sure that they would get tWS right to
vote, and for that purpose, this pro-
vision was made, and we had to issue
an ordinance on the 8th November.
We made it clear in clause 2 that
for the words, letters and figures “the
1st day of November, 1956", the words,
letters and figures “the 1st day of
December, 1956” shall be substituted
and shall be deemed always to have
been substituted. Therefore, there is
no gquestion of any gap. The date,
B8th November, is mentioned simply
because on that day the ordinance
was issued, and that is now being rati-
fied by this Act of Parliament.

S0 far as the question of trying to
enrol as many displaced persons as
possible is concerned, every one of
us has sympathy for them and we
will do everything consistent with
carrying out our programme of elec-
tion, etc. Every attempt is being
made to see that they get enrolled as
voters, I need not repeat the provi-
sions which were already made, and
it is with that anxiety that I took the
earliest step to extend the period by
having an ordinance issued.

With regard to the guestion as to
what date should be there, the date
that was proposed in the ordinance at
that time wag 1st December, 10856.
By the time the Bill has come to this
House, 1 think from all the enquiries
which I have been able to make that
we can legitithately, without creating
any problems for the Election Com-
mission, extend the date wup to the
15th December. Therefore, as I said
in the beginning, I am prepared to
extend the period up to the 15th De-
cember, 1956,

As regards our efforts, even all
political parties, the Election Commis-
sion and all others are trying their
best to see that all such persons are
registered. It will be remembered
that unless a person becomes a citizen
of India, his name cannot appear in
the electoral roll. We all sympathise
with this problem of displaced per-
sons, who are already there, who
might come again from other parts of
the country, and we want to do our
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utmost in speing that at any rate they
get their right to vote. It is only
from that point of view that we can-
not really go beyond the 15th Decem-
ber, 1956.

Shri B. K. Das: What is the number
so far registered?

Shri Pataskar: I have not got the
exact figure, but I can say that a
large number of persons have been

. able to enrol themselves ag citizens.
Of course, there are some still to be
registered, but that is on account of
the very nature of the problem itself.
We all realise the difficulties and I
need not go into them, The numbers
are increasing every day. It is mnot
possible to give any accurate figure
for today. I can only assure the
House that the Election Commission
and all others, including the political
parties, are co-operating in this
matter, and we are trying to extend
the date to the maximum that we can,

Shrimati Renu Chakravartty
(Basirhat): May I just say a word or
two on this Bill? Of course, we
welcome the Bill, which seeks to re-
place the ordinance.

The only point that I would like %o
make ig that actually the registration
of the elector will have to be preceded
by the registration of the person as a
citizen of India. This is a rather
difficult procesg especially when one
considers that there are large num-
bers of refugees in the interior of the
villages who are being sent to the
various work site camps spread out
throughout the length and breadth of
our State, the State of West Bengal.
That is why, whilst I welcome the ac-
ceptance by the hon. Minister of the
extension of the date up to the 15th
December, 1956, I was just wonder-
ing whether #t would not be better if
he could accept it to be extended up
to the end of Deoember, 1956, The
reason for that is this. Even the
day before 1 arrived here, that is, on
the 28th November, I was going in
my constituency rather into the in-
terior where I met some of the regis-
trars who are actually being used by
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the Directorate of Rehabilitation to
go to the work site camps for regis-
tering these men and women. Ac-
tually this lady told me that as yet
they had not been able to complete
their work. That was on the 28th
November. I am still doubtful
whether they will be able to com-
plete in respect of those who are al-
ready here and who are actually in
the work site camps, and whether
they will be able to complete the list
of those people who have already
become citizens, There will still re-
main a large number of persons who
may not be able to come on the rolls.
They may not have attained citizen-
ship—I mean even those who are al-
ready here in these camps. There-
fore I think it will be a much more
practical proposition to extend the
date till the last day of thiz year.
Considering that we shall not be
having the elections till the 1st of
March, there will be a reasonable
time left for the preparation of the
electoral rolls, In view of the large
amount of work still outstanding I
would propose that, if possible, the
Minister should accept the last day
of this year as the final date.

Mr, Chairman: The question is:

“That the Bill further to amend
the Representation of the People
Act, 1950, be taken into considera-
tion.”

The motion was adopted.
Clause 2.— (Amendment of Section
24).

Mr. Chairman: There are some
amendments. Are they being moved?

Shri Sadhan Gupta (Calcutta
South-East): Madam, I am moving
my amendments Nos. 1 and 2.

I beg to move:

(i) Page 1, line 9.

for “l1st day” substitute “16th day”

(ii) Page 1, line 10.—

for “December, 1956™ substitute

“January, 1957".

The purpose of my amendment has
just been explained by Shrimati Renu
Chakravartty. While the Citizenship
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Rill was under discussion, we pressed
wvery hard for not imposing any for-
mality before admitting. the displaced
persons as citizens. The reason was
that they were as much Indians as
anyone born on Indian soil and there-
fore there was no rational justifica-
‘#on for differentiating against them
‘in the matter of grant of citizenship.
‘But, when that differentiation has
Been made, it is very much necessary
that conditions should be created
which will enable them to be regis-
tered as electors to the maximum
possible extent so that they may par-
ticipate in the general elections. Last
time it happened that literally mil-
lions of refugees were deprived of
their votes. They could not partici-
pate in the work of electing versons
to various representative bodies, in-
cluding this House. To that extent,
this House has failed to be represen-
tative of the population of this coun-
‘try. That contingency should be
avoided this time.

The Bill as it stands provides for
enrolment of refugees who have been
registered up to the 30th of Novem-
ber. That s of no use and it is good
that the Minister has accepted the ex-
1tension of the date up to the 15th of
‘December. Even that would not be of
much use because today we are on
the 5th of December. By the time it
is passed into an Act, it will probably
be 15th December or very near that
date. Before the Act is passed, per-
haps the officers will not take any
steps to get these refugees registei-’éd
as electors. Even if they take steps,
there are precious few days remain-
ing and so some allowance must be
made so that the officers may register
as electors the gréat bulk of the refu-
gees. That is why we have suggested
the last date of the year as the date
on which the registration of citizen-
ship should be completed in order to
enable those registered persons to
enrol as electors.

I do not think there will be "any
difficulty in that. After all you can
take the -register of citizens and
transfer the mames :to the electoral
rolls. There would not be much diffi-
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culty. I would also suggest that the
officers should be sent to all work-
sites, Tefugeé camps and colonies
which are called squatters’ colonies
and to other places wherever there is
a concentration of refugee population
so that the registration of refugees as
citizens may be smooth effective and
the largest number may be covered
They should be sent to -the interior
villages. Instead of expecting them to
come and register themselves and
their families, the officers should ge
and do this. If that is to be done, it
would be necessary to extend the
time right up to the end of this year.
Otherwise, it cannot be done effecti-
vely. The purpose of the Bill and the
extension of the time itself will be
defeated. 1 hope that the hon. Minis-
ter will not hesitate to accept the ex-
tension of the date till the last day
of this year.

Mr. Chairman:
moved:
(i) Page 1, line 9—
for “lst day” substitute “16th day”
(ii) Page 1, line 10—
for “December, 1956 substitute
“January, 1957" -

Shri U. M. Trivedi: Madam, I have
got an amendment which I bheg to
move: A

Page 1, line 98— *
for “lst day” substitute *“31st day”.

Amendments

My amendment is practically on
the same lines as-the amendment of
Shri Sadhan Gupta. I had already
spoken at the consideration stage and
drawn the attention of the hon. Mini-
ster. I have now, with your permis-
sion, moved my amendment and I
want that the words “31st day” be
substituted for the words “lst day”.

The difficulty is very obvious. I do
not know what the difficulties of the
hon. Minister are. We are not holding
the elections in the month of Decem-
ber or January or even in February.
We do not know whether it will be
in the 1st week of  March because
15th of March is holi. ~We do not
know whether they will ‘'be béfore or
after that festival. Even supposing

Il
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that they are to be held before that
date, the Government can very well
advise the Election Commissioner to
have them after the 21st of March.
The date, 15th of December has uo
meaning and it will not serve any
useful purpose; it appears to be
merely a joke. Registration under the
Citizenship Act has to be done. Then
only, the electoral roll can be pre-
pared. As the law stands today, the
. date is lst November, 1956. That day
has gone and the Ordinance also ex-
tended it till the lst December, 1956.
That was also passed, according to
the hon. Minister, on the 8th of Nov-
ember. This measure has now come
before this House. The House is try-
ing to apply its mind to the proposi-
tion to extend it till the 15th of
December.

It is only through this House and
the speeches that are made here that
the people get to know about the
legislative business for the whole
country. Even if the Ordinance is
passed, who is going to read your
gazettes. No one knows about it.

The main question is this. If you
want to do something helpful to the
displaced persons, you must be right
earnest and give them enough time.

If you want to do it in right earn-
est, then there is great force in the
suggestion made by Shri Sadhan
Gupta. He said that up to 15th Decem-
ber this will not even become a law.
Therefore, extending it up to 15th
December will be just putting a thing
on the statute-book which will not
serve any purpose whatsoever for
which it is being brought. Fifteen
days here or there is not going to
create any legislative difficulty for
the Government, and much less for
the Election Commission. If the elee-
tions are held fifteen days this way
or that way, that also is not going to
make heavens fall down. I  would,
therefore, suggest that the amend-
ment suggested by me and by Shri
Sadhan Gupta, and supported by all
the Members present in this House
just now, will be a good thing to be
done.
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Mr. Chairman: Amendment moved:
Page 1, line 9—
for “1st day” substitute “31st day”.

Shri Pataskar: As I have already
said, so far as the question of enab-
ling the displaced persons to be enti-
tled to vote and for that purpose to
have their names entered on the rolls
is concerned, there is abseolutely no
difference in the anxiety either on
the part of Government or on ‘he
Opposition. So I need not go into that
question, because our boma fides were
first of all assured by the fact that
so far back as the month of May we
passed an amendment by which we
said that they should all be registered
by the 1st November. After the Ist
November, as soon as we found that
we could probably extend some lime
an Ordinance was issued and the
time was extended up to 1st Decem-
ber. It is not a matter as to whether
there is provision in the Ordinance
which would enable those displaced
persons, who have not got themsclves
entered firstly as citizens and second-
ly as voters, to do it 1 am sure, as
our sister Shrimati Renu Chakravar-
tty said, the people are trying, as
far as they can, in that direction. Of
course, the problem is enormous, and
1 cannot guarantee that, to whatever
date it may be extended, there may
not be any displaced persons whose
names are not on the roll. That is
clearly to be seen even by the.
amendment itself. I am glad that in
this case the amendment itself halt-
ingly suggests that it may be the 16th
or 31st, because there is no difference
of opinion with respect to their names
being brought on the record. The only

- difference is on what is administra-

tively possible. Considering that we
have to rely and be guided by the
advice of the Election Commission,
and the Election Commission is clear-
1y of opinion that the utmost to which
we can extend the date will be about
the middle of December, that is the
maximum we can do. If after that the
date is extended the Election Com-
missioner does not think he can see
that all those names are coverad om



1987 Finance (No. 2) Bill

the electoral roll. I think it is much
better we should rather be guided in
these matters by the opinion of the
Election Commissioner who has to do
all these things. I think he has been
holding consultations with the differ-
ent parties also. From this point of
view it is not a question of this Gov-
ernment, it is a question more of
administrative convenience and the
maximum we can do has been done.

Therefore, I am prepared to accept
the first amendment of Shri Sadhan
Gupta and not the others.

Mr. Chairman: I shall now put that
amendment to the vote of the House.

The question is:

Page 1, line 9—
for “lst day” substitute “16th day”.

The motion was adopted.

Mr. Chairman: I take it that the
other amendments are not pressed.

The amendments were, by leave,
withdrawn.

Mr. Chairman: The question is:

“That clause 2, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added
to the Bill.

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Pataskar: I beg to move:

“That the Bill, as amended, be
passed”.

Mr. Chairman: The question is:

“That the Bill, as amended, be
passed”.

The motion was adopted.

FINANCE (NO. 2) BILL AND
FINANCE (NO. 3) BILL.

Mr.' Chairman: We shall now take
Up the Finance Bill,

x I
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Bill »
Shri U. M. Triveli (Chittor): May
I point out that there is no quorwm
in the House?

Shri A. M. Thomas (Ernakulam):
When such an important Bill is being
moved there must be at least quorum.

Mr. Chairman: The bell is being
rung. There is quorum now. The hon.
Minister may move his motion.

The Minister of Finance and Irom
aad Steel (Shri T. T. Krishnamachari):
May I with your petmission take up
both the Bills, Finance Bill No. 2 and
Finance Bill No. 3 together? Discus-
sion might be had on both the Bills
together and when the voting comes
we can take them separatel:,

Mr. Chairman: Yes,
Shri T. T. Krishnamachari: I beg to

move.

(1) “That the Bill to increase
or modify the rates of duty on
certain goods imported into India
_and to impose duties of excise on
certain goods produced or manu-
factured in India and to increase
the stamp duty on bills of ex-
change, be taken into considera-
tion.”

(2) “That the Bill further to
amend the Indian Income-tax
Act, 1922, for the purpose of im-
posing a tax on capital gains and
for certain other purposes and to
prescribe the rate of super-tax
on companies for the financial
year 1957-58 be taken into consi-
deration.”

Mr. Chairman, when I sought leave
of the House to introduce the Bills
on the 30th of November, I explain-
ed at considerable length the reasons
for bringing forward these two mea-
sures and I do not, therefore, propose
to take up the time of the House in
repeating what I said that day. Even
so, I think it would perhaps be worth-
while just mentioning some of the
salient reasons for the step that we
have taken. .

As I have said in my speech that
day, the resources of the Plan needs
to be augmented, and it has to, ‘t! the
constant endeavour of Government te .
see that the Plan does not suffél
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merely because of the absence of re-
sources. Added to that, a situation
has developed today in the inter-
national field which calls for a great
deal of caution in regard to the utili-
sation our resources, and also cer-
tain ijve steps in regard to the
protection and the utilisation of those
resourcgs.

One of the main things that we
have to consider in this connection is
the conservation of foreign exchange.
The third factor which made me
bring forward these measures is again
to see that certain tendencies that
might arise, because of the fact that
we are undertaking a Plan of these
dimensions which necessarily arise in
an expansionist economy, are kept
under check. For this purpose certain
measures are being taken which are
in the nature of permanent measures
and which will come into the statute-
book and become part of the perma-
nent taxation laws of the country.
Others will probably have to be
changed as time goes.

I have also indicated to the House
broadly the conservative estimate
that we have in regard to the addi-
tional resources that the Plan will get
by means of these measures. Some of
the newspapers have mentioned that
the immediate benefit that we will
get would be of the order of Rs. 2
crores, and therefore there is no
necessity for the Government having
undertaken these somewhat drastic
measures, That is their view. I would
like to state that the immediale aug-
mentation to our revenue will not be
negligible. It would not be Rs. 2
crores. It is likely to be more. It is
perhaps Rs. 4 crores or even a litlle
more. Bat the main fact which T
would like to lay emphasis upon is
that action is necessary because of
certain circumstances that are now
taking place, and that cannot be put
off till May, 1957.

It is also necessary that we should
impose certain conditions on compa-
nies, both in regard to the quantum
of the dividend that they can declare
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and the utilisation of a good part of
their reserves, and they should be
told well ahead, so that they can plan
their dividend policy and their pro-
gramme of expansion during the
coming year. So, 1 feel that the steps
that we have taken are not merely
timely but also necessary.

One or two other matters have been
raised and doubts have been express-
ed in public. The main thing is with

"regard to the operation of these pro-

visions in regard to 23A Companies
which compel a company to declare
dividends and, at the same time, to
pay taxes, and which compel the com-
panies to deposit with Government or
any agent that it might name, a cer-
tain proportion of their undistributed
profits earned during the year or of
their free reserves earned in the past.
I would like at once to say that it
will be our endeavour to see that the
mechanism which will be created for
the purpose of enabling the compa-
nies to expand and utilise their re-
serves in the direction in which Gov-
ernment consider it desirable not only
for the progress of the country but
also for the implementation of the
Plan, would be such as to make it
easy for them to get a quick decision
from time to time. Of course, often-
times people say that a decision,
right or wrong, should be. given
quickly. T would certainly give that
assurance on the floor of the House
that I will try and see that the
mechanism gives a decision fairy
quickly. Of course, if the decision is
not one that is palatable to them,
there will be opportunities provided
for a review.

One other matter which I would
like to mention in this connection is
this. I promised, at the time when I
introduced these Bills, that I shall
give some concessions in regard to
the capital gains tax in respect of
what one might call the middle-class
people who sell one house they pos-
sess or one of two houses they
possess. I have tabled an amendment
in order to meet such contingencies.
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If a person sells his house for which
he realises Rs. 25,000, we shall not
assess the capital gains earned there-
o provided he is a person who does
mot own probably more than two
houses or does not, at any rate, has a
house of the value of Rs. 50,000 in
the aggregate. I have tabled that
amendment in pursuance of the pro-
mise that 1 gave to the House when
I brought these Bills forward.

1 do not think it is necessary for
me, at the present stage, to dilate
further in regard to the provisions of
the Bill. I have no doubt that the hon.
Members would scan the Bills and
dissect them and expose the defects
in them and ask for an explanation
when necessary. I am also sure in
my mind that the hon. Members
would like to go beyond the Bills
themselves and also to the general
economic situation which in part hap-
pens to be the justification for my
producing these measures. I do hope
to be able to receive very valuable
advice from such hon. Members as
would intervene in the debate. So far
as I am concerned, I have been pro-
mised a rich fare, and the hon. Mem-
bers have asked 8% hours to discuse
this motion. I am not saying it in a
light spirit, but I do feel that at the
present moment, the task that we
have set ourselves to is such, that any
constructive advice that comes from
any hon. Member from any quarter
will be highly welcome and it would’
be treated with a great deal of resp
and would be examined and utili
to the extent that it is possible //for
us to do. Therefore, at the
moment, I shall content my:
these preliminary remarks and 1
commend these two Bills for the con-
sideration of the House.

Shrimati Renu Chakravartty: Which
s the amendment that has been
tabled by the hon. Minister to cover
the cases about the selling of one
house, etc.? Is it a new amendment?

Shri T. T. Krishnamachari: I do
mot think it has come. It has just now
come, I think, to me, It will be avail-
able to the hon. Members.
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Shrimati Renu Chakravartty: It is
not circulated.

Mr. Chairman:
to the Members.

Motions moved:

(1) “That the Bill to increase
or modify the rates of duty on
certain goods imported into®India
and to impose duties of excise on
certain goods produced or manu-
factured in India and to increase
the stamp duty on bills of ex-
change, be taken into cnnstdern-
tion”.

(2) “That the Bill further to
amend the Indian Income-tax
Act, 1922, for the purpose of im-
posing a tax on capital gains and
for certain other purposes and to
prescribe the rate of super-tax on
companies for the financial year
1957-58, be taken into considera-
tion”.

It will be circulated

MOTION RE REPORT OF GOVERN-

MENT INSPECTOR OF RAILWAYS

ON DERAILMENT OF 319 DOWN
EXPRESS.

Mr. Chairman: The House will now
proceed with the motion to be moved
by Shri Feroze Gandhi.

14.59 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Shri Feroze Gandhi (Pratapgarh
ﬁ tt.—West cum Rae Bareli Distt.—
East): I beg to move:

“That the Report of the Gov-
ernment Inspector of Railways on
the derailment of 319 Down Ex-
press at a girder bridge between
Jangaon and Raghunathpalli sta-
tions on the 27th September, 1954,
resulting in the death of 136 per-
sons be taken into consideration.”.
Shri T. B. Vittal Rao (Xhammam):

Sir, this report by the Government
Inspector of Railways comes under the
Ministry of Communications. I would
like to know whether both the Minis-
ters will reply to this debate or only
one Minister, that is, the Railway
Minister. The report, as it iz before
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us, is made by an official who is under
the Ministry of Communications.

Mr. Peputy-Speaker: 1 will find that
out. Meanwhile, the mover can go on
with his speech.

15 hrs. .

Shri Feroze Gandhi: Mr. Deputy-
Speaker;: Sir, the disaster at Jangaon-
Raghunathapalli, which occurred on
the 27th September 1954 was the
biggest in the history of the Indian
Railways. My point in raising this
discussion is that the seport of the
Government Inspector of Railways
reveals that the accident could have
been averted. The accident to the 319
Down Express occurred as a result of
the failure of bridge No. 393. The
bridge failed as a result of 2 out of 3
of its piers having sunk due to scour
at the foundations. According to the
report of the Inspector, the foundation
of these two piers was not deep enough
to withstand the flood on the 2T7th
September 1954, The Government
Inspector also states that had the piers
been founded on rock or mooram, the
accident would have been averted.
Now, what was the depth of the foun-
dation of these two piers? There were
three piers in the bridge Nos. 1, 2 and
3. It was No. 3 pier which did not
sink or give way. The foundation was
at the depth of 15'25 feet, below the

bed level of the river and was resting’

on hard mooram. This depth in the
case of piers Nos. 1 and 2 was only
631 feet. The Government Inspector’s
report states that the strata below the
foundation of these two piers was not
hard soil. If the foundation was not
rock, if it was not mooram and if it
was not hard soil, then I ask, what
else is there in a river?

|_ Mr. Deputy-Speaker, piers Nos. 1
and 2 of bridge 393 were resting on
sand of 2'05 mm. grade. This is reveal-
ed in the report..}

Shri Mulchand Dube (Farrukhabad
Distt.—North): When was the bridge
built?

Shri Feroze Gandhi: 1 will come to
that later. The bridge was opened to
traffic in 1886; it was damaged three

5 DECEMBER 1956

.. “open line” and

Report of the Govern- 1994
ment Inspector of Rail-
ways on Derailment of
319 Down Express

times before 1907, then in 1508, 1913,
1914, 1915, 1918, 1920 and 1937. Then
in 1939 the flood level touched the
bottom of the griders and pier No. 3
was “washed away. This pier was re-
built in 1940, and its foundation was
taken down te- a depth of 1525 feet.
The other piers were left just as they
were. There 1s not a shadow of doubt
that this bridge was wvulnerable. If I-
may say so, it was dangerously vulner-
able. The railway was taken over
from the Nizam in April 1950 accord-
ing to the statement laid on the Table
of the House by the Deputy Minister
and was in charge of our engineers,
and it was their duty to have checked
up and tested the lines and bridges
according to the rules laid down in
the Indian Railway Code. By this, I
mean, the rules under which a line
under construction is declared as an
certain formalities
are gone through before it can be
opened to traffic.

I would like to say a word about
the river. The river Yashwantpuram
in the immediate vicinity of the bridge
is 400 feet wide and the linear water-
way under the bridge is 76 feet. It is
obvious that there was severe con-
striction under the bridge. The ques-
tion arises whether the design of the
bridge was defective, and if so, haw
did the Chief Engineer certify it as fit
for open-line traffic? That it was a
defective piece of engineering is borne
out by the findings of Shri Joglekar,
Director of Central Water and Power
Research Station, who was consulted
by the Government Inspector. Accord-
ing to Shri Joglekar, the waterway at
the bridge should be designed to cater
for a normal maximum discharge of
20,000 cubic feet per second. I em-
phasize the words “normal maximum
discharge”. This has nothing to do
with the rains on the 27th September,
1954; whether they were heavy or
light, I am not concerned. The water-
way required for this normal maxi-
mum discharge would be 376 feet.
Against the required waterway of 376
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feet, the actual waterway under the
bridge was only 76 feet. I want to
emphasize this point.

Commenting on the history of the
bridge, the Government Inspector
stated:

“Had a proper appreciation of
the maximum flood discharge
been made in 1940, the entire
bridge might have been rebuilt
and additional waterway pro-
vided.”

The Inspector arrived at the follow-
éng conclusion:

“] am of opinion that in 1940
the railway administration should
have rebuilt the abutment and
piers 1 and 2 on deeper founda-
tions, when such a course was
adopted for the "construction of
pier No. 3.”

The design of the bridge was so
palpably wrong that it passes my
comprehension as to how it was
allowed to go unnoticed by our rail-
way engineers, whose duty it was to
ensure the safety of the permanent
way and the structures on the perma-
nent way. The railway administration
has thrown the responsibility for the
accident on the shoulders of those who
built the bridge in 1940, I would like
to ask the gquestions: Supposing  the
Jamna bridge collapses tomorrow. ..

The - Deputy Minister of Railways
and Transport (Shri Alagesan): God
forbid. ,

Shri Feroze Gandhi: You had better
be careful, but only a few months ago,
it might have; supposing the bridge
collzpses tomorrow, whom are we
going to blame? On whom are we
Eoing to fix the responsibility? Shall
we dig up the man from the grave
who built it, prabably 70 or 80 years
ago...?

Mr. Deputy-Speaker: Who predicts
it?

Shri Feroze Gandhi: 1 was only
giving this illustration that we cannot
blame those who built these bridges.
‘The Railway Board has taken up the
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responsibility for the thorough up-
keep and efficiency of these bridges,
and therefore to say that somebody
built it in 1940 and another person
built it in 1920 would not be good or
correct.

My next point is this: Was the his-
tory of this bridge and the fact that
it was a vulnerable site known to the
railway engineers and I would like the
Railway Administration to speak for
itself. During the evidence before the
Government Inspector of Railways,
the permanent—way gangman stated
that he was aware- of the fact that
the bridge had once collapsed and the
river was susceptible to sudden and
severe flood. Next comes the perma-
nent way Inspector. He stated that he
considered the bridge as a vulnerable
point requiring special watch. Next
comes the Divisional Engineer Shri R.
Butt. The Divisional Engineer had
made a remark in the bridge register
in March 1952 that the bridge required
to be watched. Later, he explained
away this remark by saying that I
verbally told my assistant engineer;
what I meant by this -was an ordinary
inspection that goes on. The Divisional
Engineer Shri Aibara in 1940 had
recommended additional spans of 20"
feet each and raising of the bridge
girders. Another engineer, Shri Allem
had recommended an additional span,
I think, of 40 feet and raising the
girders by 4 feet. It was not done
because the Chief Engineer rejected
their advice. I would like the House
to pay attention to what two of the
highest officers in the railway have to
say. I am reading from the evidence.
The Deputy Chief Engineer who held
charge of the south zone inspected this
section in 1953 when he also examined
the bridge inspection register; but, the
pages concerning this bridge escaped

. his attention. He is the second highest

officer on the'Central Railway.
310 p. M. )
[Mr. SpeaKER in the Chair] ..

Before I deal with the responsibility
of the Chief Engineer, I would like
to read out para. 103 from the Indian
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Railway Code. The edition is 1852 and
as far as I am aware, no later edition
has been brought out. This iz whe
responsibility of the Chief Engineer:

“He is the administrative and
professional head of his depart-
ment, for the efficient and econo-
mical working of which he is
responsible. It is his duty to see
that adequate and detailed rules
exist or are prescribed in depart-
mental manuals for the efficient
maintenance and renewal of all
open line structural works and
that the permanent way, the
bridges, the signals and other
structures of the railway are
actually maintained at the stan-
dard required to satisfy the Gov-
ernment Inspector of Railways.
At the close of every year, the
Chief Engineer is required to
append a certificate to the annual
report of the railway that the
permanent way and other struc-
tural works on the railway had
been maintained efficiently.”
This is the responsibility of the Chief
Engineer. What did he say before the
Government Inspector? The Chief
Engineer was not aware of the history
of this bridge and consequently the
question of prescribing the safety limit
for the flood level of this bridge was
not consider=d by him. Amongst the
Deputy Chief Engineer and the Chief
Engineer, one says that during the
inspection the pages escaped his atten-
tion. The other says that the history
of the bridge was not known to him.
May I ask, how the Chief was ensur-
ing the efficiency of #his bridge with-
out knowing its history? For 4} years
this railway was in our possession. It
was taken over in April, 1950. The
evidence of the Chief Engineer is
something like saying that the history
of the most dangerous criminal was
unknown to the Police Commissioner.

On the face of this report, it would
appear tnat the main cause for this
disaster was the smugness and com-
placency of highly placed engineers
‘whose responsibility was to ensure the

5§ DECEMBER 1956

Report ef the Govern- 1998
ment Inspector of Rail-
ways on Derailment of
312 Down Express

safety of the permanent way. I will’
read from the Way and Works Manual
of the Indian Railways. Para. 1181
dealing with behaviour of rivers says:.
“The Divisional/District Engi-
neer and Assistant Engineer should
acquaint themselves with the past
history of every important bridge
and its protection works and the
behaviour of the river, in order te
ensure its safe condition.”

This is laid down under the rules.
The only two engineers to whom the
history of the bridge was not knowmn
happened to be the Chief Engineer and
the Deputy Chief Engineer. The main
cause for this disaster is, I repeat, the
smugness and complacency of highly
placed officials. It was their responsi-
bility to see that the permanent way
is safely maintained and also efficiently
maintained.

I would like to say a word about the
Railway Board. It is the supreme
executive of the Indian Railways. I
would like to read out from the Chief
Inspector of Railways Report about
the Railway Board and their powers::

“The Railway . Board still
continue to exercise the powers
of the Central Government under-
the Indian Railways Act and aftex
considering the Government In-
spector of Railways’' recommenda-
tions, accord sanction to work
bearing on the safety of the travel-
ling public such as opening of new

Lnes for the carriage of passen-

gers, use of new locomotives,

rolling stock..... M ete.

They are the supreme authority and’
they too must share the responsibility.
They cannot escape their share of res-
ponsibility in so far as the Board failed
to ask the Chief Inspector of Rail-
ways to test the bridges at the time
of taking over from the Nizam in
April, 1950. If iie Railway Board
relied on the :afety ¢f bridges as they
existed on the Nizam's railway, then
they must bear their share of the
responsibility for the first biggest
disaster in the history of the Indian
Railways.
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I want to say something about what
my hon. friend, Mr. Anthony, said the
other day. Everybody tries to thrust
the responsibility on the smallest;
whenever you cannot blame anyone,
you get hold of the ohaprasi. Mr.
Anthony threw the responsibility the
other day on class IV staff and refer-
red to the indiscipline among them. I
would like to read out the duties of
the patrolmen. Even the Chief Inspec-
tor of Railways came to the conclusion
that this was not humanly possible to
perform. The recommendation of the
Chief Inspector of Railways was that
the beats of patrolmen or the number
of their rounds containing as much as
18 miles walk per night should be
reduced. Remember, it is 18 miles
walk in rain and storm; whether he
has worked in the day time or not,
he should go. What would the man
be paid for it? The rule which was in
force on the 27th September, 1954, was
that “the Muccadam and the gangman,
who attend to such patrolling work
shall be paid extra wages at the rate
of 4 annas and 2 annas and 8 pies res-
pectively per night”. 4 annas to the
Muccadam and 2 annas and 8 pies to
the gangman were the rates for
patrolling. These were the rules
enforced at that time. Why were these
rules enforced, I ask. It was because
the Chief Engineer could not enforce
the Way and Works Manual of the
Indian Railways. This is what the
Chief Engineer said. The Chief Engi-
neer, Shri N. M. Thadani, said that
the Ways and Works Manual issued
by the Railway Board in April this
year, i.e. 9 months ago, had not yet
been fully implemented. With a view
to implement the Manual fully, the
individual chapters were being
examined by the deputies in the mean-
time.

I would like to read out how a
patrolman patrols. This is very im-
portant and it is laid down in the Way
and Works Manual of the Indian
Railways.

“Para. 1712. Patrolman on each
permanent way inspector’'s section
should be consecutively from one
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section o the other. Each patrol-
man and watchman shall be pre-
vided with the following equip-
ment which he has to carry: One
staff, one tin containing 12 detona-
tors, one tricolour hand signal
lamp, one hurricane lamp, one set
of hand signal flags, patrol book
and one extra tin."
Only Goddess Durga can do this.

I do not want to take more of the-
time of the House. I can do no better-
than repeat what the Prime Minister
said the other day, that explanations
will be given and excuses found, but.
no excuse is good enough. W

Mr. Speaker: Motion moved: &-né
“That the Report of the Govern-
ment Inspector of Railways on the
derailment of 319 Down Express
at a girder bridge between Jan-
gaon and Raghunathapalli Stations
on the 27th September, 1854,
resulting in the death of 136 per-
sons, be taken into consideration.”
Shri Nambiar (Mayuram): Mr..
Speaker, it is with a sorrowful heart
that I have to approach the issue.

After the able speech made by Shri

Feroze Gandhi, difficulty is less for us.
But, I would say that after the acci-
dent of 27th November, 1954, which
we are discussing now, we have had
two further accidents, one in Septem-
ber, 1956 and the latest one on 23rd
November, 1956.

Shri Feroze Gandhi: May I interrupt:
and ask whether I will have a right
to reply to the Minister? That is why‘
I have finished quickly.

Mr. Speaker: I shall consider the.
request.

Shri Nambiar: After the submission
of this report by the Inspector in
December, 1954, two years have passed
and nothing has been done to improve
the permanent way and the duties of
the Engineering department. This is
obviously  clear. Otherwise, the
Mehboobnagar accident and the latest
Ariyalur accident would not have-
happened. Shri Feroze Gandhi has ex-
plained clearly what are the duties of
the Engineering department from top-
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40 bottom. If these things were not
-enough to safeguard the railway line,
rthey should have put more men on
the line and they should have im-
proved the wvigilance and then they
«could have averted this tragedy. It
is wery clear that they have not done
it
Coming to the report of the Inspec-
-tor, he holds nobody responsible pri-
smarily. This is his report. He says that
‘the accident might have been averted
if the P.W. gang had gone out on
-patrol duty—I am quoting—‘but I do
not consider that it could have been
;averted by the patrolman according
‘to the timings prescribed for him.' If
what he submitted was correct and if
‘it was properly understood by the
‘Railway Board, the Railway Board
would have improved the vigilance.
“They should have ordered the District
Engineer to be on the line when ‘there
is heavy rain. They should have asked
the Engineering department to appoeint
more patrolmen. In the case of the
latest Ariyalur accident, from the state-
ment that the hon. Minister made in this
House,. it was clear that only one
patrolman was on duty between
Ariyalur and Kallagam on one side
and another patrolman on the other
-side. For 10 miles these two men were
walking and two trips a night. They
" were making 20 miles of walking. If
the report of the previous Jangaon
accident had been looked into, the
‘same patrolling method would not
have been there in Ariyalur and the
Ariyalur tragedy could have been
averted

Not only that. In Ariyalur, the
“Tehsildar of the locality gave infor-
mation on the previous day that tanks
were breaching and therefore vigilance
should be improved on the railway
line. In spite of that, the P.W. Inspec-
tor or the Sub-Inspector did not care
to trolley their section and find out
‘the trouble. It was exactly three miles
from the headquarters of the P.W.
Inspector and the Sub-Inspector that
the accident took place, when the
P.W. Inspector and the Sub-Inspector
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were salely sleeping at home. They
never cared that there was rain all
the three days. They never cared to
go on the line.

Shri Alagesan: Are we discussing
the Hyderabad accident or.

Mr. Speaker: We are discussing the
Mehboobnagar accident.

Shri Nambiar: We are discussing
the Jangaon accident that occurred
two years ago. The Jangaon report is
now before the House for discussion.

Mr. Speaker: Not Ariyalur,

Shri Nambiar: Why I am submit-
ting about Ariyalur accident here is,
if, from the facts made available in
this report in December, 1954, the
Railway Board and the Engineers had
realised their responsibilities and
corrected the mistake, this Arivalur
or the Mehboobnagar accident would
not have happened.

Not only that. These officers neglect-
ed their duty. Train accident occur-
red. After the accident, they never
learnt a lesson, they never corrected
themselves. Not only that, they erect
an iron curtain around them and they
never allow others to understand
things. They never allow, or relue-
tantly agreeto have a judicial enquiry.
In the Mehboobnagar case, a judicial
enquiry was not allowed. They said

. that Inspector’s report will be pursued

by a judicial person. Here also 1n
Ariyalur, they reluctantly allowed it.
We are not sure whether the judicial
enquiry is going to be an open enquiry
or a secret enquiry as it was done 1n
Kalka. Here, the responsibility of the
Board is such that they would not
allow even the public to know the
matter. If the public had an oppor-
tunity to know that this was the
situation in which the Jangaon aci-
dent happened, the public would have
pressed on the Railway Board and the
Government and the Railway Ministry
to improve the situation and these two
tragedies could have been averted.
That is exactly why I submit that the
Railway Board is to be primarily held
responsible. The Railway Board must



2003 Motion re.

[Shri Nambiar] )
be held responsible, The Chief Engi-
neer and the Deputy Chief Engineer
must be held responsible. Not only
that. The Inspectorate on the spot
should have taken care to avoid such
a situation.

About Class IV people, Shri Feroze
Gandhi has explained. I have no brief
for Class IV staff even if they neglect
their duty. Here, from the evidence
and from the facts marshalled by the
Inspector, you cannot fix the responsi-
bility on Class IV staff because he says
that even the patrolman could not
have avoided it. Therefore, if you do
not exactly find out the culprit, if you
don't find out the real cause of the
accident and if you run after a
shadow, after the most under-dog, if
you hunt after the shadow, you won’t
get the real person and you won't
correct the mistake. Thereby you will
allow more accidents to occur and
more people will die. That is the
difficulty. It is not a gquestion of
defending the interests of Class IV
staff. It is a question of finding out
the exact person who is responsible.
‘That is why I submit that in the case
of Jangaon as well as in the case of
Ariyalur, where I know personally, it
is the persons who are higher up who
are responsible, from the facts, not at
my command, on my own initiative,
but from the facts submitted by the
hon. Minister in this wvery House.
Therefore I submit that they must be
‘hauled up. ..

Shri Frank Anthony (Nominated—
Anglo-Indians): Hanged.

Shri Nambiar: If they are to be
hanged, they must be hanged; there is
no question. One hundred and fifty
one lives in Ariyalur, is no joke. Men,
women and children: their dead bodies
you did not see. None of the Members
here did see. I saw. It is a pathetic
sight. Nobody with a human heart
will be satisfied unless the men who
are responsible for this are hanged
literally. Why should Shri Frank
Anthony hold a brief for these people,
1 do not understand. It is,—I may be
excused—fer the reason that he is a
member here that is feeling so; I do
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not know. I do not care for such posts
or pewer. Such people must be
hanged. I know the men who lost
their wives and children refused to go
away from the spot. When the doctors
came and said, you must go away,
they said, no, what about our wives
and children, we can't go. I know
mothers weeping like that. When that
is the case, the persons who are res-
ponsible in the Jangaon accident, in
the Mehboobnagar accident and the
Airyalur accident must be hauled up.
‘We want to have an open enquiry.
We want to be associated with the
judicial enquiry. Members of Parlia-
ment or whoever it may be, non-
officials. We want to see the truth. We
want that such accidents should not
recur in our country. That is all. We
are not after anybody's blood. But, if
blood is required, if certain men are
to be hanged, they must be hanged,
they must be hanged.

Shri Frank Antheny: Mr. Speaker,
I waited deliberately for intervening
in this debate for the hon. Communist
Member to deliver himself of his
speech which I expected would savour
more of abuse than of sense. I do not
wish to reply to the unbecoming and
quite gratuitous remark that my
friend, in his tirade, also directed
against me. He said I hold a brief on
behalf of some particular class of
railwaymen. Let me say with all
humility to my learned friend that he
will require to traverse numerous
incarnations before he learns even
remotely what I have foxgotien about
the subordinate railwaymen, that he
will require even more numerous
incarnations before he attempts to
challenge to represent on behalf of
the subordinate railwaymen what it
has been my privilege to do in the
last twenty years.

What my friend has sought to do—
and I expected he would seek to do
it—is to use this occasion to enly to
beat one particular class of railway
workers. I believe that I am able to
bring to bear, for many reasons, an
approach that it is impossible for my
friend Shri Nambiar to attempt to
bring to bear on these problems.
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There is always a danger of imter-
preting a report like this from a parti-
cular angle, of trying to press into
servite material in order to argue a
particular point of view, and there is
always this danger, because it is not
a danger, it is a habit of speech with
my friend Shri Nambiar of indulging
in facile, unwarranted generalisations
and attempting to arrive at conclu-
sions which are not based on facts.
We are deplore this kind of thing, but
it is never a justification for being
everborne completely, for completely
losing one's sense of balance or pers-
pective. It is very easy for us after
an accident of this kind to become
smug, to be wise after the event, to
attempt to see things, as the Ameri-
cans would say, from a hind sight.

A large part of this report deals
with technical matters. I will not pre-
sume, as my friend Shri Nambiar
apparently has presumed, to be a
technical expert and to conclude that
the only conclusion or the only result
at which we must arrive is to hang
the Chief Engineer and the Deputy
Chief Engineer. The Inspector has set
out the history of this bridge. He has
also said that the file of the Chief
Enginesr dealing specifically with this
partici lar bridge has been unfortu-
nately lost. That file would have told
us pecisely the technical and other
consi derations which went into the
particular remedial measures which
were adopted in 1940. Probably my
friend Shri Feroze Gandhi has some
ter nnical knowledge, but I do not wish
te rush in where perhaps technical
experts and engineers would be afraid
w tread.

The conclusion that has been arrived
at—I want to deal with this in an
objective and fairly judicial manner—
by the Inspector is this, that in 1940
the railway administration should
have rebuilt the abutments and pier
Nos. 1 and 2 on deeper foundations.
He has dealt with the different cate-
gories of staff. My friend Shri Feroze
Gandhi has said that obviously the

Chief Engineer and. the Deputy Chief
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Engineer must be held culpable. If
that is the correct view, then I would
be the first to say that they should be
indicted and punished to the maxi-
mum extent. The Inspector has not
given us the benefit of his views in

"this connection. Certainly the Chief

Engineer was culpable to this extent
that he apparently was not aware ef
the history of this bridge. The Deputy
Chief Engineer also tells us that evem
when he looked at the Inspection
Register, the part referring to this
particular bridge was overlooked by
him. To that extent they are certainly
culpable. I am sorry there was ne
judicial enquiry in this matter, because
a Judge aided by experts would have
been able to conclude, not in the un-
balanced way that my friend Shri
Nambiar has concluded; he would
have been able to conclude as to what
is the culpability with regard to the
crux of this matter on the part of the
Chief Engineer. 1 am not holding a
brief him, and say this, that there is
nnt a tendency, there is a complex, in.
the railway administration; it is almost
a tradition for them to cover up for
their Class I officers. Much more often,
and I believe with much greater capa-
city, I have indicted the railway
administration, more often than Shri
Nambiar could have ever done, for
having this particular complex of
covering up their Class [ officers.
There is this tradition for shoving the
responsibility from Class I to others,
and I say if we can fix the responsi-
bility on the Chief Engineer and the
Deputy Chief Engineer, they should
be sacked, because the higher the res-
ponsibility the higher should be the
measure of punishment with which
they must be visited, but let us arrive
at these conclusions objectively.

Shri Fereze Gandhi: Fixing of res-
ponsibility is only possible if this
report is handed over to a judicial
officer. An engineer cannot do that.

Shri Frank Anthony: Precisely. It
is only a person who approaches this
judiciously, analyses precisely what is
the nature of the duties of the Chief
Engineer, what is the nature of the
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duties of the Deputy Chief Engineer,
that can come to conclusions. Assum-
ing that the Chief Engineer was to
blame for not acguainting himself
wvith the history of this bridge, assum-
ing that the Deputy Chief Engineer
was to blame, will a judicial body say
that their duties are such that they
must have concluded, if they were
reasonable persons, that this bridge
was vulnerable? If that is the judicial
finding after assessing their duties,
after assessing the facts, I say the
least punishment that should be meted
out to the Chief Engineer and the
Deputy Chief Engineer is that they
should be sacked. But the point is
this. You have to refer it to a body
that will assess the matter objectively,
that will assess it accurately in the
context of all the facts. I am not in a
position to say that the Chief Engi-
neer or the Deputy Chief Engineer
were bound to know, if they had taken
the trobule to acguaint themselves
with the facts, that this bridge was
dangerous. If they were, then I say
the maximum punishment must be
visited on them.

I regret that while we have under-
lined the responsibility of the Class I
officers—I do not regret the under-
lying of their responsibility—the
speeches so far tend to apologise for
the responsibility of the Class IV. I
do not apologise for any category of
staff. 1 say here that we must
definitely resist this tendency in the
railway administration to cover up for
its Class I officers. I know that there
are many Class I officers who are not
only lazy, not only incompetent; but
they are emasculated not only physi-
cally but mentally. Get at them, punish
them. But I would say this also, that
as a class today—and I say it cate-
gorically—this general tendency to
lack of responsibility is more pro-
nounced among the Class IV staff, and

we will be doing not only a disservice.

to the railway administration, we are
doing an injury when we apologise in
that way. I am not holding a brief, as
my friend says without understanding
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what he was talking about, for this
class or that.

Shrimati Renn Chakravarity (Basir-
hat): As if he has all the wisdom?

Shri Frank Anthony: In these
matters I presume to be much wiser
than my friend Shri Nambiar.

Shri Nambiar: You are. Let the
House take a decision.

Shri Frank Anthomy: If you hold
the Chief Engineer and the Deputy
Chief Engineer responsible, sack them.
Here the Inspector—unless you believe
that his report was deliberately
biassed—has not come to that con-
clusion with regard to the Chief Engi-
neer and the Deputy Chief Engineer.
He has only come to the conclusiom
a8 to the fault that was committed in
1940. What 1 feel is to some extent
condemnable is this, that we should
close our eyes to this. Here is the
conclusion:

“I am of opinion that the acci-
dent might have been averted if
the P.W.D. gang had gone out on
patrolling duty.”

Here 1 feel that Shri Gandhi has
misconceived the issue.

Shri Feroze Gandhi: No, Sir.

Shri Frank Anthony: I may be at
one with him if he says that the
patrolman gets only two annas, give
him two rupees or four rupees a
night, but the point is that the Inspec-
tor has arrived at the conclusion that
this accident might have been averted
if the Mukaddam and the gangmen had
done their duty. That is a specific con-
clusion. Let us not blink at these facts
as my hon. friends do, whose business
is to blink at these facts.

Shri Nambiar: Why do wvou read
only half the sentence? Why do you
not read the full sentence?

Shri Frank Anthony: He says
further:
“ .but I do not consider that
it could have been averted by
Patrolman. ..”

My hon. friend does not even bother
to analyse it.
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Shri Nambiar: You read further.

Shri Frank Anthony: It is not a
matter for laughing. My hon. friend
has not understood it.

Shri Nambiar: The inspector has
said that the patrolman could not have
averted it. .

Shri Frank Anthony: I can only feel
sorry for my hon. friend's incapacity
to understand it.

Shri Feroze Gandhi: Would you
allow me to clarity it?

Shri Frank Anthony: I shall clarify
it. After all, I have a certain legal
training.

Mr. Speaker: The report is before
all hon. Members.

Shri Frank Anthony: Yes, the report
is before all hon. Members.

Now, what are the conclusions of
the inspector with regard to patrol-
ling? He starts at page 14 with the
statement that special patrolmen were
appointed. Then, he concludes at page
15 by saying that there were three
special patrolmen, and each man had
a beat of 2} miles. You may say that
the duties were excessive; each man
had to cover his beat of 2} miles three
times after a rest of two hours. And
what is the conclusion of the inspector?
His conclusion is that everyone of
them had lied, and that not one of
these patrolmen was on duty, not one
of the three special patrolmen was on
duty.

Shri Feroze Gandhi: That is wrong.

Shri Frank Anthony: Here i the
conclusion at page 15.

Shri Ferexe Gandhi: 1 have got here
the Minister’s answer to my question.

Shri Frank Anthony: I am dealing
with the report.

Mr. Speaker: The hon. Member may
kindly note down the points,

Shri Feroze Gandhi: Are you going
to give me a chance?
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Mr. Speaker: If I cannot allow a
chance later, I would not allow a
chance now.

Shri Frank Anthony: Here is his
conclusion. As I said, let us not blink
at facts. Let us place the responsi-
bility on everyone's shoulders. Here
is the corclusion at page 15:

“In view of the observations in
sub-paras. (b) and (c), 1 am of
the opinion that up to the time
at which the accident took place,
patrolling of the section between
Jangaon and Raghunathpalli
stations was not being done on
27th September 1854 in accord-
ance with Circular No. 201...."

Actually, this number is a misprint.
It should be circular No. 202, because
that circular says:

“The Permanent Way Inspec-
tor should point out to each patrol-
man all portions of the road on
his beat needing special notice and
the Permanent Way Inspector
should remind Muccadums to
direct the inspection of the patrol-
man in a similar manner.”

There were three special patrolmer
appointed. And his conclusion is that
they had all lied. The drivers had
given their evidence that' there were
no patrolmen there; not one of these
three patrolmen was on duty. That is
one conclusion to which he arrives.

In addition to the special patrolmen,
there were the gang muccadams. Here
comes the other rule, namely subsi-
diary rule 213 which reads:

“Gang Muccadams should, if
necessary, arrange for the patrol-
ling of their sections if at any
time in the fair season heavy raim
occurs, . ."

Here, again, the muccadam has lied.
Everyone has said that the rain was

. not only excessive, but it was exces-

sively heavy. But the gang muccadam
had not taken the trouble, as he was
bound, to do patrolling. That is an-
other point, apart from the fact that
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there was no patrolling whatsoever
either by the special patrolmen who
had been appointed or by the mucca-
dam and his gangmen. There was no
patrolling done whatsoever, and that
is why he has come to the conclusion:
“] am of the opinion that the

accident might have been averted

if the P.W. Gang had gone out on

patrolling duty.”......

That is precisely what I have said.
I said that in this House the other day,
and I said that without even having
looked at this report. I was talking on
principle. If, in the final analysis, a
bri!ze collapses, or a track subsides,
whno can prevent it? In the first
instance, if you say that the Chief
Engineer could have pinpointed it, he
could be held responsible. But imme-
diately, who is responsible? Who
inspects the track? My hon. friend
referred to the South Indian thing.
There you have two gangmen to one
mile. They are the men on the spot.
If, instead of patrolling at night, as
they are bound to patrol, they are
sleeping at home, it is not the busi-
ness of the P.W.D. to inspect. He has
a hundred-mile-beat on the Southern
Railway. It is for your two gangmen
who have one mile between them to
inspect every inch every day and all
night, if necessary.

Here, there should have been there
the three patrolmen. There should
have been there the muccadam and

his gangmen. But not one of them was .

on duty. That is why he has said that
if they had patrolled, this accident
might have been averted. That is his
conclusion.

He places this guilt objectively, he
fixes it on the lack of patrolling. It
is not the P.W.D. or the Assistant
Engineer who is supposed to patrol.
As T said, let us look at these things
fairly. I do not defer to anyone in my
condemnation of class I officers, when
it is necessary, or even of class II
officers. But why do you cover up for
these people who today are destroying
our railways by their indiscipline and
their growing sense of indiscipline?
You are covering up for it. You mis-

/
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interpret the conclusions arrived at.
The only conclusion of guilt here is:
the conclusion of guilt against the lack.
of patrolling by the patrolmen. My
hon. friend has only referred to one-
patrolman not being responsible, But
the fact is that there should have been
there on duty three patrplmen; then,.
there should have there the muccadam.
and his gangmen.

There is one other matter to which
I wish to refer. I am not satisfied that
the speed of the train had nothing to
do with this accident. I do not say
that it was the primary cause or the-
secondary cause. But this is a matter-
which must receive the attention of’
the Railway Administration. The:
inspector has concluded that this
particular train was travelling at about
53 miles per hour. Now, the track is
notoriously bad on these former State
Railways and also on the Southern
Railway. And it is my humble opinion
as a layman that in many parts the
‘track cannot carry these ‘WP’ engines-
travelling at above 50 miles per hour.
In this particular case, he says that it
was the usual speed, and it was travel-
ling at about 53 miles per hour.

Dr. Jaisoorya (Medak): I have jusi.
heard Shri Frank Anthony, the counsel
for the defence, but I have not been.
impressed. The reason is this, We are
here today to enquire into the technical
and cther causes that led to the heavy
losses of life, through accidents on
railways. If it were one singhe
accident, however bad it may be, it
would not have caused us to think so
much, but every accident where a loss
of even one man’s life is involved must
be considered fully. We have had
three such major accidents, the Jan-
gaon accident, the Mahboobnagar acei-
dent and the Ariyalur accident,

I want you to consider the extraordi-
nary similarity or identity of the
pattern in these three accidents. In the
Jangaon accident, the bridge gave way
owing to heavy rains, and the train got
derailed. It was absolutely the same
pattern’ two years later at Mahboob~
nagar; there were heavy rains, the
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[Dr. Jaisoorya]
dridge gave way and the train got de-
Tailed. So far as the Ariyalur accident
is concerned, I have not seen the site,
but the picture that I have been given
‘is identical. So, if some gentleman
in the Upper House gets up and says
that these -accidents are Acts of God,
1 would only say, very well, let them
be accidents of God or Acts of God,
but under very suspicious circumstan-
-ces. It is not like that.

I am given to understand that even
in totalitarian countries, they have
-got what they call self-criticism. Now,
4t will be a very salutary thing for
-Government's in democracies also to
have a certain amount of self-criticism
:and not advocacy by Shri Frank
_Anthony, of this type. Now, let us
find out what has happened. Why did
it happen that there were three
major disasters in the history of our
railways, within a period of two and a
Jhalf years. It is not a question of try-
ing to hang somebody, but it is our
duty to find out why there were three
-such major disasters. To my mis-
fortune, 1 happen to know something
about the railways. I have taken some
.interest in them. We have to find out
whether it was due to material defect,
or due to the human factor of error
of gross negligencee. We have to
-assess these things, so that in the
Tuture. we shall not be witnesses to or
‘“be guilty of such disastrous accidents.
‘We have pgot only one thing to go
upon, and that is the report of the
Government Inspector, and I am
-grateful to Shri Alagesan who had the
-courtesy to send me a copy, because
it was not available anywhere else.
‘Imagine that on such a serious thing
as this, where a report of this type
should be in the hands of every Mem-
ber who is interested, we find that
coples are not available; a few copies
‘have only now been placed in the
Library. That is not the way.

Shri Sinhasan Singh (Gorakhpur
Distt—South): That is another acci-
-dent. .

Dr. Jaisoorya: I am not very happy
+over the ambiguity of this report.
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My hon. friend, Shri Anthony, the
counsel for defence, is relying 100 per
cent. on this, But I am given to under-
stand by Shri T. B. Vittal Rao, am
hon. Member
statemen{ without facts, that this ins-
pector is one of the juniormost in this
category. Is that correct?

Shri T. B. Vittal Rae: Quite correct.

Dr. Jaisoorya: After I read this, I
was rather surprised, because, again
to my misfortune, I happen to know
the problems of the Secunderabad
Division of the Central Railway better
than the hon. gentleman whg has
made this Report, better also tham
some gentleman on the Central Raii-
way and, certainly, better than the
gentlemen in this Ministry or the
Railway Board. I am coming-to that,
because I am going to hit out.

Let us look at this. On 27th Sep-
tember 1954, the 319 Down Express
left Secunderabad. In this Report, it
is not even mentioned as to when did
this 319 Down leave Secunderabad
station. Imagine an inspector not tak-
ing it down, because it has much tc
do with the assessment of speed. I
took the trouble tp find out when this
318 Down left on 27th September 1954.
It was held up 35 minutes. According
to the report of Armstrong, who was
a driver, one of the seniormost drivers,
a very experienced driver, a man who
knew former rules very well—I am
coming to that now—he was crosalng
the bridge at 40 miles an hour. Surana
says that the average estimated speed
was 53 miles an hour. If you look at
the estimated time when it crossed the
bridge, it was 22:50 hours. In other
words, the train was speeding. And
what was the reason for that? To our
misfortune, on that day, Loco Inspector
Green was testing time punctuality
and running time. '

Now, this has a very important
bearing of which these hon, gentlemer;
knew nothing, which Shri Anthony,
the counsel for defence, also knew
nothing about. It is this. There is such
a thing known as Llyod Jones' Rule.
I would like to ask the hon. Member or

who never makes a .°
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the members of the Railway Board
whether they know anything about th.
Lloyd Jones’ Rule, a standing rule.
and why was it made? Lloyd Jones’
Rule laid down that when there is
heavy rain for more than 24 hours, it
is the duty of the engine driver to
enquire from the nearest station
" where bridges are in danger, as to the
state of the bridges. Secondly, he has
1o stop when there is persistent rain
and personally inspected the bridge,
what the level of the water is and so
on. Thirdly, he has to go over that
bridge at not more than 5 miles an
hour. This is known as the Lloyd
Jones' Standing Rule and this is the
rule that has prevented major acci-
dents uptil now on our line, on the
ex-Nizam State Railway line. Al-
though, as Shri Feroze Gandhi has
clearly pointed out, that bridge has
been damaged several times and our
line has been washed away, also
several times, we never had such
terrible and catastrophic disasters
which are a disgrace to our country
as these. These two major accidents
have taken place there, on the ex-
Nizam's lines.

Now here was a sen‘or engine
driver who knew the Lloyd Jones’
Rule and the fact that it was gradient
downward, one in 200. I know that
area better than the gentlemen sitting
bere. I know the track inch by inch.
That was a vulnerable bridge. My
hon. friend, the counsel for defence,
does not know that. The Miaistry
also does not know that. Before 1846,
there was a liaison between the Raii-
way and the district officers of the
Governments of the States through
which these lines went. The liaison
rules laid down that in the event of
heavy rains, where there were ianks,
the village headmen had to report to
the Tahsildar that the tanks ware
filling and water was rising to the
surface and overflowing. Again, the
Tahsildar informs the police officials.
The police officials used to send word
to the nearest railway station to the
effect, “Take care. These tanks are
filling and overflowing. There is
danger of bursting”.

512 L.S.D.—4.
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Now, I want to ask the hon. Minis-
ter and the Railway Board whether
that liaison is still there. I say it is
not there. Why? At least when the
previous government was there, they
had overall control in such matters,
but our present States are each of
them independent. Even our wonder-
ful Health Minister cannot get facts.
Every time I ask a question, she
replies: “What am 1 to do? The
Slales do not give me facts”.

Now, this is the main cause, not
what my hon. friend, Shri Antony,
the counsel for defence, has stated.
If we want to prevent such accidents
in future, we will have to re-intro-
duce the system of liaison. The Tahsil.
dar must be made responsible for
passing on the information. The rail-
way authorities must be informed in
time about these things.

About bursting of tanks, we who
come from Telangana know far better
than the gentlemen sitting in Delhi,
that there ig always danger of tanks
bursting. In spite of the wise and
learned statements made in the Re-
port—I can manufacture any number
of statements like this—the fact re-
mains that in 1939, three tanks burst
and damaged the bridge.

If you look into the evidence, I do
not know what to say about this
junior officer. I feel ashamed to read
that Report; there is conflicting evi-
dence. I do not want to repeat it. Even
at 21.00 hours, the last driver who
passed over the bridge gave evidence
which was hardly worth anything. He
could see the buttresses’. And then
what happened? The tanks burst.

Remember that when rivers rise
higher up, flood is imminent. They
wire down. To Bezwada from above,
they say: “Take care. The river is
rising”. Now here in the evidence, one
man says: “I hardly saw a trickle”.
Then one Ramadu—some fellow— .
says that it was two feet under the
bridge. My calculation shows that the
bridge is 13' 6" above the river bed.
In the evidence, Armstrong makes no
reference as to what the level was.
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[Pr. Jaisoorya]

This is surprising, the way questions
are put and answered.

Thepe is one Capt. D'Souza. Of all
the surwvivors, only Capt. D'Souza
gave evidence. There was Mr. M. R.
Krishna, Member of Parliament, in
the same train. Why was he not call-
ed? Why was not evidence taken from
him?

Again,~1 cannot . iumderstand the
. doings of this junior officer, on whom
my hon. friend places much reliance
and importance. He never even en-
quired as to what were the total num-
ber of tickets sold He should have
certified the total number of tickets
sold. I will explain why it is impor-
tant. In the recent Mehboobnagar ac-
cident, 1 had one advantage which I
-did not have last time. I got all the
factual figures of the number of
tickets sold from Secunderabad up to

. Jadcherla. By that time, the authori-
- ties woke up and kept the number of
tickets sold at Jadcherla a closely
guarded secret. But, when the official
figures of the deaths at Mehboob-
nagar come in the next debate, if and
when it takes place, and if I happen
to be in this House, I shall challenge
those figures based on the number of
tickets sold from the various hook-
ing offices and show that they are far
in excess of the official figures.
16 hrs.

An hon. Member: They always are.

Dr. Jaisoorya: I am giving facts as
they stand. I am not here to indict
anybody but I am certainly here to
indict this youngster who has written
this report as not helping in assessing
exactly how we are going to prevent
further accidents. This report came
out on the 17th December, 1954 and
all this time the Railway Board has
had time to study it. But what did
they do? May I tell you one thing? I
am saying it with a broken heart,
because 1 know facts which my hon.
friend the Defence Council cannot
controvert, that inspection tours have
taken place—several tours.

Mr, Speaker: The remarks lose
their value; here and there humour
is permitted.
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Dix. Jaisoorya: I have never heard
such a speech as my hon. friend's. It
is a volte face. I am coming to that.

Here we are dealing with facts. Ins-
pections have taken place. The his-
tory of that bridge has disappeared.
The Chief Engineer Mr. Thadani gives
evidence and says that he did not
know anything about it. Yet he quotes
also from the Works and Ways Manu-
al. Funny! If he had done that he
should also have known that it was
his bounden duty to have found out
everything about it. In 1939 Mr.
Aibara had drawn attention to this
and nothing was done. Because re-
pairs took place in 1940, they relied
upon it as eternal. Their duty, as laid
down, is that every year an inspection
has to take place. Accidents can hap-
pen; there can always be the human
factor and error of judgement. But
when that accident took place they
should have waked up to the fact
that they should examine every
bridge on the ex-N.S. Railway. Then,
the 2nd and 3rd disaster could net
have happened. I lay the blame at
the door of the Ministry and the Rail-
way Board that they have never
thought in terms of this because they
are sitting on Mount Parnassus think-
ing themselves to be wonderful, know-
ing everything, omniscient. I lay the
blame on them and I hold them mor-
ally and legally responsible for that.
If they are not capable let them go
out; I will put better men in their
place. They have the impertinence to
suggest that the Railway Board is an
autonomous body and that even the
Minister cannot interfere with it. I
would throw them out if I were the
Minister and I would say, ‘get out, I
will put new men there’.

An Hon. Member:
you are not. .

Dr. Jalsoerya: My friend, Shri
Anthony said, ‘Quite right'.

Mr. Speaker: There are other hon.
Members who are anxious to speak.

Dir. Jaisoorya: Sir, this is my last
point. The man should have gone and
seen whether the river is rising. Some

Unfortunately,
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Mallayya Gadu or Ramudu says that
he saw the river rising. He reported
it and he was made to retract it. So,
nobody saw the river rising. I am
sorry. Do you know the terrific im-
pact of that? It is a small, miserable

. little bridge and the hon. Minister
says, ‘l am surprised how such a terri-
fic thing can happen on such a small
bridge’. If anybody knows anything of
the geography and topography, he
will realise that these very things are
dangerous when the tanks burst and
the rubble comes down like a batter-
ing ram. Here is a big argument—it
was not over-flowing. The fact is
that the piers had been washed away
and the bridge was left hanging.
Here we have got some engineers
talking tomfoolery. The fact is that 3
times within 2 years identical acci-
dents took place. If you can console
yourself that this is an act of Geod,
but under very suspicious circumstan-
ces. I have nothing to say.

The South German railways were
once notorious for accidents and there
was a cartoon that came out. A man
wanted to commit suicide and he was
lying on the railway track and Death
said to him, ‘if you want to make sure
of dying, get into the train'.

It is a very sad thing. I do not want
to indict anybody. But, instead of the
hon. Minister getting up and taking
up cudgels to defend the indefensible,
he should himself practice criticism.
They are not going to improve any-
thing: we are there to help him. He
is not even trying to be helpful. I
have no use for smug complacency
and no use for swelled heads who
think that they know everything in
the world. I am prepared to help. I
know something of the railways. You
can have it free of cost. But, if an-
other similar accident, should occur
then, I shall ,ask for death sentence,
even on the Minister.

Shri Heda (Nizamabad): Mr. Spea-
ker, Sir, Dr. Jaiscorya has already
dealt with some aspects of the topo-
graphy of this area. I think T should
deal with it further so that one im-
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portant point may be clear to the
House.

In Telengana, as you know, there
are small tanks interspersed every-
where. Practically, every village has
got some iank or other. This river
Yaswantpuram seems to be a small
river 9 miles away from that bridge.
But, in between these 9 miles, this has
to fill two tanks, Mysamma Cheruvu
and Yerragunta tanks. The capacity of
the first tank is 8 million cft. and the
capacity of the second tank is 5 mil-
lion cft. In the report it is stated that
there is a small stream which origi-
nates from another tank and joins
this stream above the bridge. In fact,
the report is not wvery clear. The
stream is not a small one. That stream
falls into the Yena Cheruvu tank
whose capacity is 30 million oft.
Again, this very same stream has got
two tanks above whose waters also
join and fall into. this tank. There is

" another tank yet by the name of

Chennagunta, whose capacity is 1%
million cft. All these tanks were filled.
The rains there start by the middle of
June and continue up to the end of
July. The tanks are gemerally full
This was the month of September and
that year the rains were very heavy.
So, it is not only the actual rain
water that comes to the bridge. We
have also to take into account that it
is just possible that these tanks may
breach and in that case the whole
water ‘might come down. This is what
happened here. The bank of the Yena
Cheruvu breached and the whole
waters of the tank, 30 million cft.
were drained only in 8 hours. One
can imagine how much water would
have been arriving at the bridge.

There is another thing, and this is‘
a very strange thing. Generally, bri-
dges are constructed when the course
of the river is straight. Bridges are
not constructed where there is a turn
in the river. But, this particular
bridge was constructed—I do not
know why—where the river had
taken a turn at 60 degrees. ’
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The new bridge that has now been
constructed, after this accident, has
been constructed at a different place.
So, when a river does not flow
straight, naturally all the waters
which come in the tank, not only the
rain water, will be dashing against
the piers of the bridge, and that is
why it is no wonder that those two
piers, which had become vulnerable,
were demolished.

Another fact in this regard is this,
that is, the very fact that water had
gone very much low the same day
early morning and by the next day
about ten o'clock in the morning
practically water not more than knee-
deep was visible again shows that it
was not rain water but it was the
water from these tanks. Therefore,
the Railways, when they maintain the
history of these bridges and the
rivers, have to think of the catch-
ment area and of all the tanks have
developed or go on developing in
that catchment area. As is clear from
this report, they had not bothered to
keep the history of those tanks—
whether the tanks were full or empty
or whefher a new tank had been con-
structed anywhere. They had no pro-
per idea about the flow of the water,
and, therefore, this disaster had
taken place. Had they kept the his-
tory in that way, it would have been
more than possible that they would
have given the necessary caution so
far as this bridge was concerned, and
had the train not tiken that . much
speed, the accident might have been
averted.

Another point is this. The report is
not satisfactory so far as it deals with
the aspect of relief measures. Those
who visited the place next day, those
who were in the train and were safe
—one of them, a prominent colleague
of ours, Shri M. R. Krishna, was there
—told us that the relief train did not
come so early as has been mentioned
in this report. The fact is that the evi-
dence that has been gathered is not
impartial, is more from official than
non-official sources. They did not bo-
ther even to gather evidence from the
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non-official sources, the people, the
public who had come over there and
had known so many things. So far
as that matter is concerned, the re-
port looks very partial, No doubt the
report puts a blame on the relief mea-
sures taken from the other side, the
Raghunathpalli side. Raghunathpalli,
in fact, could not do anything, and
from Kazipet another relief train
came up. The pertinent point here is
that when the train left Jangaon and
did not reach Raghunathpalli in ten °
or fifteen minutes, the Raghunathpalli
Station Master should have been
alert. Why did he wait thinking that
somebody should come to him and
report to him and that then only he
should do something? Even after
that he probably did not think . of
doing anything. He did know that
the train had left Jangaon. In the
same way he did know that after the
train had left, for 15 minutes or
half an hour the train did not
reach Raghunathpalli and that some-
thing, therefore, was wrong. But
he waited till the lineman rushed to
him and reported that an accident had
taken place and that the train was
not properly visible. Even after that,
the proper remedy was not taken,
which was very very easy. Raghu-
nathpalli is a big village, and again,
luckily, there is a very good road
connecting Secunderabad and Hanam-
konda, which is parallel to the rail-
way line. It is a very live road with
buses, trucks and so many things,
and even after the accident, as well
as before the accident, the road
bridge there was intact and he could
have arranged some remedy, or he
himself could have gone to the place
of accident, but he did not bother to
do anything, till a relief train came
from Kazipet.

The same story was repeated in
Mehbhoobnagar accident also. These
officials do not care to find out what
is wrong with the train, why it has
not arrived in time and even after
they knew about it, they did not
take the relief: measures as promptly
as they should have.
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'This report is silent over another
fact. The State Government and the
State officials were not informed. In
fact, so far as this accident is con-
cerned, it took place at about 11
o'clock in the night, and the State
officials did not know it till the early
hours of the next morning. In fact,
they came to "know about it not
through the Railway sources but
through other sources, the persons
who had come back, the persons who
had escaped and come back. The ca_l-
"lous attitude of the railway officials in
providing the relief, not bothering
sver the progress the trains are mak-
ing and not trying to get the co-ope-
ratien, help and assistance of the
State officials or the local people is
also a point in this connection.to be
considered.

One word more and I have done. It
is a good thing that some report has
come, because it is just possible that
if even this report, however meagre
and unsatisfactory it is, had not been
there, this discussion or debate might
not have taken place. There is a very
strong case for a judicial or non-offi-
cial report on such accidents. With-
out that, not only the people do not
get satisfied but there is always a
lurking suspicion, and every hon.
Member in this House has given ex-
pression to his suspicion or apprehen-
sion that the railway officials are try-
ing to shield or cover their own supe-
rior officers or higher officials, and
they are trying to shuffie their res-
ponsibilities.

Therefore, there should not only be
a judicial enquiry, but some represen-
tatives from the people should also be
associated in such a report, so that
the people get a thorough satisfac-
tion that their fate or their lives are

. safe and whatever happens to them
i has been gone through.

| Mr. Speaker: How long does the
§ hon. Minister propose to take?

3 The Deputy Minister of Railways
and Transport (Shri Shahnawaz
EKhan): Half an hour.

Mr, Speaker: I now call on Shri T.
7} N. Singh, and after him I will -all

i
1
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Shri Vittal Rao. I will then call the
Minister, and give ten minutes for
reply.

Shri T. N. Singh (Banaras Distt.—
East): 1 very much welcome such de-
bates because by habit, whatever I
have been able“to do in this Parlia-
ment has been Th the nature of look-
ing at things after long intervals. As
a member of the Public Accounts
Committee I have had occasions to
look into the lapses or deeds or mis-
deeds of every Department. I wel-
come it for this reason that there is
no room for any passions or emotions
after the event, and one can bring to
bear logic to facts. That is why I was
rather unhappy when my friend on
the opposition got excited. I thought
such a discussion was the appropriate
thing when one could look at things
logically and soberly and without any
passion or heat. Therefore, I would
very much like this accident, this re-

.port and whatever facts we know to

be discussed wery dispassionately.
Wherever there are things wrong, we
should try to remedy them. Wher-
ever there are no things wrong, we
should also not get into a panic. That
is a very important aspect of any such
enguiry.

After reading the report, I got all
the facts brought forward by Dr. Jai-
soorya and my friend here, who is a
local Member from that area, and
then I felt that there were certain
features which must be brought to the
notice of the House. For instance, the
report gives an in<ication that the
piers were to blame. Two piers gave
way and on this, I believe, Shri
Feroze Gandhi based his entire
speech. "t the fact is that the tanks
gave way.

Shri Feroze Gandhi: That is not so.

Shri T. N. Singh: That was what
Shriddeda said.

I find from the report that instead
of 8,000 cusecs, the normal flow at
the maximum calculated, there was a
flow of 20,000 cusecs.

Shri Heda: The piers should have
been constructed to stand that water.
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Shri T. N. Singh: I am coming to
that. These are the facts. I am not
coming to any conclusion. I do mot
find anything about that in the report.
These things should be properly
assessed, What are the facts? How far
had this flow contributed to this acci-
dent? Was it merely due to two piers
giving way? Or, was it also due to
the additional factor, as Dr. Jaisoorya
said, that there were some boulders
and other things which struck at
them and caused them to break?

This has to be examined very dis-
passionately and logically. I person-
ally think that in many cases our sta-
tistics are very defective. For ins-
tance, take the question of the catch-
ment area. I think all our statistics
are outdated, old and wrong. As a
person having a first hand knowledge
about the Hirakud project, I may say
this. They calculated that water in
the catchment area after some rainfall
will be so much and that the water
discharged will be so many cusecs at
the highest level but later on some-
body said that we must go ten feet
more, above the dam that we have
planned. Similarly, all these things
have to be studied. Whatever may be
correct according to a particular
knowledge and information, may not
be correct according to the latest in-
formation. I would urge that there
should be a proper arrangement for
getting all the statistics and then we
should take them into consideration.
It is no use getting excited and trying
to blame. somebody and saying that
so and so should be hanged. That is
not the point.

I think it will be doing a disser-
vice to a proper consideration of this
very vital problem on which depends
the lives of our people. Therefore, I
deprecate any tendency to get excit-
ed about it. I would suggest a proper
study of the catchment areas, the dis-
charge possibilities, the maximum
stress and strain that these piers can
stand, etc. All these things should be
re-calculated.

In the report there are all kinds of
formulae. I do not claim to be a tech-
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nical man and I have not been able
to understand one point. I wish that
all these would be considered in a
scientific manner. They say that two
plers gave way. The finding is that
in 1940, the third pier was construct-
ed. At that time, care might have
been taken to repair. the other piers
also. I think there is a great deal of
weight in that. After hearing what
Dr. Jaisoorya has said, that one of the
youngest officers was deputed to do
this, I would like it to be examined-
in all its perspective. If there is a big
rush of water, what is the manner in
which it would affect? They say that
the foundation should be deeper still
Speaking as a layman, I feel that the
scour should begin from the floor
area, mostly. But, I may tell you
again that I am speaking as a layman.
I would like a proper study to be
made. At various places, scouring can
take place for various reasons. The
same cause may not be responsible
for scouring at all places. It all de-
pends upon the bend of the river, the
velocity and the other factors includ-
ing the angle in which the pier is
constructed.

I think that all these factors must
be considered. I would strongly urge
that in all such cases a new study
should be made. It is regrettable that
we have to take over a railway which
1 feel was not of the normal standard;
it was sub-standard. Let us admit
that fact.

Shri T. B. Vittal Rao: He is mak-
ing accusations without having seen
that railway.

Shri T. N. Singh: I have seen
things which you are probably un-
aware. I say that all these should be
studied. Let us not get into a panic.
Here we are trying to consider the
question in a calm and dispassionate
manner. What will happen otherwise?
Nobody will take any responsibility. I
also deprecate the controversy that
has arisen now—the talk about Class
IIT, Class II and Class I. What are
you going to do with the railways if
you begin to talk like that? That is
a very dangerous. I warn the House
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that such a controversy should not
be raised. It is a problem of human
lives, efficient running of one of owr
biggest undertakings. Let us consi-
der this gquestion in the proper pers-
pective and understand it at the
proper level and not indulge in
blaming this or that person. It is
easy to blame some person. What
is more necessary and more diffi-
cult. is to understand the causes and
remedy them, without leaving any
rancour or animosity or passion. Let
us consider it in that spirit. 1 know
that the Ministry is headed by Shri
Shastri even now and I know that he
is capable—he has been capable—of
taking a very dispassionate view of
things. He has never shirked his res-
ponsibility or did not take the blame
wherever it is due. Whosoever replies
to this debate, 1 would like him to
approach this problem in that spirit.
Wherever it is due, the blame must
be put, but without rancour or pas-

sion. I am not an expert and I do not -

totally accept what is contained in
the repott after what Dr. Jaisoorya
ha: said. I would not like persons
like us who sometimes get into pas-
sitns to examine this. I advocate that
in every committee there should be a
Member of Parliament but we should
also be capable of cold blooded rea-
so1ing in such matters like this also.

Shri Dhulekar (Jhansi Distt.—
South): You exonerate all the offi-
cers?

Bhri T. N. Bingh: 1 am saying that
what is more essential is a dispas-
sionate consideration of the causes of
this accident. Then, fix the blame on
the persons responsible and then pu-
nish them, taking steps simultaneous-
ly to remove the defects. How many
times do my friends want me to re-
peat—punish, pynish, punish. I have
said that and it is enough. I am not
prepared to get into any heat or pas-
_sion on this question and in that
spirit I urge this House to consider
this very important question.

Shri U. M. Trivedl (Chittor): Sir,
will you permit me to put one fues-
tion? Shri Heda has said that there is
& curve of 60 degrees at that particu-
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lar point. Was it ever mathematically
considered by the railway enginéers
that, if the wvelocity of wunobstructed
flow was. 96 feet per second and the
velocity through the bridge with obs-
truction was 204 feet per second
according to Molesworth formula,
what will be the velocity and pres-
sure upon ‘the piers when the curve
was 60 degrees at that particular
point? Was it not an engineering mis-
take to have constructed that bridge
at that place?

Shri Heda: The rivers also might
have changed their course.

Shri T. B. Vittal Rao: Mr.
Bpeaker, Sir, I congratulate Shri
Feroze Gandhi for having raised

this discussion. This is the first of the
three major train disasters that
occurred in our country. It is wvery
essential that this Report should be
discussed in this House so that we
can find out whether the enquiry con-
ducted by the Government Inspector
of Railways has been thorough and
complete. It will also help us to find
out what lessons we have to draw so
that these things can be avoided in
tuture,

The first thing to which I want ts
draw the attention of the House is
that the enquiry has been conducted
by the junior-most officer, who is a
leave reserve officer in the office of
the Chief Government Inspector of
Railways and who is to act when
anybody goes on leave. This is an
accident in which 136 persons perish-
ed. It is a serious accident the like of
which never occurred for several
years. To conduct an enquiry into
that accident this junior officer was
sent. The Minister for Communica-
tions owes an explanation to this
House for this. I am sorry fhat in-
spite of the fact that I raised this .
point that the Minister for Commu-
nications may be present, because this
Report entirely concerns the Ministry
of Communications, he is not here.

Nonetheless, the Report does bring
out some salient factors. In the com-
position of this train on that fateful
day two extra bogies were attached.
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The speed of the train was increased
only a few days or a few months
before the date of this accident. The
composition of this train used to be
five bogies; and it was made to seven
on that day. Whether the track was
safe for carrying such an additional
load at such a speed has' not been
made clear to us. During that day
there was incessant rain and many
breaches had occurred. Whether it
was safe to run that train with such
an additional load has not been made
clear in this Report.

A suggestion was made by two
Assistant Engineers, one of whou.
was promoted to the post of General
Manager of that Railway, that more
. waterway should be provided for by
widening and raising the height of
the bridge. One of the Assistant Engi-
neers who made that recommenda-
tion was promoted to the very high
post of General Manager before he
fled away to Pakistan. But that sug-
gestion was not agreed to by the
Chief Engineer. 1 admit the Chief
Engineer is a superior officer and he
has every right to serutinise the plans
submitted to him by Assistant Engi-
neers and decide whether he should
accept or reject them. But there is a
tendency on the part of Chief Engi-
neers to sit in their offices and ex-
amine proposals without visiting the
sites. Here, two Assistant Engineers
recommended that the bridge should
be widened and its height increased.

The Chief Engineer rejected it. I
would like to know whether the Chief
Engineer went to the spot and
examined the proposal. No. He has
done it sitting in his office. This fact
should be borne in mind. The Chief
®ngineers do not go on the lines and
at leadt test-check the  bridges.
Therefore, this method of scrutinising
the plans should be given up if acci-
dents are to be avoided  in future.
Whenever any suggestion is made by
an Asgistant Engineer or a District
Engineer, the Chief Engineer should
go to the site and examine the sug-
gestion before arriving at his deci-
. s10m.
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Then there is the question of foun-
dations. There are three piers in this
case and the foundations of the piers
are different. It is common know-
ledge that the strength of the struc-
ture is more when the foundations
are uniform. This point was very
ably argued by my friend Shri Feroze
Gandhi. The reasons for the variance
in foundations have not been given
in this Report as well.

Sir, it is common practice, when
constructing bridges across rivers,
rivulets or streams, to make some
allowance for the discharge of im-
pounded water in the tanks. That
allowance is made as a matter of
safety. That, unfortunately, seems to
have been not taken into considera-
tion in this particular case. That

point also has not been clearly
brought forth in this Report.
Further, nothing is mentioned

about the material used in the cons- ~
truction of this bridge. I understand
—I am not quite sure because I am
not a technical man—that the , mate-

. rial used for this bridge was lime.

This is most unsuitable for construc-
tion of bridges. I do not know what.
steps are being taken by the Railway
Board in this regard, regarding the
use of materials for construction of
bridges.

The Bridge Manual or the Ways
and Works Manual should be
thoroughly revised. I humbly request
the Railway Minister to appoint a
small committee of experts to go into
this and revise this, because engineer-
ing and various other things have
developed to a great extent and it is
no use depending on these outmoded
things. ’

These three accidents have clearly
brought out one more fact. The patrol
man should be a skilled man and not
an unskilled man as we have got. In
an accident like this we lose about
Rs. 3 lakhs by way of damage to
rolling-stock and about Rs. 6 lakhs
by way of compensation; that is
about Rs. 10 lakhs. The patrol man
has to do an important duty. Let him
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ne a skilled worker and not a semi-
skilled or unskilled worker as he is
today.

1 do not know who is the member
in charge of civil engineering. Pre-
viously the Chairman of the Railway
Board was in charge of the engineer-
ing for the Railways. I do not know
whether the present member for
engineering is also the engineer for
civil engineering. For all I know I am
told that he is a mechanical engineer
from the Chittaranjan. I would ask
him, how many times during the
course of these years since the re-
organisation of the Railway Board
from 1st October, 1954, has he, the
member in charge of engineering,
inspected any bridge, at least for a
test-check so that some kind of con-
fidence may be infused, some kind of
a sense of duty may be infused in the
minds of the various junior officers?
This, I feel, is a grave dereliction of
duty on the part of the Railway
Board.

Shri Alag : Mr. Speaker, Sir, I
rise to reply to this debate with a cer-
tain amount of hesitation and trepida-
tion. This is not like any other ordi-
nary debate when Members put
forward their points of view.

Dr. Jaisoorya: We do not hear any-
thing. _

Shri (Thiruvellah): We
do not hear the Minister.r He may
come near.

Shri Alagesan: I shall raise my
voice from here.

Mr. Speaker: The hon. Members
want to catch even the first letter of
the first word.

Shri Alagesan: I should like to say
that there is something wrong with
the mike arrang t here,
whenever 1 rise to speak, the hon.
Members complain that my voice is
not heard. I think that matter also
will be attended to.

Mr. Speaker: The hon. Minister
starts with a low pitch and as he goes
on he raises his voice. I have no
objection to provide him with a
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special mike whenever he rises in his
seat. ’

Shri Alagesan: Thank you.

Dr. Jaisoorya: He is neither micro-
phonic nor photogenic.

Shri Alagesan: ‘This is not just an
ordinary occasion when points of view
are put forward by the hon. Mem-
bers and replies given from the Gov-
ernment side. As you know, we labour
under a triple tragedy though we are
discussing a report about an accident
which took place more than two
years ago. Recently, we have had the
misfortune of two other serious acci-
dents on the Indian railways, and it
is no surprise that all of us are suffer-
ing under the impact of that sorrow
and tragedy.

But I would very respectfully sub-
mit that that should be no reasom
why, as some of the hon. Members
did, we should allow our minds to be
unhinged from reason, fair-minded-
ness and cool thinking and judgment.
Though we are all steeped in sorrow,
that should be no reason why we
should not bestow some cool conside-
ration on this subject, as my friend
Shri T. N. Singh really appealed for.
I am sorry to say that the hon. Mem-
ber, Shri Nambiar—he is not here
now—allowed himself a complete
outburst. He called for hanging the
persons responsible. These are not
ordinarily the words that are uttered
in this Parliament, Perhaps, in a
different set-up, it may be suitable,
and it may sound reasonable, but in
the present set-up, it sounds absolu-
tely improper and uncalled for.

An Hon. Member: Instead of hang-
ing them, promote them.

Shri Alagesan: Perhaps Shri Nam-
biar and Members of his party are
in a plight which I know. They are
so perplexed in thought and para-
lysed in action. Perhaps they want to
depend on for their political survival
solely on three things,—famine, flood
and perhaps accidents.

Shri V. G. Deshpande (Guna): He
is not here to defend his case.
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Shri Alagesan: I would like to ap-
peal to Members of the party to
which Shri Nambiar belongs, not to
make any capital out of these very
sorrowful events.

Let us take the report which is
under consideration, though some of
my hon. friends have travelled away
from it. I should like to come back
to this report and consider what has
been stated in it. Regarding the fixing
of responsibility, the Government
Inspector of Railways said as follows:

“For the following reasons, I do
not hold anyone primarily res-
ponsible for the accident:

(a) the waterway at the
bridge was designed on ' the
old practice obtaining on
HEH the Nizam's State Rail-
way.

(b) The rainfall in the
catchment area and the flood
in the river were abnormallv
heavy and sudden.”

Further, he says:

“I am of the opinion that in
1940, the Railway Administra- *
tion should have rebuilt the
abutement and piers Nos. 1 and
2 on deeper foundations Wwhen
such a course was actually adopt-
ed in the reconstruction of pier
No. 3".

Vhere is another recommendation
0 which 1 shall advert sometime
later.

Now, these are the two things that
the Government Inspector of Rail-
ways, who has conducted an enquiry
into this accident, has said. The hon.
Member, Shri Feroze Gandhi, said
that the bridge was vulnerable. One
other hon. Member also said the
game thing.

Shri Feroze Gandhi: I did not say
so. 1 only read the evidence of the
people who appeared before the
enquiry.

Shri Alagesan: I do not like to be
interrupted.

5 DECEMBER 1956 Report of Govern- 2034

ment Inspector of Rail-
ways on Derailment of
319 Down Express

Mr. Speaker: The hon. Member
will note down the points and refer
to them in his reply.

Bhri Alagesan: I would like to pre-
face my remarks, as Shri Frank
Anthony pointed out, by saying that
this is largely a technical subject. In
fact, I may not be able to do full
justice to the subject if I go into the
details, but I only wish to say such
things as can be understood by lay
people like ourselves.

As far as the vulnerability goes,
let us go into what the report itself
says. The Permanent Way Inspector
“considered the bridge as a vulner-
able point requiring special watch
and to this end he had instructed his
gang mate to specially watch this
bridge wnen the gang went out on
patrol duties during heavy rains.”

Then, the Assistant Engineer, Shri
M. Khaja Mohiuddin Khan i3 referred
to as fallows:

“Although  aware of the
damage in 1939, he did not con-
sider the bridge a vulnerable
point requiring special attention
during heavy rains as protective
works were carried out in 1940
and subsequently there wasz no
trouble”.

Again, when asked as to what
steps he took to ensure that the
bridge was kept under a watch, he
stated that the Divisional Engineer
did not mean a constant watch over
the bridge but merely desired that
the Permanent Way Gang who are re-
quired to go out patrolling during
heavy rains should lock at the con-
dition of this bridge also. This was
again corroborated by the Divisional
Engineer. Let us see what the Divi-
sional Engineer says.

“He was not aware of any fac-
tors which might have given
rise to the belief that the bridge
was or was likely to be rendered
unsafe”.

Then he corroborates what the
Assistant Engincer said about what
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he meant, namely, that a constant
watch over the bridge was not neces-
sary.

Shri Feroze Gandhi: One is in writ-
ting. The other is verbal.

Shri Alagesan: So, this is what the
Permanent Way Inspector thought.
He thought it was wvulnerable. But,
the report says that the opinion of
the Assistant Engineer and the Divi-
sional Engineer was that the bridge
was not something that will be ren-
dered unsafe.

Shri T. B. Vittal Rao: Please read
further down the report.

Shri Alagesan: I think the whole
report has been read by the hon.
Members.

Shri Feroze Gandhi: We have read
the report.

Mr. Speaker: The hon. Member
will reply at the end. There is no
point in interrupting now.

Shri Alagesan: The other day, Shri
Feroze Gandhi put a question to me
whether it was a fact that *“Divi-
sional Engineer” was mentioned. It
was actually the “Assistant Engi-
neer”. It is true that he recommended
the construction of two additional
spans ete. I at that time said I could
not lay my hands on it. I also said
that if the Divisional Engineer had
recommended  it, the practice is that
it should be approved by the Chief
Engineer and the Chief Engineer
might not have agreed with that
view. That is what I said, because I
could not lay my hands on that par-
ticular portion of the report. The hon.
Member, who has read the report did
not perhaps care to remember it at
that time. I shall draw his attention
to that portion. Shri Aibara, who was
the Assistant Engineer in the year
1939, recommended two additional
waterways and some other works.
Shri Aibara added *“that the Chief
Engineer “did not consider the addi-
tional waterways necessary, but
thought that the bridge was subjected
to scouring action as a result of the
angular breach of the stream and
that the provision of drop walls. and
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flooring would ensure adeguate
safety.” The question of angular
breach was raised by Mr. Heda and
Mr. Trivedi also wanted some light
to be thrown on it. This was what
the Chief Engineer considered the
malady to be at that time and he
provided for the drop walls, flooring
etec. It is true that the judgment of
the junior officer, the Assistant Engi-
neer, turned out to be correct after
14 years of course and the risk that
the Chief Engineer decided to take
was not justified. When we talk of
the Assistant Engineer, the Division-
al Engineer or the Chief Engineer, it
should be remembered that these are
all officers of the ex-Nizam State
Railway; we are not talking of the
present Engineers.

The Government Inspector of Rail-
ways has stated:

“It would thus appear that in
making an appraisal of the maxi-
mum flood discharge in 1940
please note the year—the Chief
Engineer followed the old prac-
tice in vogue on HEH. the
Nizam's State Railway. This, un-
fortunately, gave results which
fell considerably short of the
peak flood discharge of 2Tth Sep-
tember, 1954."

Mind wou, the bridge stood, as 1
said the other day, for 14 years. It
was rebuilt in 1p40 putting only one
pler on deeper foundations and
allowing the other piers to remain as
they were, but protecting them with
some protection work. The Govern-
ment Inspector continues to say:

“Had a proper appreciation of
the maximum flood discharge
been made in 1940, the entire
bridge might have been rebuilt
and additional waterway provid-
ed.”

May be I cannot question this state-
ment of his. I do not even want to
say that one can be wise after the
event. The Chief Engineer then took
a certain amount of risk which, as I
said, was not found justified. But let
us go into the merits of the actual
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[Shri Alagesan] . .
grounds which made the Chief Engi-
neer take that risk. Here 1 am going
to say something technical which 1
should hesitate to put forward my-
self, but I hope I am right. This is

- what my advisers have told me and I
have also read certain literature on
the subject. What was the old prac-
tice obtaining on the exr-Nizam State
Railway, on which the Chief Engineer

“ relied and rejected the suggestion of
the Assistant Engineer to have addi-
tional waterways? The formula
adopted for the calculation of the
flood discharge was the Dicken's
formula. There are various tormula
adopted by engineers for the deter-
mination of the flood discharge. I am
told in a publication issued under the
authority of the Central Water and
Power Commission as many as 34
formula are there obtaining in our
country. In the south, the Ryve's
formula was used for the purpose of
this calculation. In Bombay they
adopt what is called the Inglis
formula. In the north-west, they use
the Kanwarsain formula; in the
major part of the north and east, they
use the Dicken's formula. It was this
Dicken’s formula that was relied upon
by the Chief Engineer for his calcu-
lation. I do not want to go into de-
tails. This is based on several indeter-
minate factors. It has to ta#ke into
account. the nature of the catchment
area, the nature of the rainfall etc.
Various other things have been
stated; I do not want to go into them.
These formula are not fixed, scientific
or determinate formula. They are all
empirical.

An Hon. Member:
“empirical” mean?

Shri Alagesan: Empirical formula
is a formula which is not fixed. T am
willing to be enlightened on the
meaning of the word “empirical”. It
means, it is not a cut and dry
formula. One has to go largely by ex-
perience by the data that one has col-
lected in a particular region. Taking
the Inglis formula which provides for
the maximum amount of safety, even
then thing mav happ and the

What does
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bridge may be washed away. You can
play for not cent per cent but thou-
sand per cent safety, but even then
something may happen and all your
calculations may go awry. That is
what is meant by empirical formula.
But still, the engineers have their
own knowledge of the terrain, of the
particular area concerned and the
behaviour of the rivers in that parti-
cular area and by experience make
these calculations. Here the calcula-
tion was made in that way. I under-
stand that in the United States' of
America, they do not depend on any
of these formula. They take each and
every area. The catchment area being
the same, the formula may vary for
different rivers taking off from the
same catchment area. They have
worked out by lang study, experience
and collection of data what should be
the formula for a particular river at
various ‘'places. That is a very
thorough work, of course. I wish we
have the men and money to carry out
such work. But, I should like to re-
mind the House that there are thou-
sands and thousands of bridges on the
Indian Railways. I am told there are
35,000 bridges.

Shri Feroze Gandhi: Over 100,000.

Shri Alagesan: [ take the-informa-
tion from the hon. Member.

Of course, he knows much more on
railways than I do.

Shri Raghunath Singh (Banaras
Disst.—Central): Surely.

Shri Alagesan: No such confirma-
tion is needed. I myself admit; it is
not a statement made with mental
reservations.

Shri Feroze Gandhi: You are very
modest. '

Shri Alagesan: The hon. Member
knows hundred times more than I do
about railways. There is no need for
Mr. Raghunath ‘Singh to confirm it
and reaffirm it. I am neither modest
nor immodest.

This formula was worked out and
they provided for a discharge of
8,680 cusecs, ie. cubic feet per
second. They provided for that.
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After this bridge was washed
away, the actual discharge was mea-
sured by the Railway Engineers. The
actual quantum of water that passed
through the bridge came to 18,900
cusecs. It was provided for a dis-
charge of 8680 cusecs, but the actual
flood that passed through this bridge
came to 18,900 cusecs, that is nearly
2} times what was provided for.

Shri V.' G. Deshpande: The mis-
take was by 1} times.

Shri Alagesan: Then, it was
said that the Government Inspector
wag a junior man. Many hon, Mem-
bers are young here. I do not think
that Shri T. B, Vittal Rao is an old
person; but he is a very wise person.
1 do not know how an officer being a
junior affects the nature of the en-
quiry.

An Hon. Member:
counts.

Experience

Shri Alagesan: This country is di- -

vided into four circles. Whenever
anything happens in a particular
circle, naturally, the Inspector in

charge of that circle is made to en-
quire into the accident. So I was
amused when the question of juniority
or seniority was trotted out on the
floor of the House.

Shri Cattopadhyaya (Vijayavada):
We are amused to hear this.

Shri Alagesan: Thiz Inspector who
enquired into the matter, consulted
Dr. Joglekar, a very experienced
man who is in charge of the hydraulic
research section in Karakvasla near
Poona. He examined and found that
the bridge gave way between 10,000
and 14,000 cusees, Though it was
designed for 8680 cusecs, it would

- have stood its ground up to 10,000
cusecs. It was found that it gave
way between 10,000 and 14,000 cusecs.
When it was actually measured and
found to be 18,900 cusecs, he suggest-
ed another formula, the Inglis for-
mula. That formula, as I said, is not
a very fixed or determinate or con-
crete one. It was evolved sometime
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in 1940 or 1930, I do not remember.
Then it was revised. It was not in
the knowledge of the Engineers when
actually the bridge was reconstruct-
ed, that is, in 1940. No Engineer
knew about this formula, This for-
mula, it is stated, will apply only to
the Bombay region, that is, Westarn
India region. Dr. Joglekar gave
a formula, modifying the Inglis for-
mula and calculated a discharge of
23,000 cusecs. On the basis of this,
the new bridge has been constructed.
That 1 may say. All these fourteen
years, the flood was not ag ferocious
as the one that occurred in 1954, We
took the largest amount of water that
has- passed through it and we have
provided a little more than that. God
forbid, something may happen 20
years hence and the actual discharge
may be 40,000 cusecs in which case,
the bridge will be surely washed
away. I do not want any accident
hereafter in the Indian Railways. In
Iact, I shall be glad if any hon. Mem-
ber can give a guarantee to the House
and the country that there will be
no more accident in the Indian Rail-
ways. I do not know the Prime
Minister's mind. If such a person
can come forward with such an as-
surance, certainly he will be invited
to occupy the place of the Rallway
Minister. It can be safely taken, as
far as the present calculations go.

Mr. Speaker: Does the bon, Minis-
ter mean to say that when a new
formula is discovered, the old for-
mula may be thrown into the back-
ground immediately and the officers
who go about or the Railway _Board
or the Minister should not, in view
of the rmew formula, find out how many
bridges satisfy these conditions?

Shri Alagesan: I am coming to
that. I am only saying that it is no
use swearing by these formulae, be-
cause it is in the nature of the for-
mula itself that it is not determinate,
and that it is not a fixed quantity.
It has to be taken, and measured
taking into account all the physical
conditions, nature of the flood, ete.
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. 8Bhri V. G. Deshpande:
no formula is pecessary,
shri Alagesan: Still it is nacessary.
it is not free licence.
Shri V. G. Deshpande:
upon God.

Shri Alagesan: Of course, we do.
I hope the hon. Member doss,
Shri V. G. Deshpande: I do.

Shri Alagesan: The Inspector says
about the flood: that it is evident
that between 19:13 hours and 22:50
hours, in a very short period of
34 hours, the discharge of the river
built itself up from nothing to about
18,900 cubic feet per second. The
flood in the river was not only ab-
normally h=zavy, but also sudden. All
fairminded people will find no diffi-
culty in agreeing with this proposi-
tion that one could not have foreseen
that such a flood will build itself up
in the small stream that it was.
Anyhow. it did not occur all these
14 years. It is unfortunate that it
oecurred in 1954. That was the posi-
tion with reference to the provision
of the additional waterway. As 1
said, we may now say that in 1940,
this Inglis formula, which was not
then known, should have been ap-
plied. It was not known then.

An Hon. Member: It should have
been applied.

Shri Alagesan: If anybody says
that it should have been applied at
that time, there should be something
wrong.

Shri Feroze Gandhi: It should have
been applied in 1954,

Shri Alagesan: .... with the think-
ing processes of that gentleman.

Shri V. G. Deshpande: Ignorant
people cannot be blamed.

Shri Alagesan: I should like to say
something about what the Govern-
ment Inspector has mentioned as
item No. 3. He says:

“I am of the opinion that the '
accident might have been averted
if the P.W, Gang had gone out
on patrolling duty...... "

It means,

Depend
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Shri Nambiar was controverting
Shri Frank Anthony when he was re-
ferring to this. This is a differeat
thing. He says:

“....but I do not consider that
it could have been averted by
Patrolman Mankadu Ramadu as
according to the timings pne-
scribed .for him, he was last diue
to be at the bridge at 21:55 hours
when the bridge was safe for
traffic.”

He felt that this could have been
averted if the PW. Gang had gone
out on patrolling duty. That is what
the Inspector has statsd,

Questions were raised that some-
body is against Class IV staff and
that small men should not be punish-

“ed, etc. About patrolmen also, it
was said that they did not do any
patrolling that night. Now, it s
difficult to proceed against thess
gentlemen because there are the
sheets in which they obtained the
signatures of the station masters. As
against the glaring evidence of the
patrol sheets, it was not possible for
the Railway administration to pro-
czed against these people. There
was no question of wreaking ven-
geance on the 'small man. In spite of
the fact that the Govarnment Inspec-
tor of Railways held that the patrol-
men did not do their duty and the
accident could have been averted if
the P.W. Gang had gone to inspect
the bridge, in spite of that, we could
not proceed against them,

S8hri V. G. Deshpande: The station
master should have been taken to
task—those who signed the sheets,

Shri Alagesan: There is no evidence,
of course. It is easy to say: hang this
man, hang that man. There is no
evidence. The patrol sheets are clear
evidence, and it is not easy to con-
trovert it. If you have got any doubt,
you can consult Shri Vittal Rao as to
whether # is possible to proceed
against anybody in those circum-
stances. So, it is not a matter of
trying to shield anybody or trying
to wreak vengeance on the small man.
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This aspect has besn stressed be-
fore aiso, and I should like to men-
tion it. I am not prepared to say
that discipline hag gone down to nil
among the railwaymen. There are
many, lakhs and lakhs of railwaymen
who want to discharge their duties
conscientiously, but I should like to
mention here the difference that has
taken place. The old element of f2ar
based upon some punishment that
will be received has disappeared.

Shri Velayudhan (Quilon cum
Mavezlikkara—Reserved—Sch. Castes):
Because new men came there in
power.

Shri Alagesan: Now, that has to be
replaced. It hag to be replaced by
a spontaneous sznse of duty. Maybe
it may take some time, but I hope
that the million railwhymen who are
actually responsible for the running
of the railways in this country—it
should be admitted that though there
are accidents and very bad accidents,
thousands and thousands of trains
run in this country without any acci-
dents; that major fact is forgotten
and I should like to draw the atten-
tion of hon. Members to that—will
soon get into that high sense of duty
and discipline. That is the only sub-
stitute that I see. We cannot wield
the big stick. Those days are over,
never to return. It is not possible
any more to wield the big stick. We
are a growing democracy and wher
the discipline that is born out of
fear has disappeared, it can only bhe
replaced by a self-born high sense
of duty, and I hope that that duty
will be perceived soon by the rail-
waymen, even those who are unable
to see it now and be imbibed by
them.

Another matter was raised, and
that is with reference to inspection
by the Members of the Railway
Board. We seem to have suddenly
turned into very bloodthirsty peo-
ple, We want the heads of so and
s0, the hands of so and so and the
legs of so and so. I do not know
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when we became so violent in our
attitude.

Bhri Kamath (Hoshangabad): They
have fallen into the river, the heads
hands and legs.

Shri Alagezan: The hon. Member
was not here when I began.

Shri Kamath: I was here. You are
blind apparently. I have besn listen-
ing carefully from the very begin-
ning.

Shri Alagesan: 1 know the hon
Member specialises in the art of in-
sulting other hon. Members.

Shri Kamath: [ protsst strongly
against this. He has insulted the
whoie house,

Shri Alagesan: [ do not object. Let
him please himself.

Shri Feroze Gandhi: The waterway
is not sufficient batween these two.

Shri Alagesan: I did not get the
hon. Member.

Mr., Speaker:
past five.”

Shri Kamath: The Minister is in-
sulting the whole House.

Mr. Speaker: So far as this is con-
cerned, if he did not notice him, he
need not immediately get up and say
the Minister is blind. Let us go on
We have already sat 15 minutes
maore.

Shri Alagesan: [ am finishing in @
few minutes.

The Board has been sufficiently ex-
panded. We have got additional
Members who are in charge of staff
matters, civil engineering works,
commercial side etc., so that the ful}
Members of the Board ars free for
more and more inspection, actually
going out on the line. It is very
necessary, and I am glad hon. Mem-
bers stressed this very constructive
aspect, That has been done, and
the Members of the Railway Board
will now be more free to go out on
inspection, and actually see things for
themselves and remove and rectify
defects. It is very necessary and

We are 15 minutes
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this constructive thing, I hope, will
be done in all earnestness by the
Members of the Railway Board.

We have been talking about the
past, about what should have hap-
pened in 1940. I should like to say
what we have done now after the
recent calamity. The new bridge has
been designed and built about B850
feet down stream of the old bridge.
The site has been changed, and this
was done on the advice of and
in consultation with Dr. Joglekar.
This site was selected in consultation
with Dr. Joglekar of the Central
Hydraulic Research Station, Poona.
The design of the new bridge was
also finalised after model .experi-
ments were carried out at the Hyd-
raulic Research Station by Dr.
Joglekar. The waterway provided
under the new bridge is for the esti-
mated discharge of 20,000 cusecs
based on the English formula. The
Central Railway engineers also traced
from floods observations the discharge
of the nala on the fateful night of
27th September, 1854 to be 18,800
cusecs. The new bridge consists of
eight spans of 40 feet each with
foundations 26 ft. to 31 ft. below bed
level, Tet us hope and pray that
this bridge will stand and stand for
ever,

Shri Velayudhan: Stand for ever?
- Shri A. M. Thomas (Ernakulam):
May I ask....

Shri Alagesan:
fAnished.

Shri Frank Anthony: Will the
Minister deal with this question of
speeds with these WP engines on the
track? :

8hri Alagesan: I am unable to say
anything on the spur of the moment.
Certainly that will be taken into ac-
count.

I am glad to give this information
to the House. Since the authorised
formulae were evolved by their
authors for the assessment of the
waterway required to be provided

No, I have not

5 DECEMBER 1956 Report of Govern-

ment Inspector of Rail-
ays on Derailment of
319 Down Express

for bridges, there has been a big
advance in the study of hydrology.
It has, therefore, been decided to set -
up a high ‘level committee consisting
of the representatives of the railways
and other Ministries concerned like
the Roads Wing of the Transport
Ministry and the Central Water and
Power Commission, and any other
Members they would like to co-opt
on an ad hoc basis. This committee
will look into all the aspects of the
problem, and then define principles
to be adopted and the formulae to be
used in different areas. The compo
sition of the committee and the terms
of reference are under consideration.

I have nothing more to add. I
am grateful to all the Members wha
have made constructive suggestions.

Shri Matthen: May I make one
request?
Shri. Alagesan: 1 have not yet

finished. One minute.

Shri Frank Anthony has been an
unsparing critic of the railway ad-
ministration, Somebody called him
the defence counsel. I think that
hon. Member has done injustice to
Shri Anthony.

Dr. Jaisoorya: 1 know best what I
am talking about. As if I do not
know what I am talking about.

Shri Alagesan: If anybody has been
a consistent and continuous critic ' of
the railways, it is Shri  Anthony.

Dr, Jaisoorya: A man can change
coats. Elections are coming.

Shri Alagesan: I should like' to
thank Shri Anthony for the very con-
structive suggestions he has made
not only today, but the other day
when he made a speech.

Shri Matthen: [ am glad he has
appointed some more Members en
the Railway Board, but will he con-
sider the appointment of some more
engineers on the railwayg so that
they may look properly to mainten-
ance. The engineers are overworked,
and so I am only requesting.
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Shet Alagesan: As far as the ap- other railways can also be simul-

' pointment of engineers goes, we have taneously taken,
recruited a very large number of Shri Feroze Gandhi: I think it will
engineers, in view of the very large be taking advantage if I were to give
number of works that have to be a harsh reply to the Deputy Minister.
undertaken under the Second Five My main point was that the two piers
Year Plan, of this bridge were not on deep

enough foundations, but were resting
on sand. That was the main thing,
not the waterway or anything else.

Shri A. M, Thomas: May I put one
question? This report was submitted
as early as 1954. But accidents have

taken place after that. May I en- Mr. Speaker: That was admitted.
quire whether the Railway Ministry Shri Feroze Gandhi: The inspector
or the Railway Board or the Depart- says that:
ment concerned had taken any steps “The inadequacy of waterway,
in the light of the facts disclosed in however, would not have caused
this report? the failure of the bridge if the
Mr. Speaker: Before the other piers had been founded on rock
accidents occurred? or hard moorum; instead, the

railway embankment may have

Shri A. M. Thomas: Yes. been breached or the flood water

. Shri Alagesan: If I may say so, one may have evertoped it without
_'of the main recommendations of this ciausing serious damage.”
report was.... . The point is that the piers gave
Shri Bhagwat Jha Azad (Purnea way. There is no question of the
cum Santal Parganas): Notice. waterway at all. At a later date, an
Shri Alagesan: The hon. Member engineer calculated that the water-
may require notice, not L i way was insufficient’ and that it

should have been more. But the main
point was that the two piers were not
on deep enough foundation. One pier,

Mr. Speaker: Order, order. Let
there be no interruptions.

Shri Alagesan: One of the recom- t}'mt is, pier No. 3 was on a founda-
mendations was in regard to the way tion of 1525 feet, and piers Nos. 1and
in which it should be rebuilt. That 2 Were on a foundation of 65 feet.
has been done. - : That was the point, and that has not

been answered at all.

_Sln'i V. G. Deshpande: In that Pandit Thakur Das Bhargava (Gur-

bridge. But what about the other gaon): Because that is unanswerable.

bridges?
Shri Feroze Gandhi: I am not con-
Bhri Alagesan: The ,House jalso cerned with empirical formulae, nor
knows now that we have appoin am I concerned over which formula is
a committee to go into the guestfon up to date and which formula is out
of the condition of the bridges in the of date. That is not my concern. That
Hyderabad area. Besides, the Chief is the concern of the Railway Board.

Engineers of the various railways This railway was taken over in
have been asked to collect data. April 1950, four and a half years be-
fore this accident. It was in the pos-
Shri A. M. Thomas: But that is . :

after the third accident. seslswn ;f th:u Rm.lw;}- Board.
. , made a direct charge against the
ms:ﬁ Alagesan: No, it was not after Railway Board, which has not been
) ] answered, namely that it was the res-
When this committee reports, what- ponsibility of the Railway Board to
ever action to found necessary in have checked the lines and to hawe

512 LSD—5 ¥
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checked the bridges as provided for
in the Indian Railway Code. It
has the same set of rules and it
says that when a line under construc-
tion has to be declared an open line,
they should go to the Chief Inspector
of Railways; they should have asked
the Chief Inspector of Railways to
check the track and to check the bri-
dges. .

Coming to the Chief Engineer, I
said that the Chief Engineer had made
a statement that he did not know the
history of this bridge. Now, what is
the responsibility of the Chief Engi-
neer? Here is the Indian Railway
Code, from which I had quoted one
para earlier. Now, I shall quote the
para dealing with his direct respon-
sibility. Under Form No. 1629(e)—
Maintenance of bridge—Bridge Re-
gister, we find:

- “The Register should be re-
viewed periodically by the Exe-
cutive Engineer concerned and
the Chief Engineer with a view to
ensure that the bridges are main-
tained efficiently and that de-
fects have been removed
promptly.”

How could the Chief Engineer have

- issued this certificate to the Railway

Board? That is what I would like to
know. It is his responsibility to issue
annual certificates to the Railway
Board. He did not even know the his-
tory of the bridge. When that was the
case, how did he issue the certifi-
cates? That is the point. Is it enough
if the Deputy Chief Engineer comes
and says, “Yes, I visited this section’?
That point also has not been answer-
ed. Did he go on a picnic? 1 ask:
‘Was it a picnie?

Dr. Jaisoorya: Yes,

Shri U. M. Trivedi: It was not a
saloon.

Shri Velayudhan: Usually, it is like
that.

Shri Feroze Gandhi: He said ‘The
pages concerning this bridge escaped
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my attention’. And my hon. friend
Shri Framk Anthony says that the
patrolmen are to blame.

Shri Frank Anthony:
they were all to blame.

I said that

Shri Feroze Gandhi: That is why I
did not raise it in the debate. I put
a question to the Minister the other
day. The written question was:

“In view of the findings that
the accident could have been
averted if the PWD gang had
gone out on patrolling duty, what
action has been taken against
those officers who were responsi-
ble for not sending out these men
on duty?".

*

'I_‘he reply to that was.

Shri Alagesan: Do I have a chance
to reply to these points?

Mr. Speaker: Under the rules, the
hon. Member who tables the motion
is entitled to the right of reply. If,
however, there are any very serious
matters raised, then they can be re-
plied to by the Minister.

Shri Feroze Gandhi: Then, I must
also have the chance to reply to
those points.

Mr. Speaker: Hon. Members may
kindly read the rules again. It" can-
not be an endless thing.

Shri V. G. Deshpande: We can sit
tomorrow.

Mr. Speaker: After Shri Feroze
Gandhi’s speech, I shall allow the
Minister to reply, and then, we shall
disperse.

Shri Feroze Gandhi: After all, the
Minister had taken forty to forty-five
minutes, and he could have answered
all my points. I am only referring to
the points which he has not answered.

Shri Kamath: He could not ans-
wer.
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Shri Feroze Gandhi: In answer to
my written question, the following
was the reply that I got:

“The rules prescribe that the
gangmate should take his gang
out when there is heavy or pro-
longed rain. No officer is there-
fore, responsible for failure to
send him out. In this case, the
gang-mate actually went out as
soon as he learnt of the flooding
but he arrived at the bridge
after the accident.”

So, he did out. Then, my other
point remains, namely that you are
making the man do eighteen miles of
walking every night, for which you are
paying Rs. 0-2-8 and Rs. 0-4-0 for
the night, for the extra work. If an
industrial establishment were to do
this, the proprietor would be in jail

That is what I would like to submit.
All these points should be answered.
This is not the way of answering a
debate,—to say that the formulae are
empirical or that the formulae are
theoretical. I agree that the formulae
are empirical. But each formulae has
to be taken as good at the time it is
introduced. If in 1940 there was for-
mula, in 1950 there is another. Take
that formula.

I would repeat what-I said’ earlier.
Take the case of the Jumna bridge.
This year, we know what happened to
the Jumna bridge, and how ‘the Sha-
hdara bund was flooded. What is it
due to? Under the First Five Year
Plan and the Second Five Year Plan,
we -have interferred with the natural
flow and the drainage of water. We
know that, Half the country has been
covered with canals, and river valley
projects and things like that, which
actually interfere with the drainage.
Herein, the railways must be cauti-
ous. If' the canals are raised tfo a
height of about 15 or 20 feet, they
have to be above the surface level of
the earth. They interfere with the
natural flow of water. The railway
tracks are running all over the coun-
try. So, some machinery should be set
up to co-ordinate the developmental
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activities and see that the natural
drainage is not interferred with. I
have met many old villagers in my
constituency and they say that Never
in the past 30 or 40 or 50 years do we
ever remember to have had such a
flood as this. But after this canal has
been built, our village is always
flooded’. It only means that you have
interferred with the natural drainage
of water. ’

Now, these are the things that
should be taken into consideration.
The Minister says that a committee
has been appointed. I say, it will
do nothing. The Chief Inspector of
Railways should have been on that
committee. He should have been a
member of that committee. But why
is he not there? He is not there be-
cause all the time there is a conflict
between the Railway Board and the
Chief Inspector of Railways.

The Railway Board want to take
away the powers of the Chief Inspec-
tor of Railways. They want to reduce
these powers because he is irksome.
The job of the Chief Inspector of
Railways is not only to go and in-
quire. into accidents. His job is ta fix
standards for the Indian railways. No
matter what it is, even if it is a door
handle, it is his job. If it is a bridge,
if it is a track, he tests it out. He car-
ries out various tests. Then he certi-
fies that the bridge or track is safe for
public traffic.

I say that these rules should have
been observed when the Nizam's
State Railway was taken over. You
may call it oversight. If you say that
it is oversight, then I will say no-
thing; I will withdraw every charge

_against the Railway Board. But let

them say, ‘Yes, something did go
wrong'. Let them not say, “We are
not responsible’. They are responsible.
Who else is responsible? The Rail-
way Board exercise the powers of the
Central Government as far as they
concern the Indian Railways Act.
They have absolute powers. We have
handed over the whole thing to them.
We have entrusted it to them and
they too must do their job. !
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Shri Heda and Shri T. N. Singh
zaid that the tanks burst and there
was more water. This is wrong. Here
is the finding of the Inspector:

“I therefore consider that the
bursting of the tanks on the 27th
September, 1954, did not materi-
ally contribute to the collapse of
the bridge”.

Those two piers were hanging in
the air or resting on sand! Even if a
third-rate engineer had gone into it,
this could have been found out.

The difficulty is that our officers
have become so smug and so compla-
cent. They say, “What are we to do?
The men under us do not work. Coo-
lies are not working. What can we
do?” I say there are rules regarding
the duties of patrolmen and gangmen.
Everybody should be made to work.
If they are not working, fire them. I
say, face a strike on the Indian rail-
ways. Have it out. If you think that
the workers on the Indian railways
are indisciplined, if you say that they
are not working, I say, let us face it;
we will all support the Minister. We
will support the Railway Board. Let
us have a general strike on the Indi-
an railways, but no more of this.

Shri Alagesan: Not a very kind in-
tention.

.

Shri Feroze Gandhi: When we tell
you something, take it that we are
trying to advise you in the best inte-
rests of the country. I say, if you
think that there is indiscipline, then
face a general strike. Let the work-
ers go on strike. Let things happen
like that, but let us not go on like
this

With regard to the bridge itself,
there was some mention about whe-
ther it was a small bridge or a big
bridge. Under the Indian Railway
Code, bridges are defined. This parti-
cular bridge, No. 883, falls into the
category of a major bridge. It is not
a minor bridge. '
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I wil make one more request and
then sit down. Shri Shahnawaz EKhan,
now Deputy Minister of Railways and
Transport, was appointed in 1954-55
Chairman of a Committee called the
Railway Accidents Inquiry Commit-
tee. I demand that the Report of this
Committee be placed on the Table
of the House. "It is wvery necessary
that we must know what are the con-
tents of that Report. Two years have
passed since the Committee reported.
I would suggest to the Railway Min-
ister that this Report may be placed
on the Table of the House.

Mr. Speaker: Does the hon. Minis-
ter want to say anything?

Shri Alagesan: If you want me to
say a few words, 1 will.

Otherwise, I do not want to take
the time of the House.

Mr. Speaker: That is all right.

Shri Velayudhan: What about the
Report of the Committee?

Mr. Speaker: We will go to the
next item of business.

COMMITTEE ON PRIVATE
MEMBERS> BILLS AND
RESOLUTIONS
SixTY-FIFTH REPORT

Shri Raghunath Singlr: (Banaras
Distt.—Central): I beg to present the
Sixty-fifth Report of the Committee
on Private Members' Bills and Reso-
lutions.

MESSAGE FROM RAJYA SABHA
Jolnt Becretary: Sir, I have to re-

port the following message teceived

from the Secretary of Rajya Sabha:

“In accordance with the provi-
sions of sub-rule (6) of rule 162
‘of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
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Sabha Sabha
herewith the Terminal Tax on dations to make to the Lok Sabha
Railway Passengers Bill, 1956, in regard to the said Bill”
which was passed by the Lok
Sabha at its sitting held on the 17.35 Hms.
21st November, 1956, and trans-
mitted to the Rajya Sabha for its The Lok Sabha then adjourned till
recommendations and to state Eleven of the Clock on Thursday, the
that this House has no recommen- 6th December, 1956.

s12. LSD—6
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Colummns
PAPERS LAID ON THE TABLE 1919-22 BILLS PASSED

The followi papers were The following Bills ‘
laid on thcugl‘nble H were

considered and passed
Central Sales Tax Bill

Representation of the People
(Fourth Amendment) Bill

BILLS UNDER CONSI-
DERATION . .

'[ihc hﬁni;tgr of F(igance_rand
ron and Steel hri T.T.
N(:ia -CA(B')ﬁﬁ,! dated the Krishnamachari) moved that
:3b- ovem (35’ 09 ;m“m’:; the Finance (No. 2) Bill and

ofmnt.he Air Co rati:ms the Finanze (No. 3) be taken
rct r LOTpo! into  considertion,  The

mg’n;;%t mg:}iﬂtgh:oert;i; discussion was not concluded.
~ Corporations Rules MOTION RE, REPORT OF
(3) A copy of the Resolution SO R AL WAYS
R o bbe vy ON DERAILMENT OF
r, 1956,

containing the Goverd- 319 DOWN EXPRESS
ment’s views on the re- The rmotion to consider
commendations of the Am- the Report of the Govern-
bar Charkha  Enquiry ment Inspector of Railways
Committee on the derailment of 319

Down ess ed
(4) A copy of the Statement B rore " Gandhi

x by Shri Feroze Gandhi
showing action taken or and discussed, Shri Feroze
to be taken by i

Gandhi replied to the’
the Government of India

(1) _A copy of the Third Annual

Report of the Indian Airlines

- Corporation, 1955-56 under

sub-section  (2) of section

37 of the Air Corporations
Act, 1953

(2) A copy of the Notification

Debate and the discussion

on the Convention and
Recommendations adopted
by the International Lal

Conference  at its 38th
Session, at Geneva
in June, 1955.

VACATION OF SEAT OF
A MEMBER

Shri Altekar moved for the
vacation of the seat “of Shri
Mahapatra, member of
Lok Sabha, who has been
absent from all meetings
of Lok i

of more than 60 days.
After the discussion the
motion was adopted.

was concluded.

REPORT OF COMMITTEE

ON PRIVATE MEMBERS®
BILLS AND RESOLU-
TIONS PRESENTED

Sexty-fifth Report was

recommendatjons to

to Lok Sabha in regard to
the Terminal Tax on
Railway Passengers Bill

2058
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1936-74

1974-87
1987-92

1992-2054
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